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l LEGISLATIVE ASSEMBLY
" Thursday, 3rd April, 1947.

: "'fTﬁ§-’I£§sembly met in the Assembly Chamber of the Council House at Eleven
?‘f.ﬁpd'ﬂloek, Mr. President (The Honourable Mr. G. V. Mavalankar) in the

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

MANUFAOTURE OF DyYNamos IN INDIA

+1888. *Mr. Manu Subedar: (a) Will the Honourable Member for Industries
and Supplies please state whether there is any scheme for the manufacture of

dynamos in India sponsored by any private company, or examined and consider-
ed by Government?

(b) How many schemes for the generation of hydro-electric power have been
sanctioned by Government and what is the value of the orders for dynamos in
connection with them, which have been placed abroad? -

(¢) Do Government propose to ask the Electrical Commissioner under therr
to investigate and submit & scheme for the manufacture of dynamos and to give

reasons, if any, why they cannot be produced in India.as cheaply as in other
countries ?

The Honourable Sri O. Rajagopalachari: (a) The Honourable Member pre-
sumably refers to generators used in Hydro-electric projects. = Government
are not aware of any scheme for manufacturing generators suitable for hydro-
electric projects sponsored by any private company in India, nor has any such
scheme been examined or considered by Government.

(b) The number of hydro-electric schemes sanctioned for which plant has
actually been ordered is eleven, requiring about 2} crores worth of imported
heavy generating plant consisting entirely of waterwheels and alternators, i.c.,
A. C. Generators, the latter forining nearly half of the total value.
of other schemes are approacling the stage of placing orders.

(e) The manufacture of giant alternators depends on the existence of a strong
electric motor manufacturing industry.  The motor manufacturing industry is
still in its infancy in India and the largest sized motor produced is only 80 H.P.
The Government of India is intent on the development of hydro-electric power
for industry and I presuine it is not the intention of Honourable Member to
suggest that we should hold up hydro-electric power until alternators can be
manufactured here. The abilities and techniques of a sound electric motor
industry can be directed towards the production of big generators. But it is
o matter of considerable further progress requiring time.

A number

CurING OF INDIAN TOBACCO AND MANUFAOTURE OF CIGARS, AND CIGARETTES

11369. *Mr. Manu Subedar: (a) Will the Secretary of the Department of
Agriculture please state what attempts Government have made for improving
the cultivation and curing of Indian tobacco and manufacturing superior smok-
ing mixture, cigars and cigarettes in India?

(b) What is the margin belween imported prices of superior tobacco and
Indian costs including excise duty?

(c) Have Government received anr representation askig for help in such
ventures as are referred to in Part (a)?

tAnswer to this question lsid on the table, the questioner being absent.
( 2893 )
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(d) How does the total imported quantity of tobacco, cigarettes and cigars
during 1945-46 and 1946-47 (upto the last date for which figures are available)
compare with those during the years 1938-39 and 1939-40?

(e) Have Government ascertained the éffect of tobacco duty on the area
cultivated and has such area increased or diminished after the levy of duty and
increase in tobacco excise?

Sir Pheroze Kharegat: (a) Work has been carried on at Pusa and at Guntur
for evolving suitable varieties of tobacco seed and for determining the most
suitable rotation and manurial practices. A series of coordinated experiments
were laid out with a view to determine the areas suitable for the production of
cigarette tobacco. Tobacco research stations have now been established in
several Provinces for experimental work with cigarette tobacco.

Fluecuring experiments were conducted first at Pusa and later at Guntur
with special reference to the quality of the leaves. :

No work has so far been done on the manufacturing side. It may also be
mentioned that the Indian Central Tobacco Committee was established in 1945
to assist in the improvement and development of the production and marketing
of tobacco and tobacco products and all matters incidental thereto. Two Agri-
cultural Officers have been trained in the U. S. A., Canada and the U. K., in
the technique of tobacco production and development. They have recently
returned after completion of their training and will make the necessary arrange-
ments now for carrying on further research and development work.

(b) On the basis of the declared value per unit of unmanufactured tobacco
imported into India, the price of unmanufactured tobacco at the port, exclu-
sive of import duty at the standard rate of Rs. 7/8/- per lb. amounted to
Rs. 2/10/6 per 1b. in May 1946, against which the meximum price of fluecured
virginia 1946 crop redried strips of the 1st grade at Guntur was Rs. 2/1/- per
Ib. during that month, exclusive of the excise duty of Rs. 7/8/- per Ib.

(c) The Indian Central Tobacco Committee has received requests for scienti-
fic, technical and monetary help in improving tobacco cultivation and manu-
facture from various sources. Suggestions have also been received from mem-
bers of the Committee and others for improving the methods of tobacco ‘manu-
facture of all kinds, particularly of the manufacture of hookah tobacco. All
these are under the consideration of the Committee.

(d) A statement is laid on the table of the House. The imports of unmanu-
factured tobacco have doubled.

# (e) Full statistics of tobacco cultivation, both as a whole and by particular
varieties, have been maintained since the introduction of the excise. It is
difficult to compare these with pre-excise statistics since, in respect of large
areas for which no definite records were available, the latter has necessarily to
be based on estimates. Some fall in total production seems to have taken place
in the year following the introduction of the excise. Since then there has been
a steady, though gradual increase in acreage under tobaococo.
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during 1938-39, 1939-40, and 1945.-46

LEGISLATIVE ASSEMBLY

[38rD APL. 1947
Imports of tobicco through Britssh Indit ports in the months of April to June

(in lbs.)
Article 1938-39 1939-40 1945-46
Unmanufactured tobucco 1,290,613 1,501,639 | 4,358,434
Manufactured :—
Cigarettes . . . . 240,758 289,070 5,390
Cigars . . . . . . 37,523 43,641
Tobuvoo for pipes and Cigurettes . 18,091 12,627 47,862
Other Sorts - . . . 6,837 24,877 1,860
Total 1,598,822 1,961,853 | 4,413,646

IMPORT AND PRICES OF FERTILIZERS

11870. *Mr. Manu Subedar: (a) Will the Secretary of the Department of
Agriculture please state what was the total import of fertilisers each year since
the import scheme was started by Government ?

{b) How much was teken by each Province each year?

(¢) What were the prices paid by Government for such fertilisers and were
"they at competitive rates?

(d) What was the price charged to the Provinces and was it received in cash:
from them, or, was any part of the price considered as a Central grant?

(e) Have Government any information as to what price the Provinces have
charged to consumers?

. 8ir Pheroze Kharegat: (1) In the three vears 1943-46 the imports were 40.000
70.000 and 164,000 tons respectively and in the current year they are expected.
to be 172,000 tons.

(b) A statement (Statement I) is placed on the table.

(c) A statement (Statement II) showing the prices paid for the fertilisers
from time to time is placed on the table. They have varied from £14/15/- to
£ 19 per ton. In view of the system of world allocation of fertilisers by the
International Emergency Food Council, the imports were made from the sources
determined by that bodv, at the prices prevailing there.

(d) The prices at which fertilisers were made available to provinces are given
in the statement (Statement III) placed on the table showing that the price
of Ammonium Sulphate varied between Rs. 230 and 258 per ton F. O. R. main
port. Transport godown and other incidental charges are borne by the Pro-
vinces. The Provincial Governments were debited with the full cost of the
fertilisers at the price fixed by the Government. Where Provincial Govern-
ments have distributed fertilisers at subsidised rates under approved G. M. F.
schemes the Government of India have sanctioned grants to cover a part of
the cost of such subsidies. .

(e) The retail prices vary at different places. A statement (Statement IV)
showing the average retail prices of fertilisers prevailing at present in the pro-
vinces is placed on the table. The figures vary from Rs. 260 to Rs. 840 per
ton for ammonium sulphate not taking into consideration the subsidies given.

STATEMENT I

Ammonium Phosphate
B allocation

Sulphate of Ammoni3 allocation

Provinces 1943.44]_1944.45 19045-46 1946-441944-45 1945-46 ;| 1046-47
- _.-‘.;,V e | - ——
Tons. Tons. Tons. Tons. Tons. Tons. Tons.
1 . . . . 1,000 | 4,420 | 13,000 | 17,000 630 900 _
U. P. . . . .1 2000 6450 13,600 | 20,000 800 400 600
Biha . . . 500 | 5,600 | 10,000 | 12,000 | 2,000 400 | 1,100
Orisea . . . 800 | 1,170 | 2,400 | 3,000 5
Assam 100 | 100 615 155 55 10 5
Bombay . 1,800 | 6,320 | 23,500 | 30,000 | 2,600 , 1,150 | 1,050

+Answer to this question laid on the table, the questioner being absent.
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Sulphate of Aminonis alloc..tion Ammo:;iﬁl::at’li’::lp hate
Provinoes 104344 |1944.48 |1945-6 | 1946-47 | 1944-45 | 194546 | 1046 47
|
Tons. Tons. | To;m. Tons. Tons. | Tons. | Tons.
*Central Provice . 100 750 i 1,460 2,000 50 100 1,000
Madras . . . | 5,360 | 27,500 | 66,300 | 71,000 | 3,000 | 2,180 | 3,750
Punjab . . . 100 650 | 1,600 | 2,000 | ... 18 100
Bind ~ . . 100 755 900 | 2,800 | ... 100
NWFEP . . .. 2 10 50| 80| . | . | .
Baluchistan . j 30 65 ee
Delhi . . ,' 100 100 | ...
‘Coorg\ . O 25 25 e ..
E. States . . , 50 160 100 200 10 5
Barod . ., . . 100 360 | 1,200 1500 | - 50 20 30
Bhopal . . . 50 130 100 200
Kolhapur. . . ., 1,000| 1,000 | 5000 7,000 37| 250| 300
Coohin . . . .. so| =mo| w0l 0| .. 10 20
Hyderabad . . 750 | 2,000 | 2,000 690 200
:8mall Decoan States . : e 875 1,260 1,600 | ° ... oo oo
Travancore ] 1,500 | 2,600 | 3,000 320 150 | 200
Mysore .. . . 1,000 | 4,400 e
Benares States . 100 150 ¢ ...
Rampur . . . 300 | .. ave see
-Gwalior . . . 225 200 e
Rajputana States . . . 357 400
'C. I States . . 100 262 -
W. L. Gujrat States . g 83| 100 ! oo
Bikaner . . . . | 100 100
Kashmir and Punjab States | ... e | 200 400 |
Goa. . . . .| .. l 1,000 | ...
Nagod . . . . 20 e ee
Rubber . . .. 260 250 . 600 3‘2’; 189 50| ..
! (Amino- |
} nium I
i Nitrate) i
| i
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Sulphate of Ammouia allocation

Ammonium Phosphate

alloctaion

«Provinces 1943-44 | 1944-45 ' 1945-46 | 1046-47 |1944-46

1045-46 1946-47

Tons.
307

T.ns.
1,684
1,662

(Ammo-
nium
Nitr

Tons.
4,000

Tons.
1,400

Tons.

U;P.A.8. L . 900

©

Tea . 8,000 | 14,000 | 21,000 9,630
4,250
(Amumo-
niwn
Nitrate)

2,951

1
|
I

Tons.

X

Tons.
180 |

1,200

Statement 1/—Price paid by the Qovernment for chemical fertilisers.

British Sulphate of Ammonia.
1. July 1843 to-June 1944. £14.15 S per ton. C.LF. Indian ports.
2. July 1844 to June 19456—
(a) £14-15 8 per ton. C.LF. Indian Ports.
(b) £19-0 8 per ton. C.LF. lndian Ports.
(c) £15-2 S per ton. C.IF. Indian Ports.
(d) £15-18 8 ton. C.I.F. indian Porta.
3. July 1845 to June 1946—
(a) £156-13 8 per ton. C.LF. Indian Ports.
(b) £16-7 8 per ton C. & F. Indian Portas.
(c) £15-156 8 per ton. C. & F. Indian Ports,
(d) £1517 8 per ton. C. & F. Indian Ports.
4. July 1946 to June 1947—-
(a) £17-0 8 per ton. C. & F. Indian Ports.
(b) £17-15 S per ton. C. & F. Indian Ports.

Canadian Sulphate of Ammonia.

Julv 1943 to June 1944 and July' 1944 to June 1945.—$ 655 (Canadian
. & F. Indian Ports. )

dollars) per ton-

July 1945 to June 1946.—$63-0 (Canadian déll&rs) per ton C. & F. Indian Porta.
July 1946 to June 1947.—$63'5 (Canadian dollars) per ton C. & F. Indian Ports.

Ammonium Phosphate from Canada.

July 1843 to June 1944 and July 1944 to June 1945.—$81.00 (Canadian dollars) per ton C..

& F. Indian Ports.

July 1946 to June 1946.—$76.00 (Canadian dollars) per ton C. & F. Indian Ports.
July 1046 to June 1947.-—876.00 (Canadian dollars) per ton C. & F. Indian Ports.

Triple Superphosphate from U. 8. A.

$68.00 (Dollars) per ton C. & F. Indian Ports.
Superphosphate (Single) from U. 8. A.

$45.00 (Dollars) per ton C. & F. Indian Ports.

8tatement 111—Showing the selling price of fertilisers fixed by this Department from time te-

time.
1. Sulphate of Ammonia—
From 1-4-44 to 31-10-44.
From 1-11-44 to 15-8-45,
From 16-8-46 to 31-5.46.
From 1.6-46 to 31-3-47.
2. Ammonium Phosphate—
From 1-4-44 to 31-12-45,
From 1-1-46 to 20-12-46.
From 21-12-46 to 30-6-47.
3. Superphosphate—
For triple superphosphate. Rs. 274 per ton F.O.R. main ports.
Superphosphate 6-12-46 to 30-6-47. Rs. 186 per ton F.O.R. main ports.

Rs. 241 per ton F.
Rs. 253 per ton F
Rs. 245 per ton F.
Rs. 230

O.R. main ports.

R. main ports
R. main ports.
per ton F.O.R. main ports.

.

.0
0

Re. 305 per ton F.O.R. main ports.
Rs. 255 per ton F.O.R. main ports,
Rs. 280 per ton F.O.R. main ports.
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Scatement IV—Showing the prices of Fertilizers ch.rged to consumers in the Provinces

8. N’o. Name of the Province Sulphate of Ammoni: Ammonium Phosphate

Rs. A, P Rs. a. P Rs. a. P Rs. A, P.

1 | Ajmer-Merwara oon s

2 | Buluchistan ee .

3 | Bengal . . . 280 0 Oto 300 0 O 206 0 0 oes

4 | Bihar . . 272 0 0 310 0 0

5 | Bombay . . 266 0 O 325 ’0 0 ese

6 |C. P. & Beror . . 258 0 O0to 3812 0 O 276 0 Oto 316 0 O

7| Coorg . o . 284 0 O .ee eoe

8| Delhi . . . 271 0 0

9 | Madras . . . 264 0 O 314 7 0

10 | N.W. ¥. P. . 207 0 0 -

11 | Orissa . . . 270 0 Oto 340 0 O

12 | Punjab . . . 262 8 0

13 | Bind

14 U P. . . . 266 0 0to 276 0 O 326 0 0Oto 330 0 ©

SuprrLY OF FoDDER AND CATTLE FooD

f18'il. *Mr, Manu Subedar: (a) Will the Secretary of the Department of
Agriculture please state what efforts have been made by Government to increase
the supply of fodder and cattle food ? -

(b) How much oil-cake has been exported from India during the years
1945-46 and 1946-47 (upto the last month for which figures are available)?

(c) Have Government considered and ascertained as to whether the high
price of cattle and the consequent prohibitive price of butter and ghee are not

pressing heavily on the standard of life of the middle class and working class
people?

Sir Pheroze Kharegat: (a) A reference is solicited to the reply given to part
(a) of starred question No. 784 asked by Pandit Sri Krishna Dutt Paliwal on
the 10th March 1947.

(b) Exports of oilcakes durir;g the year 1945-46 and the ten months—April
1946 to January 1947—were 115 and 47 tons respectively. 5,500 tons of mowah
cake were exported in December 46 and January 1947. :

(¢) The prices of cattle and ghee are now three to four times what they were
in the pre-war period while the price of butter is 2} times of what it used to be.
Government have no information of the extent to which these increases have
affected the standard of living of the middle and working classes; such effects
would vary with the extent to which wages and salaries have risen.

+Answer to this question laid on the table, the questioner being absent.
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_STEPS TO INCREASE THE NUMBER OF CATTLE AND OF CATTLE FooD

+1372. *Mr. Manu Subedar: (a) Will the Secretary of the Department of
Agriculture please state what special efforts Government have made (i) to
increase the number of cattle, (ii) to increase fodder and cattle food supply, (iii)
to provide cheap return transport for dry animals from large cities, and (iv) to
stop export either of cattle or of meat from India?.

(b) Have Governwent considered the desirability of reducing the number of
vegetable ghee producing plants in the country with a view to leaving in the
rural area in the hands of the producers a certain amount of cotton seeds and
other oil seeds for purposes of cattle food ?

Sir Pheroze Kharegat: (a) (i) A reference is solicited to the reply given to
part (a) of Starreq Question No. 1298 by Mr. Mohammed Killedar on the Slst
March 1947.

(ii) A reference is solicited to the reply given to part (a) of Starred Question
No. 784 asked by Pandit Sri Krishna Dutt Paliwal on the 10th March 1947.

(iii) The reduced freight charges introduced in September, 1929 are still in
force. In view of the fact that the costs of the Railways in transporting cattle
by rail have gone up, further reductions in freights are not considerd feasible,

(iv) The export of cattle is prohibited except under liccnce. The export of
canned meat and drv beef has also heen banned. ‘The export of piggery pro-
ducts is however allowed. :

(b) It is not considered feasible to close down the existing vanaspati factories.
The quantities of groundnut and cotton seed used in the manufacture of Vanas-
pati amount to 18.5 per cent. and 0.8 per cent. respectivelv of the total annual
production. Moreover jt is only the oil from cotton seed and other oilseeds
which is used by these factories while the resulting cakes (which in the case of
cotton cake is just as good for the purpose as cotton seed) are still available for
use as cattle feed. . ) -

ProvisioN or ELBcTRIO FANS, CUSHION SEATS AND DrINRING WATER Tars
IN INTER AND THIRD CLASS COACHES ON RATLWAYS

1878. *Mr. Ahmed E. H. Jafter: Will the Honourable Member for Railways
oe pleased to state:

(a) whether Government are aware of the fact that there are no electric fans
for inter class and third clasg coaches on any of the Government managed
Railways;

(b} whether Government are aware that there are neither cushion seats nor
water taps for drinking water in the third class coaches; and

(¢) the steps that Government propose to take to provide better comforts to
third class and inter class passengers than those existing at present?

The Honourable Dr. John Matthai: (a) Except in a few inter class coaches,
electric fans are not at present fitted in inter and third class coaches on Gov-
ernment Railways. The future provision of fans in coaches correrponding to
the present inter class is intended. The question of providing fans in third
class carriages is under examination.

(b) Yes. The provision of cushions in third class coaches is under examin-
ation and the views of the Honourable Members on this point have already been
invited in connection with the sample coaches on view at New Delhi station.
It is the intention to provide in third class compartments a small alcove fitted
with a water tap for drinking purposes.

(c) T would refer the Honourable Member to the reply T gave to starred
qmestion No. 780 asked by Seth Govind Das on 10th March 1947.

t+Answer to this question laid on the table, the questioner being absent.
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Mr, Sasanka Sekhar Sanyal: With reference to the model coaches to which
the Honourable Member has referred and which are now at the New Delhi Sta-
tion, may I know how many such noaches will be available for the travelling
public by the time of the next presentation of the Budget?

The Honourable Dr. John Matthai: I do not expect that it would be possible
to put coaches constructed on this experimental design during the year 1947-48,
but I am hoping that there will he a number of these coaches during the
following year. -

Mr. Sasanka Sekhar Sanyal: Have the Government laid down any target
so far as time is concerned and to have a number of such coaches within that
time ?

The Honourable Dr. John Matthai: We have not fixed a target yet. because
the question rather turns on what the final design is going to be. This is a
purely experimental thing and we are awaiting the views of Honourable Mem-
bers of this House and others as to the sort of design that should be finally
-decided. .

Mr. Sasanka Sekhar Sanyal: How long the Government will take to examine
‘the questionnaire which has heen circulated to the Honourable Members of this
House?

The Honourable Dr. John Matthai: As early as possible.

S8eth Govind Das: Have the Government thought of providing fans in the
‘present coaches also and not only in the new coaches?

The Honourable Dr. John Matthai: Yes, Sir; that is an idea we are keeping
in mind. .

S8eth Govind Das: Have they prepared any estimate as to how much it will
cost to the Government if they provide fans in Inter and third class coaches?

The Honourable Dr. John Matthai: It will not verv materially affect the
cost, so that the financial problemn is not the most important problem. With
reference to the Honourable Member’s question, I should like to make it clear
that although the final decision for these new coaches has got to be held over
until we have a clearer idea, our intention at present is 'to put into the coaches
we are building on the existing designs as manv amenities of the kind that the
Honourable Member has suggested as possible. '

Prof. N. G. Ranga: Is the Honourahle Member aware of the fact that a sinn-
lar conch awas put on exhibition and the questionnaire was circulated amongst
us as long ago as 1986 and 1937 and even now it is on an experimental stage?
Aud is he also aware of a similar answer given by the Government when we
made the suggestion that electric fans should be fitted into these railway

oarriages and that too is more than ten years old?

The Honourable Dr. John Matthai: T am not in a position to speak for my
predecessors, but T mean exactly what T said this morning.

Prof. N. G. Ranga: TIs it not. therefore, the dutv of the Government to fix
-some target in order to avoid similar thing happening in the future?

The Honourable Dr. John Matthai: We are verv keen on having these new
-¢oaches put on the lines on as hig a scale as possible. T do not know if it is
worth while fixing a target because we are going to do it as quickly as possible.

Seth Govind Das: The Houourable Member said that the financial con-
-sideration is not there. May T ask, then, what are the other considerations
which are preventing the Government from fixing the fans in the third class
and Inter class coaches in this very hot country?.

The Honourable Dr. John Matthai: The other consideration which applies
to the whole of our coaching problems is the shortage of materials.
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Babu Ram Narayan 8ingh: Instead of using the phrase ‘as soon as possible’,
may I ask whether it is not possible for the Government to fix a time-limit?
The Honourable Dr. John Matthai: If Honourable Members want me to
fix a target, if they will give me a little time, I shall be prepared to examine it.

DE-CONTROL OF SALE: AND SUPPLY OF SUGAR

1874. *Mr. Ahmed K. H. Jafter: Will the Secretary of the Food Depart-
ment be pleased to state: '

(a) the position of sugar production in India compared to its demand and the
approximate date when it will be possible to de-control the sale and supply of
sugar; .

(b) what the total production of cube sugar was during the year 1946 and
what will be its expected production in 1947, and the methods adopted for its
proper distribution to the various Provinces; and

(c) the reasons why cube sugar is not freely available in Delhi now ?

Mr, K. L. Panjabi: (a) The production of sugar in 1945-46 was 9,50,339
tons. During the current season it is likely to be about nine lakh tons. There
is no precise method of ascertaining the demand. The Sugar Panel appointed
by the Government in 1945 has estimated it as between 16 and 18 lakh tons.
'he Government are not in a position to state when the control will be lifted.

(b) The total production of sugar cubes in 1946 was 859 tons and about the
same quantity is expected to be produced in 1947. The manufacturers are

allowed to sell sugar cubes in their normal markets- through normal trade
channels.

(¢) Sugar cubes are not freely available as the quantity produced is not suffi-
cient to meet the demand.

Mr. Sasanka Sekhar Sanyal: Did the Government consider the question
of introducing the control system in the matter of sugar cubes also?

Mr. K. L. Panjabi: It has not been considered, because the quantity pro-
duced is very small. '

Sri V. Gangaraju: May I ask whyv the sugar cubes have been excluded?
_ WMr, President: This question was dealt with at length on a previous occa-
sinn.

Mr. Sasanka Sekhar Sanyal: What system Government is considering re-
garding the sale and supply of sugar to rural areas in a controlled form?

Mr. K. L. Panjabi: The system in the rural areas is that the bulk alloca-
tions are made to the provinces, and the provinces out of their quotas set apart
~ertain quantities for the rural areas and certain quantities for the urban areas.

Mr. Sasanka Sekhar Sanyal: Do Government possess any statistics to show
that the sugar which was allotted in bulk for the rural areas has really been
digtributed in the rural areas?

Mr. K. L. Panjabi: That is a matter which is left to the Provincial Gov-

ornments.

Prof. N. @G. Ranga: Has the Government of India no machinery and no
responsibility to see that the quantities that are especially allocated for rural
wreas are distributed among the rural people?

Mr. K. L. Panjabi: We will make inquiries and find out how much quan-
tity out of the provincial quotas is distributed in the rural areas.

Prof. N. G. Ranga: Will Government consider the advisability of adopting:
the new system that is being introduced in Madras of appointing dealers im
rural areas alone through whom the sugar that is allotted to rural areas can:
ve distributed among the rural people?
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Mr. K. L. Panjabi: Government will consider the system prevailing in
Madras.

Mr. Sasanka Sekhar Sanyal: If facts are given to the Government indicat-
ing that sugar earmarked for rural areas is actually spent in the urban areas.
for giving parties to Government high officials, will Government take any action
in the matter?

Mr. President: Next question. Mr. Tamizuddin Khan.

Mr. Tamiguddin Khan: Is the Honourable Secretary awarc that the Hon--
ourable Member in charge of Industries and Supplies gave an assurance on
the floor of the House during the Budget discussion that he will send a recom-
mendation to the appropriate Department to de-control sugar?

Mr, K. L. Panjabi: It is being considered.

Mr. Ahmed E. H. Jafler: May I ask why sugar production has fallen this.
vear as compared with 1945-467 What steps do (fovernment propose to take
to see that the production is increased in the current year?

Mr. K. L. Panjabi: I explained on a previous occasion that the steps which
have been taken by Government are to increase the price of sugarcane by
four annas per maund whereby this will have a salutary effect in increasing
production.

Sri M. Ananthasayanam Ayyangar: Do Governwuent take care to see that
areas which are now being cultivated with cereals are not being converted into.
sugarcane fields because a higher price is offered for sugarcane?

Mr. K. L. Panjabi: This will be watched.

QUoTA oF IRON AND STEEL To BoMBAY, BENGAL AND PUNJAB

1375. *Mr. Ahmed E. H. Jafter: (a) Will the Honourable Member for
Industries and Supplies be pleased to state the quota of iron and steel allotted:
te the Provinces of Bombay, Bengal and Punjab for the half-year ending 30th.
June 1947 and for the 2nd half-year ending 81st D€cember 1947? '

(b) On what basis have the quotas allotted been fixed?

(e) Do Government propose to increase the quota allotted for Bombay ?

The Honourable Sri O. Rajagopalachari: (a) The Provincial allotments of
steel for Bombay, Bengal and Punjab for the half-vear ending June 1947 are
us follows :—

Bombay—10,500 tons.
Bengal—19,500 tons.
Punjab—10,500 tons.
The allotments for the second half-year ending December 1947 are the same.

(b) The sallotments are based on population, weightage being given to urban

population.

(c) If the swpply position improves, it may be possible to increase the
allotments to the Provincial Governments for the third and fourth periods of
1947.

Mr. Ahmed E. H. Jafter: In view of the fact that Bombay is an industrial
province, where the housing question is very acute, may I ask whether Gov-
ernment would consider the advisability of increasing the quota for the third
and fourth periods for the province of Bombay?

The Honourable Sri 0. Rajagopalachari: As I have already said, the urban
population is calculated and given a weightage of 3:1, and Bombay City and
other urban areas in Bombay will have that advantage and on the basis of
that considering the total population of Bombay, 10,500 tons have been fixed..
The Provincial allotments, the Honourable Member must remember, are-
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intended to meet the generul public demands including house building, agri-
culturists, and small fabricators and thereforc do not depend on the degree
-of industrialisation in a particular province. Steel for industrial purposes has
been made available through separate allotments for industrial maintenance

and steel processing and these allotments depend on the location of industries
and not on the provincial quota.

M, Ahmed E. H. Jafler: Ts the Honourable Member aware that other pro-
‘vinces receiving higher quota show a surplus of iron which is sent to Bombay
to be sold in the black market? May I know what steps do Government
‘propose to take to stop this black market in Bombay?

The Honourable Sri C. Rajagopalachari: It is not the information of the
“Government that the allotment to other provinces is in excess of requirements
-aud that they find a sale in the black-market in Bombay. We have no reason
‘to believe this and if Honourable Member will supply reliable information,
(Government will make every effort to enquire into it. ‘

Seth Govind Das: Tn view of the fact that in other provinces also there
‘are buildings which are not finished, will Government see that no weightage

;\s gti;ven to Bombay or anywhere and that the present provincial quotas are
kept? '

The Honourable Sri 0. Rajagopalachari: These questions do cut across cach
-other and Government will consider all of them together.

Prof. N. G. Ranga: In view of the fact that the rural. population is eight

times inore than the urban population, why do Government allot three times
‘more to urban areas?

The Honourable Sri 0. Rajagopalachari: The allotment is not three times
#s much for urban areas as for rural areas. The arithmetic is this.  The
population of the urban area is multiplied by three and then the allotment is
‘made according to the totad population of the province with weightage calcu-
lsted in this manner so that the weightage given to provinces on account of
the urban areas is & much smaller addition than what the Honburable Member
thinks. Apart from that, Honourable Members must remember that build-
ings that are built in towns and rural areas are of a different nature and on the
whole buildings in urban areas require more steel and that is the reason why a
-certain weightage is given to urban population.

Prof. N. @. Ranga: Is the Honourable Member aware that in rural areas,
people are not able to get iron even for iron bars for windows and doors, and
the demand of the rural people for building their houses is much greater today
because they have not been able to build any house during the last six years
-on account of war conditions?

The Honourable Sri O. Rajagopalachari: If it is a question of taking away
steel weightage given to the urban population, if Honourable Members give a
mandate to Government on that footing, Government will certainly consider
it.

Sri T. A. Ramalingam Ohettiar: Is the Honourable Member aware that
‘many hospitals and schools are not completed for want of iron and steel mate-
rinls and large works of a public nature are held up and that many persons
who are suffering from diseases are not able to get accommodation on acconnt
of the fact that these buildings cannot be completed.

The Honourable Sri O. Rajagopalachari: Yes, Sir. (Rovernment  are
aware that many buildings like hospitals and other public utilities ave suffer-
ing for want of adequate supplies of steel, but when we have the whole picture
.of the necessity for providing housing in rural areas, housing for industrial

&
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workers, for hospitals and all that, Honourable Members will see that tha
arrsngements that we have made are fairly just and in due proportion. Every
effort is made to meet the demands of the cultivators first in the provincial
quotas and other priorities are fixed more or lese fairly in my opinion, but if
Honourable Members examine the matter thoroughly and in the Advisory
comnmittee on Industries and Supplies give us their advice in the matter, it
wil! be very carefully considered. :

Sri T. A. Ramalingam OChettiar: Will first preference be given to such
institutions ? .

The Honourable Sri 0. Rajagopalachari: We cannot give straightaway pre-
ferences to such institutions. T do not think the healthy require less windows
than the sick. ‘

8Sri V. O. Vellingiri Gounder: Are pipes and other agricultural implements.
included in provincial quotas?

The Honourable Sri O. Rajagopalachari: Yes, Sir. The  Agricultural
Department came with a long list of articles for which the rural population
would be entitled and some amount of consideration is given to them out of
the total provincial allotment. T believe this is so, without seeing the papers,
that the list of agricultural requirements referred to by the Honourable Mem-
ber are included in them.

Sri V. 0. Vellingiri Gounder: Pipes also?

The Honourable Sri 0. Rajagopalachari: Do I take it that the Honourable
Member asks whether stecl pipes are included in the commodities allotted for
agricultural purposes? Very probably, but I should like to look into the
matter before answering specifically. .

Babu Ram Narayan Singh: What is the quota for Behar?

The Honourable Sri 0. Rajagopalachari: I want notice before I can answer
the quotas for Behar and other provinces.

AmR-CoNDITIONED Coa0HESON G.I.P.,B.B. & C.I.ANDM. & S. M.
RAmLwaAys

1376. *Mr, Ahmed E. H. Jafter: Will the Honourable Member for Railways
be pleased to state the number of air-conditioned coaches on the Great Indian
Peninsula, Bombay, Baroda and Central India and Madras and Southern
Maharatta Railways and on what routes these coaches are being run regularly ?

The Honourable Dr. John Matthai: The G. 1. P. Railway owns two partly
air-conditioned coaches.

The B. B. & C. I. Railway owns nine partly air-conditioned and onc fully
air-conditioned broad-gauge coaches and three fully air-conditioned metre gauge:
coaches.

The M. & S. M. Railway does not own any air-conditioned coaches.

The G. I. P. Railway coaches run bhetween Bombay and Madras on alter-
nate days.

The B. B. & C. 1. Railway B.G. coaches run daily between Bombay and
Delhi and Bombay and Peshawar.

The B. B. & C. I. Railway metre-gauge coaches run between Ajmer and
Delhi on certain days of the week. .

Mr. Ahmed E. H. Jafer: In view of the fact that there are only two partly
air-conditioned coaches on G. I. P. may I know whether there is any possi-
bility of increasing it to fully air-conditioned coaches instead of partly as at
presént? .

The Honourable Dr. John Matthai: We have provided in the current year’s
programme for building more air-conditioned coaches.
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Seth Govind Das: Beiore any money is spent upon air-conditioned coaches,
because air travel is more popular now in this country, will Government see
that better third class coaches are built for lower class passengers?

The Honourable Dr. John Matthai: I am generally in agreement with the
Honourable Member’s suggestion.

Shri Sri Prakasa: Will the Government take away all these air-conditioned
-coaches and utilise the space for ordinary coaches?
The Honourable Dr. John Matthai: That will not serve any purpose.

Mr. Ahmed E. H. Jaffer: May I know why there are no air-conditioned
-coaches on the M. & S. M. Railway and whether there is any possibility of
‘having them there?

Miss Maniben Kara: May I know when the Honourable Member proposes
to introduce improved third-class coaches for the poorer people?

Mr. President: That was dealt with in a previous question; perhaps the
Honourable Member was not present then.

ExpansioN oF SuGAR INDUSTRY IN BoMBAY PROVINCE

1877. *Mr, Ahmed E. H. Jafter: (a) Will the Secretary of the Food Depart-
ment be pleased to state whether Government propose to expand the sugar
industry in the Bombay Province?

(b) What is the quota of new factories allotted to that Province during the
‘year 1946?

(c) What is the quota proposed to be allotted during the year 1947?

Mr. K. L. Panjabi: (a) Yes, Sir

(b) Two factories,

(¢) Two factories.

Mr. Ahmed E. H. Jafter: May I know where these two new factories are
going to be located?

Mr. K. L. Panjabi: We have asked the Government of Bombay to recom-
mend locationn and parties.

Mr. Ahmed E. H. Jafter: Will it be decided by the Government of India
or bv the Bombay Government?

Mr. K L. Panjabi: By the Government of India.

Shri Sri Prakasa: Are the Government of Madrag against such factories
also?

Mr. President: That does not arise.

Sri M. Ananthasayanam Ayyangar: May I know how this figure of two
has been arrived at for Bombay? What is the total number of sugar factories

that are going to be established in the whole of India?

Mr. K. L. Panjabi: The total number of factories in the expansion scheme
is 45.

Prof. N. G. Ranga: How many of them will be for Madras?

Mr. K. L. Panjabi: Six units.

Sri M. Ananthasayanam Ayyangar: May I know on what basis this allo-
cation is made? Ig there a plan which has been approved of by Government?

Mr. K. L. Panjabi: The allocation was made on the basis of a report of
the committee on sugar, alcohol and food yeast industries. .

Prof. N. G. Ranga: When was it appointed and when did it report?

Mr. K. L. Panjabi: It was appeinted in 1945 and its report has been pub-
lished. Government considered the report and made the allocation to pro-

~vinces. )

.
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Sri M Ananthasayanam Ayyangar: Are Government giving any subsidies

for establishing sugar factories in provinces where there are no such factories
or very few of them?

M:. K. L. Panjabi: I cannot answer without notice,,

TELEPHONE CONNEOTIONS IN NEW DBLHI

1378. *8hri Sri Prakasa: Will the Secretary of the Communications Depart~
ment be pleased to state:

(a). the number of telephone connections in New Delhi;

(b) the number of telephones installed at the residences and offices of mem-
‘ers of Government, Secretaries and Deputy Secretaries to Government;

(c) the number of telephone connections given at the Constitution House;

(d) whether Government propose to consider the desirability of installing &
few telephones in the verandahs of the Constitution House for the use of mem-
bers, instead of installing one in every room; and

(e) whether Government propose to consider the desirability of not concen-
trating so many telephone connections in. New Delhi, but distributing them
-equitably to various other towns where the demand for them though great is not
being met?

Mr. Masarrat Husain Zuberi: (a) 5,758.

(b) Reridential 127, Office 157.

/

(¢) The number of telephones installed at the Constitution House was 99
in December, 1946, .

(d) This was considered but abandoned since it was felt that it would not
be a convenient arrangement. Such common telephones would -have to be
proscribed for trunk calls in view of the difficulty involved in realising trunk
calls charges from the correct person. However, the Government will re-
.exemine the position in the light of the suggestion made by the Honourable
Member,

(e) The demand for telephones in Delhi including New Delhi is consider-
abl:. Technical considerations do not permit of the distribution of telephone
equipment as indicated by the Honourable Member.

Shri Sri Prakasa: Is it a fact that Government have supplied telephones
in every room in the Constitution House at public expense?

Mr, Masarrat Husain Zuberi: I shall require notice; I bave no information.

Shri Sri Prakasa: Will the Honourable Member take it from me that it
is g0? Can he explain how it is. that those members of the Constituen:
Assembly who do not live in Constitution House have not been supplied with
free telephones?

Mr, Magarrat Husaln Zuberi: I think there was a priority fixed for the
members of the Constituent Assembly and even members living outside the
Constitution House have been provided with telephones.

Shri Sri Prakasa: In view of the fact that members of the Constituent
Assembly living in Constitution House have been supplied with free tele-
phones, “whether they like it or not, will Government now consider the
desirability of asking these members whether they would like to continue to
have these telephomes, and if they do not, supplying these to others instead?

Mr. Masarrat Husain Zuberi: I have already said that I have no informa-
tion whether the telephone have been supplied free or on the basis of charge;
but T ara prepared to look into it.

Shyi Sri Prakasa: If the Honourable Member finds after inquiry that they,
thave been supplied with free telephones will he now charge them?
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Mr. Masarrat Husain Zuberi: That will be considered.
Mr, Ahmed E. H. Jafter: Why has this distinction been made between
Members of this House and those of the Constituent Assembly? Why should
they have frce telephones and not those who live in Western Court?

Mr. Magsarrat Husain Zuberi: Sir, I have: already said that I have no
information.

INCREASE IN THE AGE LIMIT TO 14 FOR CONCESSION IN RarLway FAREs

1379. *Mr. Frank R. Anthony: Will the Honourable Member for Railways
be pleased to state: ’

(8) whether Government are aware that the Railway Authorities permit
concessions in railway fares to children under the age of 12; and

(b) whether Government propose to consider the desirability of raising shis
age limit to 14, in view of the fact that the Sargent Report envisages compulsory
education till the age of 14, and parents will thus be helped considerably in the
matter of meeting railway fares involved in the education of their children?

The Honourable Dr. John Matthai: (a) Yes. Government are awars tha
children under twelve years of age (over three years) are charged half fares
on railwaye.

(b) The age limit of twelve ig not related to study concessions. Conces
sions in rail fares are permitted to school children attending schools of all
kinds which are recognised by the Government of the Educational Depart-
ment of the Province or State in which the schools are situated and to students
of college= affliated to a recognised University. Consequently, Government
do not consider it necessury to alter the age limit up to which all children.
over three years of age may travel for half fare,

Mr. Frank R. Anthony: May I know the reasons for setting this arbitrary
age limit of twelve and not fourteen?

The Honocurable Dr. John Matthai: It is in a sense an arbitrary limit but
we have taken the figure which is in force in practically all countries whirh
adopt this practice. :

Sreejut Rohini Kumar Ohaudhuri: May I know how & dispute between a
passenger and a ticket collector as regards age is settled and whether the
decisiva of the ticket collector is final?

The Honoarable Dr. John Matthai: It is by a process of mutual accoramo-
dation, '

REVERSION FROM THE INDUSTRIES AND SUPPLIES DEPARTMENT OF DEPUTA
TIONISTS FROM OTHER DEPARTMENTS AND PROVINCES

$1380. *Mr. Yusuf Abdoola Haroon: Will the Honourable Member for
Industries and Supplies please state:

(a) whether it is a fact that deputationists from other Departments of the
Government of India or Provincial Governmentes working in the Industries and
Supplies Department are being reverted at the request or otherwise of the lend-
ing Departments;

(b) if the reply to Part (a) is in the affirmative, whether it is a fact tha¥
Muslims and other minority communities form the majority of those who are so
reverted, especially in the Directorate General of Industries and Supplies;

(c) whether it is a fact that Muslims and members of other minority com-
munities occupying senior supervisory, technical (including Stenographers) or
specialists’ posts are mostly deputationists;

+Answer to this question laid on the table, the questioner being absent.
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(d) whether it is a fact that Muslims and members of the minority com-
munities holding permanent lien in the Industries and Supplies organization are
not sufficiently senior or qualified to replace the deputationists; and

(e) if replies to Parts (c) and (d) above are in the affirmative, whether Gov-
ernment are aware that reversions of Muslims and members of other minority
communities will reduce the prescribed communal quota?

The Honourable Sri O. Rajagopalachari: (a) I have stated Governruent's
policy in regurd to the reversion of deputationists in my answer to pary (a)
of Mr.- Ahmed E. H. Jaffer's starred question No. 1278 on the 81st March
1947,

(b) No, Sir. Of the twelve persons reverted during the last six months
fromn ths Directorate General of Industries and Supplies seven were Hindus,
three were. Muslims and two were Sikhs.

(¢) Most senior posts are held by’ deputationists of one community or
another.

(d) Yes, Sir. 1If such persons were sufliciently senior and qualified, the
present deputationists would not be required.

(e) Does not. arise in view of facts stated in reply to part (b).

RECALL OF DEPUTATIONISTS BY THE LLENDING DEPARTMEXNTS ¥RCM 1HE
INDUSTRIES AND SUPPLIES DEPARTMENT

+1881, *Mr. Yusuf Abdoola Haroon: (a) Will the Honourable Member for
Industries and Supplies please lay on the table of the House a tabular statement
giving details of requisitions received during the last six mouths, from the lend-
ing Departments recalling their hands and number of persons reverted in each
community and grade in the Secretariat and its attached offices separately?

(b) Were the instructions contained in the Home Department Office Memo-
randum No. 92/46-Est(R), dated 24th April 1946 regarding deputationists duly
considered in each case of reversion and was protection of status quo provided
for in the above mentioned Memorandum duly afforded in each case, if not, why
not?

The Honourable Sri 0. Rajagopalachari: (a) I submit, Sir, it is not in the
public interesi to publish inter-departmental correspondence of thig character,
T lay on ihe table a statement of the total number of requisitions classified
Community-wise, but without names,

(b) Yes, Sir. These instructions were duly considered.

St. temment  sl.owing number of requiritions rcceived in I. & 8. Dep:irtment during the

6 months ended on 28th Fcbruary 1947 from lending Departments for the return of their
perm:nent employecs

Indian
—_— Hindus [Muslims | 8ikis (:}.ris- lﬁ: I:ﬁ::;, s 5:;00' Totxl
ians
—————— - —_ —
SECRETARIAT
Nunl er of requisitions 6 3 1 10
Number of persons reverted 1 2 e 3

+Answer to this question laid on the table, the questioner being absent.
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ATTACHED OFFICES

]

H
Indian | ,.
—_— | Hindus |Muslims | 8ik's C?}‘tx‘s. ﬁ;‘i:‘:‘d f;::. Total
4 ians
”~ T T —‘ T
Number of roquisitions . 47 26 3 4 4 1 88
Number of persotis reverted| 9 4 3| 1 17
Number of 53 29 4 4 4 1 93
requititions
Grand Total » Number of 10 6 3 1 .. 20
péreons re-
vearted

IMPORT OF AGRICULTURAL MACHINERY

1382. *Seth Govind Das: Will the Secretary of the Department of Agricul-
ture be pleased to state:

(a) whether Government are aware of the fact.that most of our needs of
agricultural machinery are met by import;

(b) whether Government are aware that recently some mechanically operat-
ed boring rigs were imported into India by the Central Ground Water Section of
the Agricultural Department at a high price; and

{c) the steps that Government are taking to promote the manufacture of
agricultural machinery including complicated devices in this country?

Sir Pheroze Kharegat: (a) ’ower operated agricultural machinery is mostly
imported. Animal operated implements and machines are almost wholly
available f{rom indigenous sources.

(b) Boring rigs are being imporied at competitive prices on the basiy of
offers received; the average price of u percussion rig is Rs. 50,000 and of a
votary rig Rs. 1,50,000. )

(¢) The demand for mechmically operated boring rigs is not large enough
at present to make their manufacture in this country an economic propositina
por is the necessary type of steel availuble. But contracts are being given
to Indian firms for the manufacture of casing and slotted pipes. 7The
fearibility of manufacturing tractors wag examined by the  Automobile and
Tractor Panel, and their report is being considered and the possibility of uti-
lising Ordnmmee factories for the purpose is being examined. A start has !een
made in the manufacture of tractor drawn agricultural implements by tn
Indian concern in*Bombay who have been given a firm order for 1250 imple-
ments valued at over Rs. 20 lakhs. '

Seth Govind Das: Are Government aware that even the kind of machinery
that is at precent imported can be prepared in the Ordnance Factories, parti-
eularly in Jubbulpore of which T have knowledge, if proper directions are
given?

Sir Pheroze Kharegat: That matter is being looked into in order to ascer-
tain exuctly what types of machinery can be prepared at these Ordnance
Factories. Ag soon as that has been ascertained steps will be taken as far
as possible to manufacture them here. !
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Ssth Govird Das: Will Government see that no long-term orders are given
to foreign countries before knowing what kind of machinery can be essily
prepured 11 India?

Sir Pheroze Kharegat: | do not think uny long-term orders have been
laced and there is no intention of placing any long-term orders at this stage.
We cannot even get what we need for our ‘immediate requirements.

Prof. N, G. Ranga: What action bas so far been taken on the grant that
was approved of by the Standing Finance Committee to enable Governmens
to appoint un officer to do research in agricultural machinery and devise such
mauchinery as will be useful to Indian conditions?

Sir Pheroze Kharegat: I do not know exactly what the reference iy to,
but an Agricultural Engineer has been appointed at the Agricultural Institute
whose functior. it is to curry out research on agricultural implements.

Sri M. Ananthasayanam Ayyangar: The Honourable Member said that
some factories have been established for producing agricultural implements.
May 1 know how muny factories have been estublished, and where, und what
parlicular factories are specializing in agricultural implements?

Sir Pheroze Kharegat: There are u number of factories in the country
which have bLeen manufacturing the ordinary agricultural implements. The
speeial factory to which 1 was making s reference is the one near Bombay
which has taken over an old Ordnunce Y¥actory, It has been given a con-
tract for tie manufacture of heavy ploughs, cultivators, and other such imple-
menty which are required for use with tractors.

Seth Govind Das: Will the Government see that in different agricultural
farms somne small state factories are established to prepare such machinerv
which can be easily prepared there?

Sir Pheroge Kharegat: I believe, Sir, that there are quite enough facturies
in the country for the manufacture of ordinary implements which are required
by agriculturists. Many of these are made by village blacksmiths, and in a
number of Government farms small workshops have been established. $n it
is not necessary to take any special measures in that connection.

Prof. N. G. Ranga: Is thig Agricultural Engineer sn Indian. and has he
been to America and England to study the new implements of suinller types
and swnuller sizes and lower prices and to gee whether any of them can Le
adapted for Indian conditions?

" Sir Pheroze Kharegal: He is not an Indian, Sir. He is un Englishraan
and he has been recenily abroad in order to study precisely these matters.

Sri V. O. Vellingiri Gounder: May I ask whether, for the manufacture of
agricultural 1miplements of heavy types in the Ordnance Factories mentioned
by the Honoursble Member, any expert has been appointed, or whether the
available hards in India are asked to undertake that work?

Sir Pheroze Kharegat: 1t is a private firm and they have got their own
Engineers and, I.believe, they have also attempted or probably have succeed-
ed in obtaining some experts from outside India as well.

Sti V. 0. Vellingiri Gounder: Are these Ordnance Factories under the
controi of Government? _ _

Sir Pherose Kharegat: This work is not being done by an Ordnance Fae-
tory as such. This particular Ordnance Factory has been taken over on leuse
by this private firm for the purpose. . L

" Sri V. 0. Vellingiri @ounder: Will the Government consider the desirability
of getting foreign experts because our knowledge of agricultural engineering is

, ? F¥rom all our Provincial Governments, we............ )
ve“n_rp.oo;retldent: The Honourable Member will put his question and uo$

argue.
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Sri V. C. Vellingiri Gounder: Will the Government consider the desirability
of importing foreign agricultural engineers for a limited period?

Sir Pheroze Kharegat: Yes, Sir. When the question of appointing agn-
cult:iral engineers is considered, we will take the best men we can get and if
we have to import foreign experts we shall take them for a limited period,
such as three years, and in the meantime try to train up our own men for
that sort of work,

Sri V. 0. Vellingiri Gounder: Will the Government appoint experienced
engine.rs in service so that these experienced men may get better knowledge
of the working of agricultural machinery suitable to our conditions?

8ir Pheroze Kharegat: Certainly, that is precisely what we are hoping
to do. .

NATIONALISATION OF (1VIL AVIATION

13882, *Mr. Tamizuddin Khan: Will the Secretary of the Communications
Department be pleased to state:

(a) whether Government have examined the question of nationalisation of
Civil Aviation after it was discussed in the Assembly in its last autumnn session;

(b) if so, with what result; and

(c) if Government have not reached any final detisipn in the matter, when
they expect to come to such a decision?

Mr. Masarrat Husain Zuberi: The Honourable Member is referred to the
reply, I gave to Mr. Ahmad Jaffer's Starred Question No. 1192 on 26th March,
1947,

Mr. Tamizuddin Khan: May 1 ask how soon it will be possible for the
Government to consider this matter and come to a decision?

Mr, Mm;rat Husain Zuberi: As soon as possible.

N

RESERVATION OF MILL YARN FOoR HANDLOOM WEAVERS

1384. *Maharajkumar Dr. 8ir Vijaya Ananda: Will the Honourable Mem-
ber for Industries and Supplies be pleased to state the steps that have been
taken by Government to implement the recommendation of the Assembly, that
at least 38} per cent. of the total mill yarn production should be placed at the

disposal of the hand-loom weavers?

The Honourable Sri O. Rajagopalachari: As I indicated in this House during
a recent debate on a cut motion about yarn for handlooms, I am endeavour-
ing to securc the allocation to handlooms of 33 per cent. of mill yarn pro-
duetion, and to get a scheme through for increased hand spun yarn,

APPOINTMENT OF A NON-OFFICTAL CHAIRMAN TO HANDI0OM BOARD

1385. *Maharajkumar Dr. Sir Vijaya Ananda: Will the Honourable Mem-
ber for Industries and Supplies be pleased to state whether Government propose
tq consider the desirability of appointing a non-official Chairman and a non-official
vice-Chairman to the Handloom Board?

The Honourable Sri 0. Rajagopalachari: Yes, Sir, it will be considered.
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PR)OVIIHN oF OVERHEAD BRIDIE OVER LEVEL CROSSING AT KOREGAON ROAD
Pooxa :

11386. *Mr. Ahmed E. H, Jafter: Will the Honourable Member for Railways
be pleased to state:

(a) whether Government are aware that there is no over-head bridge over the
Railway level-crossing at Koregaon Road, in Poona resulting in inconvenience to

people who are held up at the level-crossing for a long time when the trains are
about to pass; ‘

(b) whether it is a fact that this question has been the subject of correspond-
ence between the Railway Board, Government of Bombay and the Poona Muni-
oipality and if so, what the result of these negotiations is;

{c) whether Government propose to place the whole correspondence on the
$able of the House; and

(d) what steps Government propose to take to h#ve an over-head bridge
cunstructed over the level-crossing?

The Honourable Dr. John Matthai: (a) Yes.
{b) No.
(¢) Does noh arise. .

(d) The motter rests with the Government of Bombay who agreed to share
the cost of construction and maintenance of an overbridge last year, but have
now postponed the work. -

DELEGATIONS TO INTERNATIONAL CONFERENCES SENT BY THE AGRICULTURE
DDEPARTMENT

11887, *Mr. Vadilal Lallubhai: Will the Secretary of the Department of
Agriculture please state the number of Delegations sent abroad by his Depart-
ment to participate in various international conferences, the personnel thereof,
"and the basis of their selection?

Sir Pheroze Kharegat: During 1946-47 no delegations were sent by the
Food Department. Two delegations were sent by the Department of Agri-
cuiture, one to attend the Food and Agriculture Organisation Conference at
Copenbagen and the other to participate in the deliberations of the Prepars-
torv Commisston on the World Food Board Proposuls at Washington. A
delegation wus also sent to the Agricultural Primary P'roducers Conference
called by the National Farmers Union.

A statement showing the personnel of the delegations is placed on the
table.

The versonnel was selected by Government on the basis of their special
quuliﬁcuﬁons for the work to be undertaken. The representatives from Indian
States were selected in consultation with the DPolitical Department.

Statement ’

1 i ] X iculture
the Indian Delegation to the Second Session of the Food and Agricu
v I(;er;?r::":;lti:rf Conference held at Copenhagen from the 2nd to 14th September 1846,

T.eader.—8ir J. P. Srivastava, K.C.8.1,, K.B.E.

Alternate.—Mr. D. R. Sethi, C.LE., 1.A.8., Agricultural Development Commissioner,
Govt. of India. :

to this question laid on the table, the questioner having exhausted his quota.
*I:::::: to this qq\'lestion laid on the table, the questioner being absent.
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Associages—
Prof. N. G. Rangs, M.L.A. (Captral).
] dul i gn, M.L.A., (Centrsl) Mc. 8. Basy, C.LE., LC.8., Secretary
o 0 Bt : i Ko i

ernment of Bengal, Department of iculture, = Foreatry and
Fisheries.

Ropresentatives of Indian States—
Mr. C. Parameswaran Pithi,
Dr. Radhs Kamal Mukherjes.
Advisers—
Dr. Baini Prashad, D.Sc., O.B.E., Fisheries Development Adviser to the Govt. of
Ihdis, Dépactment of Agriculture.
Dr. V. K. R. V. Rao, Planning Adviser, Department of Food.
w. E, W, Director, Rice Regearch Institute, Cuttack.

Mr. ]i) Stewart, LF.S., President, Forest Research Institute and Colleges, Dehrs
an.

Dr. G. Sankaran, All-thdia Institute of Public Health and Hygiens, Calcutta.
Secretary.—Mr. W. H. J. Christie, C.I1.E., 0.B.E., 1.C.8.

2. Personnel of the Indian Delegation to the Food & Agriculture Organisation Preparaiory
Commission on World Food Proposals. .

Leader.—The Hon’ble Dr. K. N. Katju, Minister for Justice and Development, United
Provinces

Alternate.—Sir 8. V. Ramamurty, K.C.LF., T.C'.S., Chief Secretary to the Government
of Madras,

Adviser.—Mr. A. D. Gorwala, C.LE., T.C.S., Supply Commissioner and Secretury to

Governmegt, Bombay.

Prof. C. N. Vakil, University of Bombay,

Choudhury Mukhtar 8ingh, Vigyan Kala Bhavan, Meerut City.

Dr. Radha Kumud Mookerji, Professor, Lucknow Ijniverlity.

Dr. V. K. R. V. Rao, Food Adviser to the Agent General for India, Washington.

Dr. Radha Kamal Mukerjee. Economic Adviser, Gwalior State.

Mr. G. Parameswaran Pillai, Reconstruction Officer, Travancore State.

Secretary.—Mr. A. Abmed, 0.B.E, I.C.8., Deputy Secretary to the Government of
India, Department of Agriculture. '

= (3) Dejegation to the International Agricultural Producers’ Conference, London.

(1) Prof. N. G. Ranga, M.L.A., (Central) President, Federation of Indian Rural Peoples
Organisations, New Delhi.

(2) Khan Bahadur Sardar Habibullan  Khan. Bar..at-Law, Secretary. The Punjab
Chamber of Agriculture, Lahore.

EUROPEANS IN THE DEPARTMENT OF INDUSTRIES AND SUPPLIES

1888. *Mr. G. B. Dani: Will the Honourable Member for Industries and
Supplies please state:

(a) the number of Furopeans in his department; and

~

(b) their designations, salaries and the tenure of their appointments?

The Honourable Sri O. Rajagopalachari: (1) The number is 53, exclnding
those epiployen in the India Store Department, England and the India Supply
Mission, U.S.A., whose numbers are not readily available here now.

(b) A statement is laid on the table. The tenure varies with the rules of

service or with the contract applicable to individual casas.
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Statement showing number of Europeans employed in the Industcies and S8upplies Department. ,
and the Designation and Salary Scales of their Post.

8. No, Designation of Post Balary Scale
SECRETARIAT
Re.

1 [ Becretary " 4,000

2 | Joint Soorebnr'y : 3,000 plus 8. O. P. £ 13-8-8

3 .Doputy Becretary . . }(Sanior Scale of I.('S. plus

400 specisl pay,

4 Do. . . . De.

] Do. Do.

6 | Private Secretary to Secy., 300

ATTACHED OFFICES
Chief Technical Adviser \(Fenilizer Project)
7 | Chief Technical Advis r (F. P.) . 2,700—126—3,250
8 | Deputy Director (Planning) (Fertilizer Projeot) 1,225 plus 8. P. Re,200
DIRECTORATE‘ GENERAL, INI.USTRIES & SUPPLIES

9 | Deputy Director General (Inspection) 2,250—100—2,7560
10 | Director of Inspection . . 2,000 —100—-2,300
11 | Controller of Inspection 1,600 —75—1,950
12 | Dy. Metallurgical Inspector, Burnpur 1,250—-75—1 5650
13 Controller of Inlpection . 3,600---75—1 950
14 | Development Officer. 1,800
156 | Asstt. Inspecting Officer, Engineering 500
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8. No. Designation.of Post Salary Scale
DIRECTORATE GENERAL, DISPOSALS
Re.
16 | Director Gmeral of Disposals . . . 3,000 + S.0.PJ£.13-6-8
17 | Deputy Dirsctor General . . . 2,250 —100 —2,750
18 D). . Do.
19 | OMoer 0a 8peial Duty, Assim . 1,603—1—0
20 | Diroctor . 1,250 —50 —1,600 —60 —1,800
21 De. . . Do.
22 Do. . . . . . . Do.
23 Do . Do.
24 Do. . Do.
26 Do. . Do.
26 | Doputy Director 730 —35 —925 —50 —1,275
plus 8. 0. P. £. 23.
97 | Lady Receptioaist . . . 215 —15—380
28 | ‘B’ Grade Clerk . . . . . 90
29 | Stenorapher (Assam Region) 200
30 | P. A. to Regional Commisg'oner, Bombay 300
31 | ‘A’ GradeClerk . . 100
IRON AND BTEEL CONTROL
32 | Iron & Steel Controller . o . . 1 p.a
33 . | Regional Doputy Iron & Steel Controller . .| 1,800 p.m.
34 | Director . . . . . 1,760 p.m.
35 | Director, Tool & Alloy Steel . 1 p.a
36 | Depuly Iron & Btesl Controller Do.
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8. No. Designation of Post , Salary Scale
COAL COMMISSIONER
Ra.
37 | Coal Co.nmissioner . . 3,750
38 | Assistant Coal Commissioner, (8tor.s) . 1,600 plus 8. P. 300
30 | Deputy Cual Commissioer (Production) & Chief | 2,750—125—3,000 + 8.0.P.
Mining Engineer (Railway Board). £ 13.8-8 plus 8.P. 500
40 | Superintendent of Colliee 'es, Giridih 2,290—100—2,500-- 8.0.P.
£13-6-8
41 | Assistant Superintendent of Colliery 1,250—80 —1,500
42 | Superintendent of Collieries 2,300 —100 —2,600 +8.0.P.
£13.6-8
43 | Reg onal Coal Commissioner (Distribution), Bengal & | 1,500 —100 —1,800 +.8. P.
Bihar. 260
\
44 | Deputy Coal Comm‘seioner, (Distribution) . 1,250 —50 —1,600 + S.0.P.
£ 30 plus 8. P. 450
45 | Electrical & Mechanical Engincer, Giridih 800-—50 —1,150 plus 8.0.P.
* £ 30 plus S. P. 400
46 Do. Kargali . . . . . 800 —80 —1,150
47 | Officiating Manager, Poari Hill Collicry 760 —850—9850
48 | Aseistant (‘oal Commissioner . 800 —50 —1,200 plus S. P.
100
DIRE('TOR, SHIPBOLLDINQ AND REPAIRS
49 | Director of Shipbuilding and Repairs . . | 1,817 + poansion 8834 S.P.
300
50 | Administrative Officer . 3235 + pension 325
51 Overseer . . . . 1,500
52 | Supervisor 1,000 —60 —1,300
53 Do. .- . . . . . Do.
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Prot. N. @. Bangs: Is any effort being made to reduce their numbers by
not renewing their tenures of office when they come to close?

Ths Honourable Sri 0. Rajagopalachari: Yes, Sir, Every effort is made
and we have only 408 days before June 1948. I would like the Honourable
Member to keep an eye on that rather than on smaler matters.

Sri M. Ananthagayanam Ayyangsr: May I know how many of these are
supcranuated en already? ‘

The Honourable Sri 0. Rajagopalachari: It is only when considerable ex-
petience 1: at the back of any person it ig found necessary to keep him, and
80 they may look superannuated but often that is the very reason why they
are rctuined.

Sri M. Apanthasayangm Ayyangar: I wanted the number, not an uxpla-
nation,

The Honourable Sri C. Rajagopalachari: I cannob give the number with-
out notice. .

Shri Sri Prakasa: How doey the Honourable Member fill up the gap when
a very very experienced man passes away?

The Honourable Sri O. Rajagopalachari: The gap is attempted to be pre-
pared for by the next man, who takes his place when he passes away.

Posts or DErvTy CoONTROLLERS AND CHIEF CONTROLLERS HELD BY HINDUS,
MusLIMS AND ANGLO-TNDIANS IN THE G. I. P. RalLway

'1389. *Sri A. K. Menon: Will the Honouraple Member for Railways be
pleased to state the number of posts of Deputy Controllers and Chief Centrollers
in the Great Indian Peninsula Railway and how many of these posts are held
by Muslims, Hindus and Anglo-Indians?

The Honourable Dr. John Matthai: The number of posts of Reputy Con-
trollers and Chief Controllers on the G.I1.P, Railway is 29 and six respectively.
I lay on the table a statement showing the communal composition of these
posis. .

Statement showing the communal composition of the posts of Deputy'Controllors and Chief
Controllers on the G. I. P. Ruilway

29 Posts of Deputy Controllers.

1. By Anglo-Indians (including Domiciled Europeans) . 14

2. By Hindus . . . . . . 8

3. By Muslims . 1

4. By Jews . . . . . . . . . . . 1

5. By Indian Christians . . . T . . 5
_T—

8 Posts of Chief Controllers,

1. By Anglo-Indians (including Domiciled Europeans) . . . 4
2. By Europeans . . . . . 1
3, By Hindus . . . . . 1

T 6

+Answer to this question laid on the table, the questioner being absent.
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CHANCES OF PBOMOTION As CHIEF CONTROLLER OF HINDU AND MusLim
DaruTY CONTROLLERS ON THE (i. I. . RAILWAY

t1399. *Sri A. K. Menon: Will the Honourable Member for Railways be

pleased to state whether it is a fact that though the Muslim and Hindu Deputy

Controllers in the Great Indian Peninsula Railway possess longer terms of
sefvi:g than Anglo-Indians, they have no chances of becoming Chiet Gontrollers

before they retire? If so, why? '
‘The Honourable Dr. John Matthai: No. The posts of Chief Controllers

arz Sclection posts and selection is made on merit by a Selection Bogrdr
irrespective of communal considerations. The latter portion of the q}lestlon

does not urise.

VETERINARY AND ANIMAL HUSBANDRY GRADUATES
11891, *Mr. Mohammad M. Killedar: Will the Secretary of the Departient
of Agriculture please state:
(a) what steps Government are taking to encourage young men to take
Veterinary and Animal Hushandary as a career; and
(b) what is the present scale of pay of Veterinary and Animal Husbandary
Graduates in the Centrally Administered Areas?

8ir Pheroze Kharegat: (a) In the two vears 1945-47, the Central Government
awarded 21 scholarships for training overseas in Animal Husbandry and

Veterinary Science.
(b) The scales of Assistant Surgeons in the Centrally Administered areas are

as follows: —

Baluchistan—Rs. 100—4—200 (Senior)

Rs. 60—3—90 (Junior).

Ajmer-Merwara—Rs. 80—5—160.

(‘oorg—Rs. 75—174/2—108—15/2—150.
In Delhi Veterinary Assistant Surgeons are .deputed from the Punjab Veterinary
Service and get the same scale of pay as is admissible in the Punjab. This was
Rs. 80—7—150—7—185—8—225 bhut has recently been revised to-
Rs. 100—10—3800.

NUMBER AND LoCATION 0oF NATIONAL LABORATORIES IN INDIA

1892. *Mr. S8hah Nazar Hasan: (a) Will the Honourable Member for Indus-
tries and Supplies please state the number and location of National Lahoratories

in India?

(b) How many of them arc located in Bengal, Punjab, Sind, North-West
Frontier Province and Baluchistan ?

(¢) What are the reasons for transferring the fruit laboratory from Lyallpur
to Delhi?

The Honourable Sri 0. Rajagopalachari: (a) and (b). There are six suchk
laboratories, namely:

(i) A N.ntiorml Physical Laboratory at Delhi,

(ii) A National Chemical Laboratory at Poona,

(iii) A National Metallurgical Laboratory at Jamshedpur,

(iv) A Central Glass & Ceramic Research Tnstitute at Calcutta,

(v) A Fuel Research Institute at Dhanbad, and

(vi) A Road Research Institute.

The place of its location is under consideration,

t Answer to this question laid on the table, the questioner being absent.

2018 °
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(¢) The fruit laboratory is proposed to be transferred from Lyallpur to Delhi,
because the buildings at Lyallpur belong to the Provincial Government, whe
wanted them for their own use, moreover there was no room for the expansion
of the existing laboratories. Further, Delhi was considered a more convenient
centre for the purpose,

Shri Sri Prakasa: What is the exact mneaning of the word ‘national’ when pre-
fixed to laboratory? .

The Honourable Sri 0. Rajagopalachari: Serving the entire country—India—

as distinet from province.

Sri V. 0. Vellingiri Gounder: Are fruits more in abundance in Delhi than in
Lyallpur?

The Homourable Sri 0. Rajagopalachari: The fruit laboratory is not neces-
sarily to be in the midst of abundance, but it must have certain facilities which
should be available near at hand along with fruits.

Sri M. Ananthasayanam Ayyangar: May I ask the Honourable Member if
the National Laboratories that he has mentioned include the Council of Industrial
TResearch at Delhi?

The Honourable Sri O. Rajagopalachari: These National Laboratories are
laboratories founded by the Council of Scientific and Industrial Research. The
headquarters of the Council of Scientific and Industrial Research is at Delhi. A
part of it relating to Chemicul research will be transferred when the Poona
Laboratory is ready to receive that part.

Sri M. Ananthasayanam Ayyangar: For using or prefixing the word
“‘National’’ to laboratories, may T know if the Government is directly in charge
©of these laboratories?

The Honourable Sri C. Rajagopalachari: 1 do not see the connection between
national or any other prefix and the question. But T will try to answer what is
probably at the back of the mind, of the Honourable Member. All these
National laboratories are to serve the whole of India as distinct from provinces.
As for Government managemment, Government thinks that scientific laboratories
should be managed hy the Council of Tndustrial and Scientific Research, of which
the Member in charge of Industries and Supplies happens to be the ex-officio
chairman.

Sri M. Ananthasayanam Ayyangar: Has the Honourable Member received
notices of resolutions and complaints regarding this Council of Industrial and -
Scientific Research?

The Honourable Sri C. Rajagopalachari: 1 do not wish to admit all that has
been put into the question. Though there are complaints whenever there is a
readjustment. of posts and jobs in any office, T have not received any complaint
about seientific research as such.

Prof. N. @G. Ranga: In regard to the constitution of this Council, has adequate
tepresentation been given to the Scientists in this country who are organized into
two organizations? .

At one time I believe there were two rival organisations, but I do not know
whether ‘they are rivals still. v

The Honourable 8ri . Rajagopalachari: 1 would very respectfully urge that
questions be not put about eminent scientists without accurate information.
They would resent these remarks ahout rival organizations.

Prof. N.. G. Ranga: 1 took care to say whether they are still rivals. They
ased to be rivels and I was given an assurance on the floor of this House . . . . .
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Mr. President; Their rivalries inter se are not the concern of this House.

Prot. N. G. Ranga: But my point is that there are two organisations of
scientists.

Mr. President: The question need not be answered.

Sri M. Ananthasayanam Ayyangar: What steps has the Honqura-b]e Member
taken to consider the needs of various scientists who have been in these labora-
tories? Have they been afforded good facilities by the heads of those depart-
ments? .

The Honourable Sri C. Rajagopalachari: If the Honourable Member is refer-
ring to facilities for research, I am in a position to say that the Council is giving
every facility for research of importance and utility. As rega}'ds the other-
grievances about their pay and other matters, that is a different thing.

Sri M. Ananthasayanam Ayyangar: Has the Honourable Member received
various complaints that the more and more intelligent of the junior research
workers have not been offered facilities on account of mere jealousy?

Mr. President: Order, order.
The Honourable 8ri C. Rajagopalachari: Beyond vague charges of this kind,

1 have not received any complaints,

CoNTBROL OF PrIcCES oF CocoNUT (C'oPRA AND Cocoxvut O:L

1393. *Prof. N. G. Ranga: Will the Honourable Member for Industries and
Supplies be pleased to state: :

(a) whether Government are aware of the control imposed over movements
and prices of coconut, copra and coconut oil;

(b) when it was imposed and for what purposes;

(c) what were the prices ruling in the market at the time of imposing these
controls and what were the control prices and what are the present control
prices ruling in Malabar and Madras markets;

(d) whether Government are aware that these controls have only resulted in

greater difficulties for consumers in getting supplies of coconut, copra, and oil;
and

(e) whether Government propose to consider the advisability of removing
these controls?

The Honourable Sri 0. Rajagopalachari: (a) Yes, Sir.

(b) Bo far as Madras is concerned, control over movements of coconut oil
and copra was imposed from January 1947. These restrictions have been imposcd
with a view to make the price control effective.

(c) A statement is placed on the table giving prices of copra and coconut oil
at Cochin and price ot coconut oil at Madras before and under control.

(d) Government have been told by a deputation from Cochin that this is so.
But at the same time the growers’ representative in the deputation was wiliing
to have the present control prices provided the arrangement was stabilised for a

long period like ten years as that would ensure a fair price for coconuts during
that period.

(e) Government have invited the views from the Governments of Mudras
Travancore, Cochin and Mysore on the working of the existing coconut oil and
copra controls in their respective areas and on the effect of the recent decontrol
of other oils on coconut oil. The question of decontrolling these commodities will
be congidered in the light of their views.
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Statemenu showing the prices of Copra and Coconut Oil bofor the $titdiident of the

Control.
\ Coconut oil
—_— Moath 1946 Copra per ton (without containers)
per ton

(N Rs. a. p. Rs. &a. p.

«i) COCHIN— Jume . . 1233 0 0 1,883 12 0
July . . 1325 8 0 1952 4 0

August . . 1,352 14 0 20 6 0

Ssptember . 1,459 0 0 2,252 0 O

November : 1678 4 0 2,387 4 0

December . 1,607 0 O 2,123 9 0

(i) MADRAS — Juno_ 1,777 11 0
August . . . . 2,046 13 0

Soptember 11th 2,110 10 0

Ooctober 2,338 0 0

November B 2,254 8 0

December . 2415 10 0

nd coconut oil fized by Central Government with effect from
the 15th December 19416.

(II) Ceil.ng p-ices of copra &

Maximum Price per ton

. Coconut oil
Copra (without coatainers)
Re. R:.
Cochin . . . 884 1,39C
Madras . . . 936 1,456
Boxbay 934 1,462
(‘alcutta . . N 973 1,483 -
Kaurachi . . 948 1,476

Prof. N. G. Ranga: Were these controls imposed on the initiative of the
Central Government or the Provincial Governments?

The Honourable Sri O. Rajagopsischari: Tt was decided upon after consults-

tion with the Governments of Madras, Travancoré, Cochin and Mysore.
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Shri 81 Prakasa: Has the Honourable Member fixed any dates for these
reports to come in and is he not going to consider the matter if the reports do not
come?

The Honourable 8ri 0. Rajagopalachari: When we consult the Governments
o' Madras, Travancore. Cochin and Mysore, we cannot fix a date limit in the
very first letter.

OPENING OF VILLAGE PosT OFFICE AT SATROD KHURD AND KHas IN Hissar
DisTRICT

11394, *Pundit Thakur Das Bhargava: Will the Secretary of the Communica-
tions Department please state:

(a) whether applications have been received by Government during the last
four years from Satrod Khurd and Khas villages in the Hissar District of the
Punjab for opening a Post Office for these villages; .

(b) whether any inquiry was ever made in respect of the desirability of open-
ing such a Post Office;

(c¢) what the population of the villages is and the number of letters, money
orders and other*communications that are received in the said villages;

(d) the policy of Government in regard to opening new Post Offices for rural
areas; and

(e) whether Government propose to consider the desirability of opening a
Post Office at Satrod ?

Mr. Masarrat Husain Zuberi: (a) and (b). Yes.

(¢) Population of Satrod Khurd is 3,049 and that of Satrod Khas 2,649. The
total number of letters, money orders and other communications received during
a month by Satrod Khurd is 152 and by Satrod Khas 312.

(d) Post Offices are opened when they are considered administratively neces-
sary or when requests are made by members of the public, provided that the
offices do not work at a loss above the limit prescribed, namely, Rs. 300 per
apnum.

(e) The matter is already under consideration.

GOVER YMENT SUBSIDY TO THE ORISSA FLYING CLUB AT BHUBANESHWAR

1395. *Sri Bhagirathi Mahapatra: (a) Will the Secretary of the Communi-
cations Department please state if it is a fact that the Government of India
have not included the Orissa Flying Club situated at Bhubaneswar in the Sub-
sidy List for 1946-47 even though the Club has been functioning? If so, why?

(b) Are Government aware that the said Club is the only Flying Club in
the Country which has taken up a course of comprehensive training of commer-
cial Pilots, Navigators, Ground Engineers and Radio Operators with the object
of easing the position of the air line personnel in India in the course of two years?

(¢) Do Government propose to pursue the same course in regard to the Flying
Club in the budgetary provision for the year 1947-48?

(d) Do Government propose to include the Orissa Flying Club in the list for
1946-47 for subsidy and for substantial capital grant?

Mr. Masarrat Husain Zuberi: (a) The Government of India have called for a
report on the working of the Orissa Flying Club. The grant of a subsidy to the
Club will depend on this report.

(b) "No. The report referred to in reply to part (a) will include particulars on
the training given by the Club. .

(¢) and (d). The Government of India will take a decision after the report is
received,

+ Answer to this question laid on the table, the questioner being absent.
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OFFICIALS AND CLERKS BELONGING TO URBAN AND RURAL AREAS KMPLOYED
IN' THE DEPARTMENT OF INDUSTRIES AND SUPPLIES

1396. *Chaudhri Sri Ohand: Will the Honournahle Member for Industries
and Supplies please state:

(a) the number of officials and clerks in his Department and attached offices

- at Delhi; and

(b) the number of officials and clerks belonging to the (i) Urban and (ii)
Rural areas? R

The Honourable Sri 0. Rajagopalachari: (a) The number of gazetted officers
of the Industries and Supplies Department stationed at Delhi is 255 and that of
non-gazetted ministerial staff 2,912. :

(b) The informaticn is not readily available and the labour involved in collect-
ing it by special interrogation would not, I submit, be commensurate with the
result to be achieved, whatever it may be.

Chaudhri Sri Ohand: What is that labour which Government cannot provide?

Mr. President: Order. order. It need not be answered. The Honourable
Member put a similar question a few days back. i

Sri M. Ananthasayanam Ayyangar: May I know from the Honourable Mem-
ber how tar his Department has increased in numbers both in gazetted officers
and others since 1939?

The Honourable Sri C. Rajagopalachari: The staff have increased since 1939
in the department as a whole. If figures are wanted, I submit that | should be
given notice. Here 1 was concentrating on urban and ru-al distinctions.

Sri M. Ananthasayanam Ayyangar: Are any steps beii g taken to reduce the
number?

The Honourable Sri 0. Rajagopalachari: Yes, Sir. Very active steps have
been taken to reduce the number, much to the discontent oL the staff concerned.

Prof. N. @, Ranga: Is he aware that in the Punjab such a distinction is nade
and special encouragement is sought to be given to the people who hail from
rural areas?

The Honourable Sri O. Rajagopalachari: 1 am not aware of it. It is very
interesting. But in the records here we have no information as to who is rural
or urban; and a boy who is rural becomes urban when he goes to school.

Chaudhri Sri Chand: 1s Government ready to keep in mind in future that
rural people should be employed. -

The Homourable Sri O. Rajagopalachari: If they are qualified and if they
pass the Public Services Examination and get over other hurdles, they will be
employed. But the Honourable Member must know that really there is no such
person as rural or urban. Most boys are urban but really rural in heart.

Mr. Pregident: He may put the next question:

OFFICIALS AND CLERKS BKLONGING TO URBAN AND RURAL AREAS EMPLOYED
IN THE RA1LWAY AXD TRANSPORT DEPARTMENTS AND ATTACHED
OFFICES

1307. *Ohaudhri Sri Chand: Will the Honourable Member for Transnort
please state: ’

(a) the number of officials and clerks separately in the Railway and Transport
Departments and their attached offices at Delhi; and v P

i rgi) ail::sx;umber of officials and clerks belonging to the (i) Urban and (i)
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The Honourable Dr. John Matthai: (a)

—_— ( Railway Transport

" Department Department
Officials . 68 4
Clerks . . . . . . . . 604 295

(b) The information asked for is not readily available and the time and labour
involved in eollecting it would be incommensurate with the value of the results.

OFFIOIALS AND CLERKS BELONGING TO URBAN AND RURAL AREAS EMPLOYED
IN THE AGRICULTURE I)EPARTMENT AND ATTACHED OFFICES

1398. *Chaudhri Sri Ohand: Will the Secretary of the Departinent of
Agriculture please state:

(8) the number of officials and clerks in his Department and attached offices
at Delhi; and

(b) the nunmber of officials and clerks belonging to the (i) Urban and (ii) Rural
areas?

Sir Pheroze Kharegat: (a) 578. -

(b) In the absence of well defined criteria for classifying people as belonging
to urban or rural areas, the information asked for by the Honourable Member
cannot be collected, but it is estimated that a little more than half of them were
living in urban areas and a little less thap half in rural areas at the time of their
appointment.

Prof, N. G. Ranga: In view of the fact that this particular Department is
specially amendable to encouraging agriculturists or those who are from the agri-
cultural classes, will Government consider the advisability of giving special pre-
ference to those graduates and other experts who are from the agriculturists them-
selves so that they may be able to take greater interest in research and other work
which they have to carry on in this Department?

Sir Pheroze Kharegat: Yes, Sir. So fuar as research and agricultural demons-
tration are concerned that has always been the policy of the Government and it
will continue to be so. .

‘OFrIcIALS AND CLERKS BELONGING TO URBAN AND RURAL AREAS EMPLOYED
IN THE FooD DEPARTMENT AND ITS ATTACHED OFFICES

1399. *Ohaudhri 8ri Ohand: Will the Secretary of the Food Department
please state:

(a) the number of officials and -lerks in his Department and attached offices
at Delhi; and

(b) the number of officials and clerks belonging to the (i) Urban and (ii) Rural
areas ?

Mr. K. L. Panjabi: (a) Officers—126; Staff—910.

(b) The classification of officers and staff as belonging to the urban or rural
areas has been made on the basis of place of birth. It is as under:

Officers Staff
Urban . . . . . . . . . 93 551
Rural . . . . o g ' . . . 33 359

————

Total . 126 910
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Prof. N. G. Ranga: Sir, may I repeat the same question which 1 put to the
Secretary of the Agricultural Department and may I ask the Government to take
the sume attitude in regard to the encouraging of graduates and scientists who
hail from agricultural classes? .

Mr. K. L. Panjabi: May I give the same reply as was given to the previous
question, viz., that the suggestion will be considered.

Sri M. Ananthasayanam Ayyangar: On what basis has the Honourable Mem-
ber classified the people into urban and rural?

The Honourable Sri C. Rajagopalachari: On the basis of place of birth.

Shri Sri Prakasa: May I ask as to how it is that the Food Secretary was able-
to give this information without undergoing ail the labour that the representatives
of other Departments said was necessary to give the same and who, therefore,
declined to give the necessary informatian?

Prof. N. G. Ranga: Becuuse the Honourable Member is a- Punjabi and he
understands the system in the Punjab.

Shri Sri Prakasa: They should then put Punjabis in all these offices!

REPORTED SUICIDE OF SARDAR AJIT SINGH, DEPUTY CONTROLLER OF
RaTioNING, DELHI

1400. *Babu Ram Narayan Singh: (a) Will the Secretary of the Food
Department please state if the attention of Government has been drawn to
the news published in the issue of the Hindustan Times of the 15th March 1947
regarding the suicide of late Sardar Ajit Singh, the Deputy Controller of Ration-
ing, Delhi and if so, do Government propose to enquire into the causes of the
said suicide?

(b) Is it a fact that a letter, dated 14th March, 1947 mentioning the reasons
for suicide was found in the pocket of the shirt worn by the late Sardar Ajit
Singh, and if so, do Government propose to enquire into the truth of the contente
of the said letter?

Mr. K. L. Panjabi: (u) and (b). Government have seen the report mentioned
by the Honourable Member. This unfortunate man was an official of the Food
Departinent and in 1946 was sent on deputation as Deputy Director of Rationing
under the Delhi Adwministration.  -Early this year he wished to give up that
appointment and to revert to the Food Department, where a vacaney had occurred
in the post of Deputy Director in the Procurement Branch. Both posts bear
the same designation but the cadre of the Food Department is not common with
that of the Delhi Adimninistration, and in accordance with established practice,
the cases of various officers including five others, who were senior to Sardar Ajit
Singh at the time of his deputation to the Delhi Adwministration, were put up
before a staff Seleetion (‘ommittee. Bardar Ajit Singh’s case was also referred
to that Committee. The Comnmittee interviewed all the officers and recommend-
ed an officer senior to Sardar Ajit Singh. This recommendation was accepted
by the Honourable Member for Food. Numerous representations from and on
behalf of the deceased were received and the case was again fully considered in all
detail and the Honourable Member decided to confirm his previous order. Soon
after Sardar Ajit Singh committed suicide and in a note left behind by him he
stuted that he was committing suicide as he could not put up with injustice shown
to him by the Food Department. Tt appears that he was labouring under an
aeute sense of grievance against the decision to select another candidate for the
appointinent he had applied for. 1 regret that the case should have had this
::nulc-.tl(;?(lll;lg but, no. case could have been more fully considere('] at every stage

om the Deputy Secretary upwards. It must happen that the ideas of a party,
who is personally intercsted, as to what constitutes justice will not always coin-

cc;ge; i(\lng::ﬁgg?se of the appointing authority which has to take all claims into
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o . , s . )
RuNNING OF PATNA BOGEY FROM CHAIBASA INSTEAD OF JAMSHEDPUR

1401. *Babu Ram Narayan Singh: Will the Honourable Member for Rail-
ways be pleased to state:

(a) whether Government are aware that the Patna Bogey from Jamshedpur
always misses connecting trains and is delayed for about twelve hours ab
Asansol, and if so, whether Government propose to consider the desirability of
remedying the trouble;

(b) whether any inter and third class compartments are attached to the
Patna bogey from Jamshedpur and if not, the reasons therefor; .

(c) whether Government have received any representation from the people
of Chaibasa requesting for-starting the Patna bogey from Chaibasa instead of
from Jamshedpur and if so, with what result; and

(d) whether Government propose to consider the need of the people of Bihar
for running a through train between Patna and Chaibasa? ,

The Honourable Dr. John Matthai: (a) The .E. I. Railway Administration
report that the Patna-Tatanagar (Jamshedpur) through service carringe has on
ocensions missed connection at Asansol due to_the late running of 12 down train
to which this carriage is attached. Fxtra time has lately been provided for the
conncetion at Asansol to minimise the chances of mis-connection.

(b) Accommodation for first, second and inter class passengers exists in the
Patna-Tatanagar (Jamshedpur) through service carriage. There is no room on
this train for an extra through service carriage to be attached to provide accom-
modation for third class passengers.

(c) 1t has not been possible to obtain necessary information” in time. The
information when received, will be placed on the table.

(d) Traffic offering does not justify the running of a through train between
Patna and Chaibasa.

Babu Ram Narayan Singh: As regards the running of a through train from
Chaibasa to Patna, will the Honourable Member consider the difficulties. that
people have to undergo in, travelling from Chaibasa to Patna? '

The Honourable Dr. John Matthai: The difficulty is that we are rather short
of coaches and we have got to provide accommodation for such traffic as is really
important in respect of which the situation is really acute. :

Babu Ram Narayan Singh: [s not the Honourable Member uware that be-
tween Chaibasa and Patna there is no direct connection; although both the places
belong to the same province and that it is very difficult to travel from one place to
the other?  The Honourable Member himself must have had the same
expericnce,

The Honourable Dr. John Matthai: Yes, Sir. T sm very familiar with that
part of the country'and I am quite aware that there is no through connection
between the %wo places mentioned. But in spite of that we are not in a position
at present to help the Honourable Member in that matter.

REPRESENTATIONS FROM COLLIERIES ASSOCIATIONS OF DHANBAD re SuvrrLy
OF WAGONS

1402. *Babu Ram Narayan Singh: “Will the Honourable Member for Rail.
ways be pleased to state whether Government have received representationg from
the Collieries Associations of Dhanbad and other places demanding a sufficient
supply of wagons? If so, what action has been taken thereon ?

The Honourabie Dr. John Matthai: I would refer the Honourable Member
to the reply given on the 10th Muarch, 1947, to his starred question No. 823
which' covers this question. . 828
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RESEAROR SCHEMES OONDUOTED BY THE INDIAN COUNOCIL OF AGRIOULTURAL
RESBARCH

1403. *Bri V. O. Vellingiri Gounder: Will the Secretary of the Department
of Agriculture be pleased to state:

(a) the total number of Research schemes conducted so far with the help of
the Indian Council of Agricultural Research;

(b) the particulars of and the expenditure incurred by each of such Research
schemes in each Province; and

(c) how many schemes so far proved successful are being demonstrated and
widely applied for the benefit of the Agriculturists?

8ir Pheroze Kharegat: (a) and (b). A statement is placed on the table show
ing the number of schemes sanctioned in each Province or State.. For furthqr
particulars a reference is solicited to the reports and proceedings of the Council
copies of which are in the Library.

‘(c) Some 224 schemes relate to fundamental research or are in the nature of
surveys monographs, manuals, etc. The rest are of practical application and

Provinces and States are taking steps to demonstrate the results in so far as their
resources permit. '

Statement showing the total number of Research Schemes conducted with the help of the
Indian Council of Agricultural Research

Provinoe/8tate No. of Schemes

1. Headquartems . . . . . . . : . 53
2. Central Government . . . . o N . . i
3. Madras . . . . . . 47
4. Bombay . . . . . . . . 50
8. Pumjadb . . . . . 87
‘6. Bengal . o . . . 40
7. Bihar . . . . . 27
‘8. Central Provinoces 30
9. NNW.F.P. . . . . . 13
10. Orisea . . . . . . . 16
11, Bind . . . . 14
12. Assam . . . . . 12
13. United Provinoes . . . . 58
14. Hyderabad State . . 17
15. Kashmir State . . . . . . 10
16. Mysore State . . . . . 23
17. Travancore State . . . 6
18. Baroda State . B B . . . . . 16
19. Bhopel State . . . \ .. . 2
20. Gwalior State 2
21. Burma . 4
Total . 586

E————————
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, Sri V. 0. Vellingiri Gounder: May I know from the Honourable Member
what is the number of successful research works done by the I.C.A.R. and which
have been applied practically? h ‘

Sir Pheroze Kharegat: The total number of research schemes carried out is
586; some of them, viz., 224, are schemes of a special type. That leaves 362
schemes the results of which are capable of being demonstrated. That work is
the function of the Provinces and BStates concerned and we presume that the
results of all these 362 schemes are being utilised by the Provinces and States.

Prof. N. @. Ranga: Will the Government consider the desirability of detail-
_ing one or two officers belonging to the I.C.A.R.. who will be able to go round
the Provinces and see from time to time how far the results achieved by the
researches carried out by the I.C.A.R. are being applied and in what provinces,
go that the Provinces themselves will be benefitdd by knowing how they are to
utilise these researches in different parts of the country?
Sir Pheroze Kharegat: The suggestion will be brought to the notice of the
I.C.A.R. but I believe it is already under their consideration.
Seth Govind Das: Will Government at least invite reports from different
provinces with respect to these 362 schemes and see how many of them are useful
in different provinces simultaneously and then to see whether more can be put

into operation?
Sir Pheroze Kharegat: Most of these schemes had been put up by the Pro-

vinces and financed in part by the I.C.A.R., so that when a scheme was com-
pleted it was the province which knew all about it and was in a position to put the
results into aotual practice. .

Sri M. Ananthasayanam Ayyangar: May I know if any of these researches
relate to the protection of crops from insect pests?

Sir Pheroze Kharegat: Yes, Sir. There are quite a number of schemes which
relate to the protection of crops.

Shri Sri Prakasa: May I know how many schemes are in actual operation in
the centrally administered areas?

Sir Pheroge Kharegat: I am afraid I cannot give the information off-hand: 1
much ask for notice.

Shri Sri Prakasa: Is it the Honourable Member'’s experience, that mos$ of
$hese schemes are impracticable?

Sir Pheroze Kharegat: No, Sir. Most of them are capable of practical appli-

cation and have been so applied.
Shri Sri Prakasa: If they are as practical, how is i# that the Honourable
Member has no information as to whether they are in operation or not?

Mr. President: The question hour is over.
{0) WRITTEN ANSWERS

REPRESENTATIONS BY THE PASSENGERS ASSOCIATION DINAPORE RAILWay
D1visioN FOR INCREASE OF BOGIES IN THE SHUTTLE TRAIN BETWEEN
BIHTA AND ParNa CiTY

1404. *Mr. Ramayan Prasad: Will the H bl .
be pleased to state: onourable Member for Railways

(s) whether Government are aware that there is a Passenge iati
tunctioning for the last 16 years in the Dinapore Railway Div?sgiolz‘ls m%s:%?:téﬁg
said Association hag been rendering valuable services to the travelling public by,
drawing the attention of the Railway Authorities, divisional and central to the‘
various grievances regarding train timings, waiting rooms, addition and' altera-

tion of trains etc.;
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(b) whether Government are aware that due to great pressure of local
passengers including students and men attending courts and offices, a shuttle
train between Bihta and Patna City was introduced at the instance of the said
Association, but the shuttle train has been subsequently reduced in size to 2 to 8
third class bogies without any upper class bogie, to the great inconvenience of
the public;

- (c) whether Government are aware that the said Passengers Association
repeatedly drew the attention of the Divisional Superintendent and also C. O.
P. S. to the great over-crowding in the said shuttle train; and

(d) whether Government propose to consider the advisability of increasing
the number of bogies in the shuttle train and adding one upper class bogie also
%0 reduce the overcrowding?

The Homourable Dr. John Matthai: (a) Yes, it is presumed that the Honour-
able Member refers to the Ddity Passenger Association, Khagaul, Patna.

(b) There is no shuttle ‘train service running between Bihtd and Patna. The
Honourable Member has perhaps in mind the four shuttle services running each
wav between Dinapore and Patna. The upper class accommodation on these
shuttle trains was withdrawn due to lack of sutticient patronage und because there

were more pressing needs for upper class accommodation on other sections of the
railway.

(c) and (d). An additional 3rd class bogie carriage is being attacheq to the
shuttle services hetween Dinapore and Patna to reduce overcrowding. But the
question of providing an upper class carriage must be deferred on the grounds
that the extent of upper class traffic does not warrant the provision of an upper
class carriage and that there is a shortage of upper class carriage at present.

CoNTROL OF IMPORT OF ALUMINIUM SHEETS FROM THE UNITED KINGDOM

1405. *8jt. Seth Damodar Swroop: Will the Honourable Member for Indus-
tries and Supplies please state:

(a) whether it is a fact that Government have appointed a pool of four busi-
ness firms to control the import of aluminium sheets from the United Kingdom;

(b) if so, the principle on which the system is based and the advantages Gov-
ernment expect by the introduction of this system for other firms and consumers;

(¢) whether it is a fact that Messrs Wolvertianpter Works Company Limited,
Bombay and Messrs. Jeevanlal and Company Limited, Calcutta both members
of the suid pool have expressed their inability to Messrs. India Metal Industries,
Hathras to supply their requirements; and

(d) if so, the reasons therefor?

The Homourable Sri C. Rajagopalachari: (a) Government have canalised
imports of aluminius ingots, sheets and circles from all countries with a view to
facilitating the working of the Aluminium Pool. The number of firms allowed
to import under this arrangement is now four as against two till last year.

(b) According to this svstem the imported aluminium is pooled with the
costlier indigenous product and released to the consumers at an average price.
The object is to afford the greatest possible protection to the consumers as well

as to the indigenous industry whose product is more costly than the imported
metal, '

(¢) Yes.

(d) Messrs. India Metal Industries, Hathras approached the two pool mem-
bers after the last date fixed for receiving their demands. It bas however been
arranged for them to receive 40 tons from one of the other pool constituents.
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IMPROVEMENT IN THE PRODUCTION, PROOCESSING AND TESTING OF INDIAN
Woor

1408. *Prol. N. G. Ranga: Will the Secretury of the Department of Agri-
culture be pleased to state:

(a) whether the attention of Government has been drawn to a news item in
the Hindustun Times of 22nd March, 1947, vegurding the interview given by
Messrs. Staynes and Whalley, Mewbers of the International Wool Secretariat;__

(b) whether it is a fact that they have stressed the need for provision of
adequate pastures for sheep-breeding,” introduction of the latest scientific
methods for shearing and washing wool, stoppage of adulteration, proper sorting
and trade marking and establishment of wool testing houses, on the lines of the
Bradford Test House in England; and

(c) if so, what steps Government propose to take to improve the production
processing and testing of Indian wool ?

Sir Pheroze Kharegat: (n) Yes.

(b) Yes.

(¢) There is not enough land to make adequate pastures available for sheep.
But the Council of Agricultural Research is financing nine experimental breed-
ing stations with a view to improve the production of wool, two centres for class-
ing. preparing and marking wool and six loeal wool laboratories and on Cenfral
Wool Laboratory which function on the same lines as the Test House in England.
Yt has also under consideration a scheme for the improvement of sheep by breed-
ing and for the establishment of washing. clipping and classing and baling
stations. ‘Questions relating to adulteration, sorting and trade marking have
been examnined and diseussed with the trade and are under the consideration of
an ad hoec Committee. ?

RECOMMENDATION OF THE CENTRAL AGRICULTURAL MARKETING I)EPARTMENT
ON THE MARKETING OF C'ATTLE

1407. *Prof. N. G. Ranga: Will the Secretary of the Department of Agri-
culture be pleased to state:

(a) whether Government propose to supply to all the Members of this House
the summaryv of the recommendations of the report on the marketing of cattla,

published by the Central Agricultural Marketing Department; and

(b) what steps Government propose to take to implement its recommenda-
fions, especially those suggesting the formation of co-operative cattle breeding
societies, co-operative cattle Insurance and the imposition of cess on slaughter
and on export of cattle?

Sir Pheroze Kharegat: (a) A copx of the report is placed in the Tibrary. A
copy of the conclusions and recommendations will be supplied to all members of

the House.

(b) The recommendations will he examined and suitable action taken in
respect of each suggestion. Most of the suggestions appear to concern Provincial
Povernments and will be brought to their notice for necessary action.

STATUS OF THE STAYF OF DEAD LETTER QFFICES

1408. *Babu Ram Narayan Singh: Will the Secretary of the Communica-
tions Department please state:

(a) whether Government are aware that the status of the staff of the Dead
Lettcr Offices all over India was lowered in 1936 and if so, the reasons therefor;

(b) whether Government are aware that there has been dis-satisfaction
among their staff since then; and
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(c) whether it is a fact that representations from all Dead Letter Offices have
been made to Government for the restoration of their status prior to August 1986
and if so, the action Government have taken on those representations?

Mr. Masarrat Husain Zuberi: (a) The Houourable Member probably has in
mind the revision in the scale of pay of the staff of the Dead Letter Offices effected
in 1935, as a result of which they were placed on a par with post office clerks.
Prior to 1935 clerks of Dead TLetter Offices. Postmaster General’s office and posb
offices were on the same scales of pav. But in the revisions of pay effected in
1935 the scale of pay of clerks in the Postmaster General's office was raised above
the clerks in the other Branches of the service referred to, because in the Post~
master General’s office the work was considered to be of a much more arduous
nature. Tn the year 1986 only the working hours of all Dead Letter Offices were
increased but this did not mean any lowering of the Status of the staff concerned.

(b) Some representations have been received.

(¢) The matter will be considered in the light of the recommendations of the
Pay Commission.

SUBORDINATES IN THE PRODUCTION DEPARTMENT, MECHANICAL DIVISION,
’ N. W. RATLWAY

1409. *Hafiz Mohammad Abdullah: Will the Honourable Member for Rail-
ways please state what is the number of subordinates in the I'roduction Depart-
ment, Mechanical Division, North Western Railway, in the cadre of Foremen,
Senior Chargemen, Assistant Chargemen, Junior Chargemen and Journeymen
community-wise ? .

The Honourable Dr. John Matthai: T lav on the table a statement showing,
by communities, the number of subordinates in the Production Branch of the
Mechanical Workshops of the N. W. Railway holding posts of Foremen, Senior
Chargemen, Assistant Chargemen, Junior Chargemen and Journevmen.

Statement showing, by communities, the number of subordinates-in the Production Branch
of the Mechanical Workshops of the N. W. Railway holding posta of Foremen, Senior
Chargemen, Assistant Chargemen, Jumior Chargyemen and Journeymen.

Anglo-Indian Qther
Category Muslims | and Domiciled Minority Hindus
Furopeans Communities

Foremen and Auisto;:t Foremen . Nil 8

2 ]
Senior Chargemen . . 9 7 8 7
Assistant Chargemep 2 2 2 8
Junior Chargemen . 3 2 1
Journeymen . . . 13 2 4 7

PosTs oF WORES MANAGER, L000., METALLURGIST, WORKES MANAGER CARRI.
AGE AND WAGON FACTORY, ETC. HELD BY NON-MUSLIMS

1410. *Hafiz Mohammad Abdullah: (a) Will the Honourable Member for
Railways please state whether the posts of Works Manager, Loco., Metallurgiss,
Works Manager, Carrisage and Wagon, Divisional Electrical Engineer and Pre-
duction Fngineer, Mechanical in the Mechanical Workshops, North Westerm
Railway, are being held by non-Muslims? '
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(b) If so, is it & fact that it is the accepted policy of the Government of Indis-
to ensure that there is no undue preponderance of any one community in any
department ?

(c) If so, how do Government propose to remove this preponderance of unon-
Muslims in this Branch?

The Honourable Dr. John Matthai: (a) With the exception of the post of
Production Engineer, Mechanical, which is held by a Muslim, the posts mentioned
by the Honouwrable Member are at present held by non-Muslims. .

(b) The present policy of Government, which is designed to effect adequate
representation of Muslims and the other Minority Communities in Government
Services, is contained in the Home Department Resolution No. F. 14/17-B/33,
dated the 4th July 1984 (as amended from time to time), a copy of which is in
the Library of the House. In accordance with this policy, separate minimum
percentages have been fixed for Muslims and other Minority Communities in
direct recruitment to the Services. Promotions and postings do not fall within
the scope of this policy and are not made on a communal basis.

(¢) In view of my reply to part (b) above, this does not arise.

PromorioNn oF MUSLIM SUBORDINATES AS FOREMEN IN THE MECHANIOAL
Workstors DrivisioNn, N. W. RAILWAY

1411. *Hafiz Motammad Abdullah: (a) Will the Honourable Member for
Railways please state what was the number of vacancies which occurred in the
cadre of Foremen in the Mechanical Workshops Division, North Western Rail-
way since October, 1945? i

(b) What is the number of the subordinates, community-wise promoted
against such vacancies?

{c) What categories of staff were considered eligible for promotion to the-
Foremen cadre and how many Muslims and non-Muslims were employed in these
categories ?

(d) What was the percentage of Muslims and non-Muslim subordinates
‘employed in the above-mentioned categories and those promoted to Foremen's-
posts separately community-wise ? .

(e) Were the Muslim subordinates in this branch of the North Western Rail-
way given their due share of the vacancies in the cadre of Foremen? If not, why-
not? "

The Honourable Dr. John Matthai: (a) 139 vacancies of Foremen occurred in.
the Mechanical Workshops since October 1945. ‘ )

(b) and (d). T lay on the table a statement giving the figures required in each:
ocase.

(c¢) Senior Chargemen are eligible for promotion to the posts of Foremen. 87"
Muslims and 114 non-Muslims were employed as Senior Chargemen.

(e) The question does not arise. Promotions of subordinate staff in service -
are not regulated on a communal basis and the posts of Foremen are filled as the -
result of selection by a Selection Board on the basis primarily of merit.

. Statement

(i) Statement showing the number of subordinates, according to communities promoted:
against vacancies of Foremen since October 1945 :—

Muslims .. . . . . o . . . . . 15
Anglo-Indian and Domiciled Furopeans . . . . . . 73
Other Minority Communities . . . . . . . . 14
Hindus . . . . . . . . . . . 37
Total . 15—

—— —
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(ii) Statement showing—

(/) the percentage of Muslim and Non-muslim subordinates employed aa Senior
Chargemen ; and

(b) the percentage of the members of different communities promoted to Foremen -

posts—
+ (8) Muslims . . . . . . o .. . . 43
Non-muslims . . 57
. +(b) Muslims . . . . . . . 10°8
Anglo-Indian and Domn xled'huropeans . N . 526
Other minority Communities . . . . . . 10-1

Hindus . . . . . . . . . . 25-6

UNSTARRED QUESTIONS AND ANSWERS

PRICE oF SuGAR AND SUGAR-CANE IN UNITED PROVINCES

110. Mr. Tamizuddin Khan: Will the Secretary of the Food Department be
‘pleased to state:

(a) the quantities of sugar manufactured by mills in the United Provinces
end Bihar in the years 1939 and 1946;

(b) the prices of sugar in those Provinces in the years 1989 and 1946;

(c) the prices of sugar-cane in the United Provinces and Bihar in the years
1939 and 1946; and

- (d) the quantities of sugar-cane produced in those.Provinces in the years
1939 and 1946?

Mr. K. L. Panjabi: (1) and (d). Statements are Inid on the table of the
House.

(b) There was no control over sugar prices in 1938-39. Market prices varied
frori plnce to place and time to time. Roughly speaking, the uveruge price was
about Re. 11-10-0 per maund. In 1945-46, the controlled ex-factory price of
sugar in the U.P. and Bihar was Rs 16-10-0 per maund.

(¢) In 1938-39, the minimum fixed price of sugar-cune in the U P. ranged
from Re. 0-6-9 to Re. 0-89 per maund. In Bibar the minimum
price was Re. 0-6-9 per muund; this wus later raised to Re. 0-7-0 per maund.
In 1945-46, the price in the U.P. was 0-14-6 per maund ut the factory gate and
Re. “0-14-0 at outstations. In Bihar, the price was 0-15-0 per maund both for
cane at tie factory gate and at outstations.

Statement referred to in part (a) of the Reply.

U. P. Bihar
Seasons —— —
(Tons) (Tons)
1038-39— .
.(from 1st December 1988 to the end of November 3,20,000 1,62,000
1099).
1946.46—

(frtl)aam December 1845 to the end of Novemt er 5,17,796 1,76,72¢
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Statement referred to in part (d) of the Reply.
Area under Sugarcans

— 1938-39 1945-46
(Acres) (Acres)
U. P. . . . 16,562,000 18,67,000
Bihar (including Orissa) . . . . . 4,07,000 4,16,000
Yield in terms of Gur

—_— 1938-39 1945-46
U. P. . . . 14,564,000 18,92,000
Bihar . . . . . . . . 3,869,000 3 69,000

RevaTive SexNiority oF Guarps ox N. W. RaiLway
111. Seth Sukhdev: With reference to the reply to part (a) of unstarred
question No. 78, ausked on 11th March 1946, regarding relative senioriiy
among guards on North Western Railway, will the Honourable Member for
Railways be pleased to state: :

(a) whether the answer to item (ii) refers to rules in force before 1936; if so,
ow it is reconciled with the answer to part (b) of unstarred question No. 6 asked
on 27th July 1948 regarding relative seniority of promoted Grade II Guards om
North Western Railway; and

(b) if the amended rule does not apply to persons in service prior to 1936,
why the case of-Karachi division Guards promised to be reviewed has not been
reviewed ; and whether it is proposed to be so reviewed now, to conform with the
rules in force prior to 1936; if not, the reasons therefor? :

The Honourable Dr. John Matthai: (a) Yes. As regards the latter part, the
reply given on the 27th July 1943 to part (b) of Mr. Lalchand Navalrai's Un-
starred Question No. 6 refers to the determinuation of seniority of Ticket Collee-
tors and Train Clerks, etc., on their promotion as Guards on and after the Tth
July 1936 wherens the reply given to item (ii) of part (a) of Unstarred Question
No. 78 usked on the 11th March, 1946 refers to the determination of the seniority
of suca stuff promoted as Guards before the Tth July 1936.

(b) I am not quite clear as to what promise the Honourable Member is
referring but I have called for information from the North Western Railway
Administration and will lay a statement on the table of the House in due course.
CHARACTER CERTIFICATES TO EMPLOYEES BY RAILWAYS AFTER TERMINATION

) OF SERVICES

112. Seth SBukhdev: (a) Will the Honourable Member for Railways be pleased
to state whether the railway administrations issue certificates to the employees,
whose services are terminated after giving the usual notice of one month or less;
if so, under what specific provision of the rules? '

(b) Is it & fact that in certain certificates a zigzag line is drawn opposite te
the columns of ‘‘character’’ and ‘‘ability’’: If so, why?
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(c) Does termination of service after due notice, constitute a bar to re+
employment of the employees? If so, under what rule?

(d) If the reply to the first portion of part (d) above be in the negative, who,
are the columns referred to in part (b) not filled with appropriate remarks ?

‘The Honourable Dr. John Matthai: (a) Yes, under para. 1620(1) of the State
Railway Establishment Code, Volume I, as amended by Correction Slip
No. N727, a copy of which is in the Library of the House.

(b) The detailed instructions regarding the method of completing service
certificate forms are left to the General Manager to prescribe. The Honourable
Member is presumably referring to the practice which is understood to have
bzen adopted by some railways whereby, in the event of the authority granting
the certificate being unable, on the strength of the railway servant’s record, to
remark favourably in regard to his conduct and ubility, a wavy line is drawn
against these headings in order that no adverse remarks may appear in the
service certificate of an employee to hinder his obtaining employment elsewhere.

(e) On the assumption that the Honourable Member js referring to notice
by the competent authority on behalf of Government, termination of service
under an employee’s agreement or conditions of service does not by itself consti-
tute a bar to re-employment in service but if such termination is the result of
disciplinary action involving removal from service, it may, in terms of Rule
1703 of the State Railway Establishment Code, disqualify the person concerned
from future employment.

(d) T would refer the Honourable Member to my reply to part (b).
CoMMUNAL PrOPORTION OF SUB-SECTION P-1 1N Di1visioNAL OFFICE, K ARACHE

118. 8eth Sukhdev: Will the Honourable Member for Railways be pleased
to state:

(a) the strength of sub-section P-1 in the Divisional Office, Karachi on 1s§
January 1944 and 1st January 1947 and the communal composition thereof;

(b) whether it is a fact that Muslims are being brought to this section to give
them over 60 per cent. representation; if so, under what rule; and

(c) whether Government propose to take steps to see that there is communal
reservation only in direct recruitment and not in branches and sub-sections; il
not, the reasons therefor? :

The Honoyrable Dr. John Matthai: (a) The total number of staff in sub-
section P-1 in the Divisional Office, Karachi, N. W. Railway, was 7 on the
1st January 1944, of which tour were Hindus and three Muslims, and eight on
1st Janyary 1947, of which three were Hindus and five Muslims.

(b) No. The posting of staff to the various sections of the Establishmen#
Branch is done with regard to the interests of the work and not by communities.

(c¢) As a result of one of the recommendations made by the Officer placed on
8pecial Duty to review the working of the orders relating to the representation
of Minority Communities in service on Railways, it was decided, with the con-
currence of the Central Advisory Council for Railways, to reserve 50 per cent.
of the vacancies in the clerical cadre of the Establishment branches filled by
direct recruitment for the Minority Communities till such time as representation
in these branches is brought up to the overall percentage prescribed for those
communities on each railway. Apart from this, there is no reservation in direc
recruitment for Minority Communities according to particular branches and
sub-sections and Government do not see that any change is necessary in: this
respect.

EUROPEAN INSTITUTES FOR STATF ON THE N. W. RamLway

114. Beth Bukhdev: (a) Will the Honourable Member for Railways be pleas-
ed to state the names of the European Institutes for staff existing on the North
‘Western Railway with particulars of membership in each such Institute as om
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Phe 318t December, 1946 and the assistance given to them from railway revenues
during 1945-46?

(b) How much assistance was given to the Indian Institutes during the year
1945-46 ?

(c) If the assistance to Indian Institutes per member is low, as compared
with that to European Institutes, do Government propose to take any steps #o
.equalise the same? If not, why not?

The Honourable Dr. John Matthai: (a), (b )and (c). T lay on the table of the
House a statement giving the names of the European Institutes existing on the
N. W. Railway at present with particulars of membership of each Institute as
on the 31st December 1946. As regards the assistance given to the European
as well as Indian Institutes on the N. W. Railway during 1945-46, T am

collecting information and will lay a statement on the table of the House in due
-course. .

Statement showing the names of European Institutes on the N. W. Railway with particulars
of members in each Institute on 3lst December, 1946

Name of the Institute Reilway Honorary
Members Members
N. W. R. European Institute at Delhi 29 26
" Saharanpur . . 63 10
" Ambale Cantonment . 20 1
" Kalka 15
” Ghaziabsd 12
. Bhatinds 26 2 -
. Fen;upore Cantonment . 16 4
" . Bahawalnagar . . 5 6
. Karachi Cantonment. . 79 74
. Kotri ; ‘ 30
" Sukkur 17 6
" RMohri 36
» Quetta 52
" Bibi i 13 .
" Mach, 12
’ Multan 18 10
" Khanewal 14 .
. Rawalpindi 65 ]
“ Pechawar Cantonment . 5 6
. Moghalpura . . . 123

7
" N. W. R. Burt Institute at Lahore . . . . 190 \ 41
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GRADE II GUARDS RECRUITED ON THE N. W. RAILWAY SINCE 1943

115. Seth Sukhdev: Will the Honourable Member for Railways be pleased
to state: :

(a) the number of grade 1I guards recruited on the North Western Railway
separately during the vears 1943-44, 1944-45, 1945-46 and 1U46-47 (up to 2Sth’
February 1947) by (i) direct recruitment (ii) by promotion from other branches
of service iu the permanent and temporary posts; and .

(b) whether the shortage in direct recruitment is made good in the succeeding-
years; if so, in how many years and under what specific rule?

The Honourable Dr. John Matthai: (a) T give below the required information
in regard to Grade 11 Guards on the old scales of pay, corresponding to Cluss I
Grade I Guards on the revised scales of pay:—

Number of staff promoted as
Guards, Grade IT
Number of staff recruited
Year direct as Guards,
Grade I1 Against Against
permanent temporary
posts posts
1043-44 . 19 6l
1944-45 . 195 38
1945-46 . 85 27
1946-47 . . 56
Up to 28-2-47) - )

(b) The reply to the first part is in the aflirmative. No time limit is pres-
cribed, except in regard to deficiencies in the recruitment of members of minority
communities, where such deficiencies may be carried forwurd for one year. As
regurds the last portion, there is no specific provision in the rules, but where
separate proportious are prescribed for direct recrui@ment ?}xxd promotion respec-
tively, it is obviously in #he interests of the 'adnums'tmtlon to achieve these
proportions by adjustinent in subsequent recruitment, if necessary.

COMPLAINT r¢ THE RECRUITMENT OF DIESEL ENGINE DRIVERS oN N. W.
RaArLway

116. Seth Sukhdev: (a) Will the Honourable Member for Railways be pleas-
ed to state whether the attention of Government has been drawn to an article
appearing in the ‘Railway Herald’, Karachi, dated the 1st January, 1947 under
the heading ‘‘Recruitment of Diesel Engine Drivers on North Western Rail-
way''? If so, what steps have been taken or are proposed to be taken to meet

the complaint?
(b) Is it a fact that there is surplus of staff in firemen’s grade on the North

Western Railway? . . ) .
(c) Ts it a fact that firemen were trained in 1938-39 in Diesel car driver’s

duties? If so, why is the same method not adopted now to absorb the surplus

staff ?
+ (d) Are Government aware that direct recruits lack transportation knowledge

necessary for safe operations?
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The Honourable Dr. John Matthai: (a) Yes, though the correct date of the
issue of the paper in which the article appeared is the 6th January 1947. As

regards the latter portion, no action was taken or is proposed to be taken on the
complaint. ‘

(b) and (¢). The uecessury information is being collected and will -be laid on-
the tuble of the House in due course.

(d) This muy be so at the time of their recruitinent, but they are given the
necessary training belore their appointment, which is also subject to their passing
an examination in Traffic Regulations and Mechanism of Diesel Tocomotives.

MusLiM CLERKS IN THE MYMENSINGH HEAD Post QFFICE IN BENGAL
117. Mr. Tamiguddin Khan: Will the Secretary of the Communications -
Department be pleased to state:

(a) the number of temporary clerks attached to the Mymensingh Head Post’
Office in Bengal; .

(b) how many of them are Muslims and how many are non-Muslims;
(c) the period for which each of them has been serving as a temporary clerk;

(d) the reason why these temporary clerks are not being made permanent;.
and ‘

(e) whether Government propose to make them permanent in the near future?-
Mr., Masarrat Husaln Zuberi: (1) Nineteen.
(b) Six Muslims and thirtecen on-Muslims.

(¢) One Muslim and five non-Muslims since 1943; four Muslims and seven
non-Muslims since 1944; und one Muslim and one non-Muslim since 1945.

(d) For want of adequute number of permanent vacancies and also pending -
the appointment of wur-service personnel in vacancies reserved for themn.

(e) Six of these are likely to be provided for shortly in permanent vacancios.
The question of ubsorbing the rest in permanent vacancies will be examined whenz
vacancies arise.

- SHORT NOTICE QUESTION AND ANSWER ’

NATIONALISATION OF ARMED FORCES.

Sardar Surjit Singh Majithia: Will the Defence Secretary be pleased to
state whether. in view of the fact that British intend quitting India
12 Noo¥ py June 1948, the Commander-in-Chief has been instructed by tho

Defence Member to implement his plans for Nationalisution with immediate
effect ?

Mr. G. S. Bhalja: No, Sir. The implementation of the plans will be-the -
subject of the orders of  government on receipt of the Nationalisation Com-
mittee's final recommendations.

Sardar Surjit Singh Majithia: Is it a fact that the Nationalisation Com-
mittee’s work is suffering because it has not received any insrtructions from the
Defence Member about the future strength of the Defence Services ?

Mr. G. S. Bhalja: T am not aware that the work of the Committee is suffering
for lack of instructions from Government. The information about the size of
the future armed forces is of course relevant but it is not quite essential for the
purposes of the Committee who are aware of the interim strength of the forces.

Sardar Surjit Singh Malithia: Is it not a fact that this Committee has not
met for the last four weeks? '
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Mr. @. S. Bhalja: Speaking from memory, I think the Committee met last
:month—on the 10th of March, and since then they have been engaged in collect-
ing material to enable them to proceed further with their deliberations.

Mr, Sasanka Sekhar Sanyal: May I know what will be the position of the
present Commander-in-Chief in June 1948 when the British quit?

Mr. G. S. Bhalja: That does not arise out of the question.

Shri Mohan Lal Saksena: How long will this Comimittee take to complete
its work? |

Mr. @G. 8. Bhalja: The Committee have been asked to complete their delibera-
tions and submit their Report within six months frora the date of the first
meeting. That will be about June 1947.

Shri Mohan Lal Saksena: May 1 know what action has been taken on the
interiin recomnmendations of the Committee ? _

Mr. @. 8. Bhalja: On this subject the Honourable the Defence Member made
.§ statement in this House in the course of his reply to a cut motion.

TERMS OF REFERENCE OF THE ARMED FORCES NATIONALISATION COMMITTEE

Sardar Surjit Singh Majithia: Will the Defence Secretary be pleased to
state whether the terms of reference to the Arined Forces Nationalisation Com-
mittee have been changed, in view of the changed circumstances caused by the
intention of British quitting India by June 1948?

Mr. @, 8. Bhalja: No, Sir. The terms of reference already called for nationa-
lization by the earliest possible date.

Khan Abdul Ghani Khan: Did they call for hundred per cent nationalisation ?

Mr. @. 8. Bhalja: Nationalisation means complete—hundred per cent—
nationalisation.

ELECTION TO CENTRAL ADVISORY COUNCIL FOR RAILWAYS

Mr. President: I have to inforin Honourable Members that Mr, M. A. F.
Hirtzel has been elected to the Standing Finance Committee for Railways as
well as the Central Advisory Council for Railways. According to the con-
stitution of the Central Advisory Council, all members of the Standing Finance
Committee for Railways are ez-officio members of the Council. * Thus Mr.
Hirtzel, by virtue of his membership of the Standing Finance Comnmittee for
Railways, is ez-officio member of the Council. One seat on the Council there-
fore remains vacant. For the purpose of filling up this vacancy, I appoint
Monday, the 7th April, 1947 up to 12 Noo~ within which nominationg for this
vacancy will be received. The election, if necessary, will be held in the
Assistant Secretary’s room in the Council House, on Tuesday, the 8th April,

‘between the hours of 10-80 a.M. and 1 P.M.
o

TAXATION ON INCOME (INVESTIGATION COMMISSION) BILL
Mr. Shavax A. Lal (Government of India: Nominated Official): Sir, I beg

to move:
““Phat Sri M. Ananthasaysnam Ayyangar he appointed to the' Seler.‘t. Commi(.,tee on the
n investigation into matters relating ta taxation of income, in place of

Bill ide for a g
lr’:'of.t UNr.mg.l Ranga, who has resigned from the Committee."’

Mr, President: The question is:
“That Sri M. Ananthasayanam Ayyangar be appointed to the Select_ Committee on the
Bill to provide for an invesgi'gation into matters relating to taxation of income, in place of

Prof. N. G. Rapga, who has resigned from the Committee.’
The motion was adopted.



INDIAN RAILWAYS (AMENDMENT) BILL
Mr. 8. Guruswami (Nominated Non-Official): 8ir, I beg to move:

“That Diwan Chaman Lal be appointed to the Select Committee on the Bill further
to amend the Indian Railways Act, 1890, in place of Pundit Thakur Das Bhargava who has
resigned from the Committee."

Mr. President: The question is: - =

“That Diwan Chaman Lal be appointed to the Select Committee on the Bill further
to amend the Indian Railways Act 1880, in place of - Pundit Thakur Das Bhargava who has
resigned from the Committee.”

The motion was adopted.

RESOLUTION RE RELEASE OF INDIAN NATIONAL ARMY
PRISONFERS—contd.
Mr. President: The House will now procced with the further discuss'on of
-the following Resolution moved by Khan Abdul (Ghani Khan:

“This Assembly recomniends to the Governor-General-in-Council to release the Indian
National Army prisoners immediately."’

Pandit . Balkrishna Sharma (Cities of the United Provinces: Non-Muham-
madan Urban): Sir, when last time 1 was¢ on my legs in connection with the
discussion on the Resolution of my Honourable friend Khan Abdul Ghani Khan
I was pointing out to certain of my honourable friends that there are questions
in regard to which there need be no differences of opinion amongst us.  The
quest'on of the release of the I.N.A prisorers is one of those questions and
therefore T requested them to be good enough to look at this question from a
broad national point of view und not bring into the discussion matters which
are extraneous to it. I do not intend to follow up that line of argument.
But one or two things which the mover of the Resolution placed before the
House have not found a responsive echo in my heart. Mr. Abdul Ghani
Khan very aptly and very brilliantly suggested that there was little ground
for any Government to take exception to the release of the T.N.A. people on
the plea of brutality when we ourselves are holding out all sorts and manner
of prospects for their advancement by encouraging them to get themselves
made experts into performing brutal acts. T have not been able to see eye
to eye with him on this point. T think that there are certain very definite
lines of demarcation which it is dangerous to try to obliterate, There is a
certain lime of demarcation between brutalitv and bravery. I for one mo-
ment do not wish to suggest that the alleged acts of brutality were actually
performed by those people.  As a matter of fact. this House has not before
it all the material facts which will place it in a position to give a verdit on
that issue. But the House cannot for a moment pass any verdict which
will obliterate that difference between hrutality and bravery. That difference
apart, the question which weighs with most of us today is as to what actually
the policy of the Government of India should be in regard to the I.N.A. pri-
soners.  Nobody in this House for a moment will doubt the sincerest possible
motives which led these I.N.A. men and officers to join the ranks of the Indian
National Army for the liberation of this country. The motion before the
House is of a limited character and therefore it may not be possible for me
to go into all those details which are necessary to take into consideration
regarding the whole guestion which is involved in the release of I.N.A. priso-
ners.  But with your perinission and with your indulgence T would like to
nlwee one or two poinis for the consideration of this House. Some people
have asked a question as to whether the T.N.A. prisoners. are regarded hy the
‘jovernment of India as eriminals.  The very poser appears to be a little
ahsurd. All of us know that todayv the term ‘‘the Government of Tndia'’' con-
notes a double personality—one. the men. our leaders, who are at the helm of
affairs and the other, the one great leviathan, which is an insensate, stupid
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monster.  Now, because there is this inhercnt historical contradlctxon in the
situation, we cannot ask the question today whether the Government of Indiu
regard these prisoners n¢ criminals or not. This is a question which might
ve put to the Govermment “after the year ot Grace 1948, that is, after the
middle of it, in the month of July 1948. This question might be put then
but today we cannot put that question to the Government of India. We
fknow that those ab the helm of affairs of the Government of India today are
the very people. who brought this question to the forefront. It was the
Leader of th's House Pt. Jawaharlal Nehru who raised this question from that
cowardly legal-constitutional levei to the high and lofty level of fundamentals.
It was he who for the first tiine in the history of our country, barring Mahatma
Gandhi, took up the case of the 1.N.A. men and it wus the genius of the late
lamented great Bhulabhai Desai who, as the last act of his dedicated life,
showed to the whole world how flimsy the ground was on which these T.N.A.
persons were being prosecuted.  Therefore, Sir, to say whether the Govern-
ment of India thinks that this question of the I.N.A. men is regarded by the
Govermnent of India in auy other light except in the light in which the indi-
vidual members of the Government of Tndin consider it, to say the least, is
not fair,  To ask this question is not fuir.  There are limitations.

Mr. President: The Honourable Member has only five minutes more.

Pandit Bal Krishna Sharma: T thought fifteen minutes were due to me.

Mr. President: Fifteen minutes is the time hmit. The Honourable Mem-
ber took five minutes before.  He has taken five now and only five more are
Jelt.

Pandit Bal Krishna Sharma: You keep a very exact time table, Sir. As
} said before, 1 only want to pluce two or three thmgs before this House for
jts consideration. Tt is true thav in regard to the I.N.A. prisoners, who are
out of prison and who have been dismissed, the Government have not been
able to impress upon the various departments to extend a helping hand to
those men.  For instance, the Govermment of the United Provinces and the
Government of Bombay tried to enlist these 1.N.A. men in the Police service.

Mr. President: 1 aw afraid that part of the discussion will be outside the
scope of the present Resolution.

Pandit Bal Krighna Sharma: 1 bow to your decision. Lastly .1 only
throw out a feeler to my Honourable friends in this House. As there is
likelv to be certain complication in the matter, I would request the Honour-
able Members thit we think ten times before we give our verdict on this
question. 1 think we are passing through very critical times and, as I said
to a friend of mine, we cannot jump all of a sudden over the hedge of history.
There are certain limitations under which we are working.  There are certain
limitations under which our Government is working. We are passing through
a critical time.  We are passing through a transitional stage, a transit‘onal
stage that has almost become a revolutionary stage and therefore I  would
request the House to take a very sane and sedate view of the whole question
and to so behave that they many not precipitate any crisis. on account of their
votes on this occasion.  So far as our symy :athies are concerned, nobody is
in any doubt about it.  All of us want that the I.N.A prisoners should bhe
relensed.  All of us want that those men must be given employment. All
of us want that the Government departinents <hould go on helping them,
that the Labour Department should come to their aid. that we keep them.in
‘mind in connectian with the various post-war schemes and things should be
‘so manipulated as these men may find emplo_vment, and, at the same time
all of us want that the Government should issue instructions to all their offi-
cials that the surveillance and vigilance which have been kept so long over
them should be done away with.  Ahout all that there is no difference of

’
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opin‘on. But therc js a question which cannot be easily decided one way or
the other if that question threatens to create a crisis and. therefore I request
the House to take a sanc and moderate view of the whole thing.

The Honourable Pandit Jawaharlal Nehru (Leader of the House):
8ir, I should like to intervene at the eurly stuge in this -debate in order to
place the views of Govermment in regard to this Resolution. This Resolution
in some shape or other has been before the House, 1 believe, for over a year.
It may well be asked—why is this matter kept pending so long, not merely
as 1. Resolution, when it was fairly obvious what the views of the House were
in this matter and, if 1 may say so, what the views of the people were. It
may be nsked—why has this Resolution to be brought up again and again,
sometimes postponed and then been given new life. 1 think the House and
the country are entitled to know and 1 propose to put facts before them with
as mueh frankness as possible,

The House knows well that many of us have been in the past intimately
connected with these I.N.A. trials. We organised defence committees. We
did all that we could in order to help them in those trials and after. Why
dil we do su?  Becnuse we thought that this matter had something much
more than a merely technical military aspect. It had a larger aspect, be-
cause we thought that in thin matter, as in many others, ihe average soldier
was placed in u very difficult position. Normally spenking every one in this
House will ugree that in an army the most absolute discipline should prevail.
Otherwise, it ceases to be an army. Tt goes to pieces and if there is lack of
discipl'ne, it has to be dealt with. But in a case like India up till recently
there have obviously been different pulls, There is the pull of discipline and
loyalty to the discipline of the army. ‘Ihere ‘s also a pull of another loyalty
and a larger and perhaps a more imperative loyalty to what one imagines to
be the good of the country. Now, if those two loyalties come into conflict,
as they have done in the past, not only in the army but elsewhere too, the
result is an inner conflict in the individual. And it would be a foolish thing
to judge that inner conflict in technical terms and to say that this man has
erred and misbehaved. Well, as it happens, it is the best type of individual
who has to suffer that inner conflict. It is the man who does not feel that
way who is usually insensitive to the vital things of life. Therefore, when
we have to face these inner conflicts, these rival pulls, we have to decide after
taking everything iuto comsideration,  Of course, the right way is to avoid
this inner conflict and to avoid dual loyalty and to have a single loyalty to. the
country and the army. Then there is no difficulty in the way except personal
or demestic difficulties. The difficulty arises when a country, as India is
today, is in a period of transiton or even before the transition, when it is not
a free countrv. We have had to face that difficulty and the I.N.A. people
had to face that difficulty and in a very peculiar state of affairs they took a
certain decision. T do not know how any one of us here would have acted
if simnilarly situated. No one can say unless he has to face a difficult situation
how he will acy at that time. T have little doubt in my mind that those
peon'c en masgs were impelled by feelings of patriotism and the desire to
serve their country. It was because of that belief, which, if T may say so,
was strengthened in the course of those major trials that took: place here, that
we helped in the defence of those cases and subsequently.

Now, I do not wish any one to imagine that we consider every person in the
T.N.A. as a hero and a patriot.  Even in the best of Groups or organisations
everybody is not a hero and a patriot.  There are good people and bad people
and middling people, who are neither too good nor too bad.  But undoubtedly
in judging of a situation like this, we had to take the major facts into consi-
deration, and those facts led us to the attitude that we adopted in regard to
I.N.A. and nothing that has happened since had led me to believe that we
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were wrong.  In fact, 1 am convinced as ever that we were right in the at-
titude that we took up then. We have, therefore, subsequently also tried to
help the IN.A. people in regard to service and means of finding livelihood.
May I say because a reference has been made by Pandit Balkrishna Sharma.
to this matter, that so fur as Government is concerned; every avenue of service
is open to these 1.N.A. men except the muitary and the police at present. So
that all civil employment is open to them provided of course, they are com-
petent and not merely because they are I.N.A. men.

Now, this has been the general positon.  We took up that position in
regard to the trials on the political issue because we felt that it would be ex-
ceedingly wrong for people placed in that difficult position to be charged with
what is technically called waging war against the King. And, if I may say
50, we succeeded in establishing that countention for various reasons, among
them being the very brilhaat defence offered by Mr. Bhulabhai Desai. And
may I say also that in this matter the Commender-in-Chief, who was most
intimately concerned with the army, with the discipline in the army and with
all that happened in regard to the 1.N.A. and who naturally in his capuacity
as Commander-in-Chiet must have resented all these happenings which went
against the disc'pline of the army and against his whole outlook as o soldier,
did take up an attitnde which was a wise attitude and a’far-seeing attitude.
1 am for the moment referring to things in general; T am not obviously
thinking of individual cases for the moment. T am talking of the general
attitude which the Commander-in-Ch'ef took up in regard to this matter. I
think it ‘was fro:n every point of view,a very statesmanlike attitude and even
at that time T ventured to congratnlate him and T would repeat that word of
congratulation now. The House will appreciate that however much we may
try to agree on many matters, there is a fundamental difference yet in the
Indian outlook and the British outlook on many problems. It may be that
in future when India is a completely free and independent country that dif-
ference will vanish. But what I am trying to point out is this: anything
that we may take up and whether we agree about it or not, the approach and
the honest approach on both sides is often lifferent.  One starts with diffe-
rent data, a different view of life, different environments, call it what you
like, and it is because of these that it was an easy matter for me or for any
Member of this House to have taken up a certain attitude in regard to the
I.N.A. & year or a little more than a year ago. But it was not an easy matter
for the Commander-in-Chief, with his military back-ground and with his
British back-ground, if T may say so, to take up the general attitude that he
did in this matter. But be did so, T have no doubt, because he appreciated
to a certain extent at least what was in the Indian mind; what was not only
in the Indian civilian mind but what was in the Indian military mind also.
We looked upon this question then and subsequently as a political matter
which had impinged itself on military discipline. Nevertheless, it was a
political matter and we were only opposed to any punishment being given on
political grounds, even though that had involved a breach of discipl'ne. Now,
that was so and, if I may say so, that was admitted then by the Commander-
in-Chief and the Government of Tndia all the time. There was punishment,
of course, in the sence that these 1.N.A. people were dismissed from the army
and they did not get various allowances, arrears, etc., which, as discharged
soldiers, they might have got.  That is true. But apart from that, punish-
ment in the wense of imprisonment etc., was ruled out. . That was the gene-
ral policy adopted. But then a distinction was made in regard to other
matters which strictly had nothing political about them. which had in fad
nothing special about them, which if they had taken place not in the T.N
but in the regular army itself would be liable for punishment. Now, T am
not for the moment entering into the merits of anv individual case or trving
to place before the House a certain distinction that was made then in regard to
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the actual breach of army discipline by socalled waging war against the King
and acts which are considered inhuman or brutal being indulged in, quite apart
from the question of discipline. Obviously that is a matter which takes
this out of the scope of pure politics or of pure I.N.A. There are cases hap-
‘pening in the regular ariny from time to time when officers or men are puni-
shed for some such inhuman aet which degrades the traditions of the army.
There are at the present moment people being punished, not I.N.A., T am
referring to, but other people in the regular army who have been court martial-
led for such acts and who are undergoing punishment therefor. So that, the
way I um trying to put before the House the position is as it was placed to
me and before me by the Army authorities, that this matter was considered
by them, not on a political plane, but purely on the plane on which they might
have considered any inatter connected with the regular army. They said
that if we are going to treat our regular army men for certain acts in a parti-
cular way, are we debarred from treating I.N.A. men for identical acts be-
cause they happen to be I.N.A. and therefore they are not liable for even a
common offence of the army or common offence against humanity. ® The
House will remember that I am not dealing with individual cases, I am put-
ting before the House the argument advanced by the Army authorities before
me.  Apart from that, on any such matiers, any Government must very
largely rely upon the advice of those who are put in charge of the army.
Obviously the Government of India in such matters, and in many other mat-
ters. more especially in non-political matters must inevitably take the advice
of the Commander-in-Chief. Tf there is anyv radical difference between the
view point of the Government and the Commander-in Chief, well then, the
Commander-in-Chief may be changed. But obviously the man in charge that
has been placed therc has been made responsible and must shoulder that respon-
sibility by giving advice to (Government on these matters. Tnevitably therefore
when this matter came up, we asked for the advice of the Commander-in-Chief.
My own reaction, as well as the reaction of most or, if I may say so, all my
colleagues was that this is not a debateable matter, this is rnot a matter which
need take up any time of the House. We had been engdged in these I.N.A. trials
and we felt that the sooner these whole I.N.A. business of trial and punishment
ended the better from the large point of view because it was obvious that the
general public did not like these punishments to continue. So, we thought that
the 1matter wag not one for much argument. Nevertheless, of course we had to
refer to the Commander-in-Chief and the Defence Member. Then we had long
talks and discussed this matter in a friendly wav all aspects of it, and some of
the arguments that I have put forward before the House were placed before us
by the Commander-in-Chief and others and every aspect of this question was ex-
plored.  We found that the Commander-in-Chief did not think that it was
such a simple matter as we thought it to be. He felt that there were all
manner of other issues involved, that there would be repercussions and that
he himself was not personally convinced in regard to taking any steps to re-
lease them That put us in a difficulty, because obviously we did not want
to proceed in such a matter which fell within the special purview of the Com-
mander-in-Chief without his full approval and consent. It is because of this
that there Jhas been considerable delay in dealing with this question. = Honour-
able Members have from time to time asked questions in this House and I
am afraid that the answers that have been given to them have seldom been
satisfactory.  Becausc they were not complete, it was not possible to discuss
the matter in answer to a question and because we ourselves were considering
it and discussing it, we could not say very much about it. I must ask the
forgiveness of the House for those incomplete and unsatisfactory answers to
questions during the past few months.  The matter came up again and again
in various forms and the House occasionally, expressed a feeling of resent-
ment at this delay in dealing with this question. T can well understand



2046 LEGISLATIVE ASSEMBLY [3rp AprL. 1947
[Pandit Jawaharlal Nehru.]

that with the background which the Housc has.  But may T say that few
questions during the last few weeks or months have troubled my mind and
taken up my time more than this question. Wa did not forget it at any
time. We considered it, we discyssed it anongst ourselves, we weighed the
pros and cons of everything and because of this difficulty that we could not
get over, we could not come to any decision about it. = Otherwise, we need
not have waited for a Resclution of this House. 8o, this was the position.
Now, at the present moment if I may give some facts to the House, there
are, I believe, seven persons involved. There are.others, of course, they
belong to other categories. = There are more or less seven persons involved
in this Resolution. Two of them have bevn sentenced to 14 years rigourous
imprisonment, two to seven years and one to tliree years, and one to two
years.  All these persons though charged with waging war have also commit-
ted offences against humanity and were generally sentenced. But we are
given to understand that the charge in regard to waging war had nothing to
do with the sentence except in so far as those persons were dismissed from the
army. Now, Sir, they have all been sentenced for acts which may he con-
sidered which were considered by court inartial as brutal and inhuman and
totally unbecoming of a member of the armed forces, something for which uny
person in the army, T would remind the House. would have been punished.
Now, the Honourable Mover of the Resolution, T remember, mentioned some-
thing to the effect that it is idle to talk of brutality and inhumanity hecause
all war is brutality and inhumanity. If you train.a man in brutal methods
what is the good of punishing him if he indulges in them later.  While agree-
ing with him completely in the view that war is an extreme brutality, and
it is becoming more and more brutal and inhuman, T still differ from him
completely in the conclusion that he has mrived at; and the idea that he-
cause war is brutal we should condone every kind of brutality which would
reduce the level of human ex’stence to that of the hrute.  The question then
becomes one of fact and not of theory, what exactly has happened: not
merelyv the fact that it has happened but the surrounding circumstances and
the context of it and how it happened. because the same act may be judged in
a particular way if yo1 know the context of it. FEven murder iz considered
justifiable somet‘mes, if it is in self-defence, for example.  Therefore it is
a question of facts and the circumstances surrounding that particular thing,
not of mere theory that so and so was in the I.N.A. and tharefore he is inno-
cent. That of course has no meaning; or that so and so belongs to this and
that group and therefore he should be punished or should not be pun‘shed.
When we come to the facts we find that the courts-martial have dealt with
these cases. 1 am not in a position to criticise these courts-martial on the
way they dealt with these cases; T have no reason to do so except one
that when we see that these things tnok place at a moment when certa’n
passions were aroused among the people on either side it was not perhaps a
very suitable moment for a dispassionate counsideration of this problem. How-
ever the point is that regularly appointed courts considered these matters and
thev came to certain conclusions. [t is not very easy to say that the courts
were wrong or that their judgment on the evidence was wrong or that their
conclusions were entirelv baselers.  Therefore what exactly can we do about
it?  As T informed the House, when orig'nallv we considered this matter we
thought there was no difficulty about it.  But the difficulty arose when we
found that the Conmander-in-Chief did not view it in the same light. He
was reluctant. to give effect to any such Resolution as has been moved in this
House, and he pointed out his own difficulties and h's own views in the
matter which were formed after consideralle study and consideration of what
he thought would he the repercussions in the armyv. Now it is obvious tha#
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those of us who form the Government here only continue in Government till
the House so pleases. We are not a Government as our predecessors in
these benches were who could go their way whether the House liked them or
dislined them. :

Mr. Siddiq Ali Xhan (Central Provinces and Berar: Muhammadan): Theu
accept our request and releuse these 1.N.A. meu. That is a unanimous de-
mand from all sides of the House. '

The Honourable Pandit Jawaharlal Nehru: | am going to place the views
of Government before the House and if the House agrees with them, well and
good; if it does not the House will tell us what to do. A govermment func-
tions necording to its own lights; if those lights do not commend themseives

to an Assembly the Government gives place to another government. No
Government functions blindly witn other people’s lights.  Therefore it is
for the Housc to decide and we shall abide by their decision. I we ugree

with the decision of the House we shall gladly submit; if we disagree we shalt
also subrit but others will cariy out that decision.

Now in view of this present position that I have stuted before the House
the question arises as to what is the best way of dealing with this. I think the
last speaker Mr. Sharma said something 1o the effect that we do not know
what the facts are.  Now it is an odd thing that we should come to a final
decisior without going into the facts because, as [ said, it is & question of
facts as apurt from the political uspect.  So it reduces itself to a question
of facts.  Will some impartial authority consider the fucts? That becomes
the question.  Quite apart from that question. however, there is the other
question which it is not perhaps easy for some of us to judge, namely, matters
concerning the army and repercussions on the armuy and its discipline, ete.
In this present case therefore the conclusion that we arrived at was that it
would he n desirable course for these matters to he referred to the Federal
Court for their consideration and for their report to the proper authority. This
has nothing to do with our confidence in the_Commander-in-Chief. 1 think
he acted a year ago with considerable foresight und statesmanship. We De-
lieve that quite apart from the 1.N.A. matter he has acted in ways which show
that he wants the good of India to preva’l.  He has served India faithfully,
und of course normally we are bound to accept his advice in all such matters.
But in view of other circumstances this course has heen proposed by Govern-
ment for the consideration of the House. 1 would-like to read out what steps
precisely we would like to'{ake if the Housce s agrees,  Although Govern-
ment do not question that in this matter the Commander-in-Chief has ucted
throughout in good faith and according to his lights for the good of India and
the wrmed forcer, they are, in viet of the speciul circumnstances of the case,
prepared to request that the availuble judges of the Federal Court should be
ealled in as advisers in this matter only and without creating any precedent
whatever.  What we have in mn‘nd is that before any further consideration:
is given to the matter by the Commander-in-Chief these advisers should exa-
mine the proceedings of the various courts-martial, give the’r opinion as to
the desirability of reviewing the findings and sentences in each case and report
whether in their opinion the findings and sentences should be altered or modi-
fied in any manner.  That is the position of Government. I have tried to
place before the House the various factors that have been considered by us
during these weeks and months. T have tried also to make the House realise
that this matter in its present aspect can hardly be considered as a political
matter but as a matter infringing the domain of humanity. T do not, and
I cannot, express an opinion on individual cases. even if I could it would not
be proper for me to do so.  But since it is a wnatter of fact and a non-voliti-
cal matter of fact in regard to certam acts committe by cettain individuals,
it ix right and proper that it should be inquired into by a proper authority as
1 have suggested on behalf of Government. Obtiously there are other

- . ~
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considerations which the House will no doubt bear in mind. We are passing
through a somewhat difficult period in India, und we have to bear all these
other aspects in mind before we take & step light-heartedly. It is because of
all these matters that we have given the most careful considerat'on to it,
and placed this suggestion for the approval of the House. If the House ap-
proves this kind of reference to the Judges of the Federal Court, then 1 would
request the Mover of this Resolution wot to press his Resolution in the form
in which he has moved it, because it does not fit in, but for the moment ac-
cept the reference as has been suggested by (:owernment

Khan Muhammad Yamin Khan (Agra Division: Muhannnadan Rural): May
I ask the Honourable Member one question? The Honourable Mewnber has
accepted two prineciples in his suggestions—firstly waging war, which was
out of question, and, secondly. bhrutalitv. Now, brutalitics, if at all, were
somiitted somewhere outside India, and the best judges who could pro-
nounce those aots as brutalities or not were the people who belonged to that
particular Army of which these men formed a part—i.e., the Indian National
Armiy. What is the opinion of the I. N. A. officers about this? They should
know whether any brutalities avere couumtted or not. Of course brutalities
have heen found tp have been committed by the Courts-Martial which were
appointed out of those who were opposed to the Indian National Army. 1
want to know whether the Government is prepared to refer this matter to n
Court Martial appointed out of the officers of the 1. N. A. who will be the
best judges to find out whether there were brutalities or not?

The Honourable Pandit Jawaharlal Nehru: That is a remarkable sugges
tion. May I say that in great many of these cases the charges ure in regard
to certain acts committed in prison against prisoners, not in regard to opera-
tions outside, and surely the best judges of that are neither those who are
against the I. N. A. nor those who are in favour of the I. N. A, but compe-
tent people who can consider thesce matters,

“\Mr. President: Mav 1 have one position clarified in this respect? Is u
proposed to have a specific amendment moved?
The Honourable Pandit Jawaharlal Nehru: I want no amendmoent. 1

merely stated what we propose to do and unless the House dl\ugree-\ with it
we wanb to do it. We want no specific amendment.

Mr. President: Then 1 tuke it what is meant is that in case the House is
agreeable the Honourable Member may withdraw his Resolution.

The Honourable Pandit Jawaharlal Nehru: Yes, Sir.

Mr. President: Now the discussion may proceed. Mr. Siddiq Ali Khan.

[At this stage Mr. President vacated the Chair which was then occupied
by Mr. Deputy President (Khan Mubhammad Yamin Khan).]

Mr. Siddiq Ali Khan: (The Honourable Member spoke in  Hindustani.
For Hindustani text see Appendix to the Debates for the 3rd April, 1947.
inglish translation given below.—FEd. of D.)

Sir, I have been obliged to open my lips on hearing the speech of the
Leader of the House, 1 heard his speech with great surprise and sadness. |
thought: could he be the same Pandit Jawasharlal Nehru who, with his
speeches and lectures created i great stir in Indian’s quiet atmosphere? I
suv, with due deference, that his todays’ speech was greatly disappointing
It sounded as if a sundried bureaucrat was talking.  Sir, T think it was an
inauspicious day in the history of India when you gentlenien came to oceupy
the Treasury benches.

Sir, T don’t find even the smallest difference between 1. N. A. prisorers
and Dandit Jawaharlal Nehru. The words which he and bis companions used
in their speeches show that they hold the I. N. A. personnel as criminals not-
wnhstandmg that they,” too, were arrested for the same salleged crime that
ix, ‘waging war against the King'. (Interruption). Don’t try to give proof
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of your being 'His Master's Voice’.  Listen quietly. I was saying that
Pundit Jawabarlal Nehru and his companions took u prominent part in a
non-violens war tor freedom of India. Was not this war agaiust the King?
The [. N. A. personnel, however, thought that chams of slavery could not
be broken by non-violence, violence was necessary for it. You wanted to win
the war by non-violence, and they wanted to win it by violence,
where was the harm in it? In my opinion there is no difference between
you and them. Pandit Jawaharlal Nehru was telling us that. the
Interim  Government unanimously decided to let off the 1. N. A.
prisoners.  ®¥he United Press of India published a news that the unanimous
decision of the Cabinet was to release the 1. N. A. prisoners but the G. H. Q.
wus putting up a strong opposition. 1 have had” my experience about it.
Ir the Defence Consultative Committee when the question of the release of
the 1. N. A. prisoners came up the Commander-in-Chief showed his displea-
sure. Now we have to see what practical step you have taken for the release
of the I. N. A. prisoners after coming to these Benches. It may be recalled
that last year it was voiced out from every corner of this House that I. N. A.
prisoners should be released. My friends who are sitting on those benches
may deny it today for political reasons and may raise their voices against it.
I know of their helplessness! Pandit Jawaharlal Nehru and Mr. Liaquat Ali
Khun who are nominated ‘members may oppose it, but have not the elected
members who are the real representatives of the people, a right to demand the
release of the 1. N. A. prisoners. There will be hardly any elected member
in this House who is against the release of the I. N. A. prisoners. The
Minister for Foreign Affairs desire to act according to the advice of his adviser
H. E. the Commander-in-Chief. This is probably his new principle.  For
the lute Governments we used to say that they danced to the tunes of White
Hall and now you try to dance to the tune of C.-in-C. You say that if the
advice given by the Commander-in-Chief was not acted upon he may resign.
I oppose your ideas at the top of my voice. If my voice does not reach you it
is the misfortune of our country. Tf you block your ears with cotton and do
not listen to our pleading you can do so but if you listen to our voice it will
be our and our country’s good luck. You say, and it has been decided. that
the British will leave India in 1948. If the Commander-in-Chief wanted to
¢~ tommorrow he could go today with pleasure.

Mr. Hirtzel (Bengal: European): We shall also quit!

Mr. Siddig Ali Khan: Yes, you will also quit, because you have awmaasse.l
a big lot of India’'s money. You have already started preparations to quit
and- have already sold three of vour largest firmns. Sir, 1 feel exceedingly sad
that Pandit Jawaharlal Nehru gave expression to such thoughts. T say that
that irresponsible Government did much in this connection during the three
months of its tenure But you have been sitting on these benches for the last
8 months and you have done nothing for the T. N. A. men. The only thing
vou have dome is that their cases might be reviewed by the Federal Court.
Tt may be recalled that during the time of that irresponsible government 1
proposed & resolution and. our Qaid-i-Azam Mr. Jinnah made a long well
grounded speech demanding the release of the I. N. A. prisoners. Mr.
Mason, the War Secretary said that he was prepared to releuse T. N. A. pri-
soners except those who were charged with brutality. That irresponsible
government was prepared to release, if not all, at leaxt a majority of them;
but today we hear such big leaders—leaders who are reputed to be the true
sons of our motherland; leaders from whowm the country had greant expect-
ations; say that thev were not in a position to decide the question.  Our
leaders are smiling in their seats. T am afraid indeed, T have no reason to
be afraid inasmuch as I speak the truth. You are sitting on those benches.
Your number is 14. "One of you is Sardur Baldev Singh, the Defence Mem-
ber. He belongs to the Martial Class. These valued members want to decide
Indinn’s fate and thev have already done it to a great extent. They cannot

!
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[Mr. Siddiq Ali Khan.]
however, decide the problem of I. N. A. prisoners. I had an intention to say
more but I find no need to say anything further; except this that T strongly
oppose the proposal of the Leader of the House. 1 know and you know that
soldiers and officers of the I. N. A. in order to free India offered their lives,
the most precious thing in the world, at the altar of the goddess of freedom,
When you, who were once declared us rebels and enemies, can sit on these
benches why should the I. N. A. prisoners be not released and recruited to
the ,Indmn Army. When the only object of the 1. N. A. men wawto free India
cun’t you use your good offices to get them released. I appeal to you with
all the emphasis at my disposal that leaving aside the communal question of
Hindus and Moslems you should try to secure the release of those who huve
suffered 8o many miseries for India. 1 want to tell to the Leader of the
House that I. N. A. men were not getting Civil employment.  His inforin-
ation 18 wrong that they were being given emplovment as civiliane.  Had
it been true there would have been no questions in this House about their
employment.  Ts not the reason of their unemployment the fact of their con-
nections with the I. N. 4.9 ' )

_ Sir, the Commander-in Chief acting upon the golden principle of British
‘ t‘hplomaqy has given the proof of his being the first cluss British diplomat. He
wanted in conection with the release of the I. N. A. prironers to bring into play
tl_ne policy of ‘Divide and rule’ that is, he did not release the prisoners patro-
nized by the Muslim League. T should appeal to the Leader of the House
not to fall a vietim to the British policy. T appeal in the name of humunity;
I appeal on behalf of the I. N. A. prisoners aud their. miserable family that
they should drive out from their minds the thought of referring their cases to
the Federal Court. They should announce now and here that they will be
relensed at once. I assert that the demand of this House is the demand of
the whole country. You may recall that the release of the 1. N. A. prisoners
was demanded unanimously from all parts of the country. The police had
to take resort to shooting and a lot of loss of life and property was caused. T
appeal to you in the name of those who were thus killed to release the T. N. A,
prisoners. Our party made this demand from eavery platform. Our leaders,
who are occupying the Treasury Benches, were present when Qaid-i-Azuin
Mr. Jinnah demanded the release of the T. N. A. prisoners. If you honestly
think that this is not the opportune occasion for the discussion of the resolu-
tion or that it would serve no useful purpose, then say it plainly. To say
that H. E. the Commander-in-Chief opposes the release or to evade the issue
bv refering to the Federal Court is not the right course. You ave sitting
among the members as statesmen. If vou are not courageous enough [
humbly suggest that vou should vacate those geats so that others may come
#nd nct courageously in this connection. - ’

Sir, T support Khan Abdul Ghani's resolution and finish my speech.

Mr, Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muhum-
madan): T .do not suppose T need say any more after the able speech of my
friend, Mr. Siddiq Ali Khan, who has brought out all the facts and without
anv effort on his part displaved his sentiments as well. He has tried to im-
press the House on the position that the members of this House have taken
for a long time. T was really disappointed at the speech which the Honour-
able the Leader of the House made, as T used to think, and so did the country,
that Honourable Pandit Jawaharlal was one of the greatest syvmpathisers

of those rebels who joined the Indian National Army. We never

1 .. thought for a moment that his support and his Porty’s support of
the Indian National Army could have heen reduced to the position

of o political stunt and was being used for that purpose and there was no
sincerity behind it. Tf the Honourable Members of the Interim Government
are not prepared to concede to the wishes of the country and the people, it
will veveal one fact and it is this that when they were defending these cases
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of the I. N. A. people, they were not honest to their own conscience. 1 take
it that those in the Congress were doing it with certain mental reservations
and that they did not suy then what they are trying to say to this House today.
The matter has gone up to the Leader of the House and he says that the
matter was given due consideration by u court and he now proposes that an-
other court should be referred to for further examination. I can cite instances
in which murderers of 1942 who were sentenced by the Patna High Court
have been let off. The murderers who killed two Canadian airmen at [Futwah
in Patna district in 1942 and who were condemned by the Patna High Court
wore acquitted by the Congress Ministry when it cawe into power. If that
could be justified, if the Congress ministry had any justification for that, I
think the release of these 1. N. A. prisoners has a better justification. [
was really disuppointed wheun the Honourable Member Pandit Jawaharlal spoke
and the fate of these pcople who are still in jail is illustrated by the poet who
said : : '

Vae gismat aj wo bhi mujko kah tey hain bura

Ham hoi subge bure jiskey leai.

The translation is ‘‘Imagine my misfortune. Today even those are now giving
me bad names for whown I incurred displeasures of all others and for whom T
lost everything and for whom I have been dragged to this position.””  Whe-
ther they are patriots or rebels is’u matter of opinion but the Honourable the
Leader of the House has called them patriots for all time and bhas called them
as the torch-bearers of freedom and who did what they did with the same senti-
ments and feelings an Honourable Members of Congress group have been doing
in 1942. The differentiation which is sought to be made now, because Interim
Government Members could not persuade the Commander-in-Chief to agree to
a cortain point of view is something in which at least 1 cannot see eye to eye.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): You
cannot: You have not learnt to fight.

Mr., Muhammad Nauman: I do not want to answer my friend Prof. Ranga,
becanse he changes with the times. Sometimes he ir a socialist and at
another time he becomes supporter of capitalists. Sometimes he is one of the
Congress supporters of the I. N. A. prisoners and now he is trying to pull my
legs as he is willing to stick to his former ideas. Sir. I do not want to take
much time of the House and T would only say that we stand committed to the
point of view that we had and to the point of view that our Qaed-e-Azam placed
before the House in his verv elaborate speech which he made in the Hounse
on the I. N. A. prisoners. My Honourable friend Mr. Siddiq Ali Khan. has
already pointed out that throughout the length and breadth of the country
resentment was displayed not only by resolution but by meetings, etc.

Mr. Deputy President: The Honourable Member can continue his speech

after lunch.
The Assembly then adjourned for T.unch till Half Past Two of the Clock.

The Assembly reassembled after Tunch at Half Past Two of the Clock,
Mr. Deputy President (Khan Mohammmad Yamin Khan) in the Chair.

Mr. Muhammad Nauman: Mr, Deputv President, T do not propose to take
any longer time of the House on this Resolution. T onlv want to say 2
word about the Quad-e-Azam’s speech on the 11th February 1946, T do not
even want to quote the whole of his speech but only that part of it where he
stated ‘‘release them all without any question’’ that was the gist of the speech
which he made and which was quoted by all sections of the House then sitting
in the Opposition. Mr. Asaf Ali and other Memhers of the Congress Party
were all one and expressed the same views which T need not quote. T would
onlv refer to the entire debate of the 11th February 1948 which Honourable
Members are probably aware of. T want to impress that we are hound to
take this view that the T. N. A. priconers who are prisoners today are in the
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same position as other patriotic persons who are in the Government today.
1 not any better, they at leust deserve this that they should be releascd and
no time should be lost on one pretext or another or on any more examination
by any court of law. With these few words I support the motion.

. Krishna Ohandra Sharma (Mecrut Division: - Non-Muhammadan
Rural): Bir, T was very attentively listening to the speech of my young friend
Mr. Siddiq Ali Khan and 1 quite appreciate his youthful enthusiasm, im-
patience and desire to get the 1. N. A. prisoners released. There is not a
single man in this House who does not want them released. As Mr. Nauman
said, we passed & Resolution on a former occasion and demanded their imme-
diate release. We still want their immediate release. The question of their
release has often been discussed and the House has not seen eye to eyve with
the judgment of the court that they were guilty either of brutality or of any
other offence. 1t is an adcepted principle that punishment does no good to
anybody unless it is either deterrent, that is, it keeps people from ecommitting
the offence; or it is reformatory, that is, it so educates them that they would
not commit the offence, punishinent is given in order that that crime should
be prevented. The' claim of India’s independence having being recog-
nized un( being acted upon where is then sense in keeping these young mnen
in prison.

In the case of these young people, that is the 1. N. A. prisoners, they turned
against the British Army, organised themselves into a national militia and
waged a war against the King, the established authority. Now, Sir, one
fundamental thing in life which should be accepted ¢ven in law is that you
have no right without the liability. In the case of these prisoners they were
left adrift in a foreign land without any responsibility, without any protec-
tion, without any care whatsoever on behalf of the British Government. As
such the British Government could not demand any loyalty, any allegiance,
any obligation from those people, having denied themi any obligation of pro-
tection, care or looking after them. They were uo longer wn that sense, Sir,
the members of the British Ariny paving allegiance to the King Emperov or
to the people working on his behalf,

There is another point. They forimed themselves into an organised urmy
and waged war, not for war's aske but for the liberation of their motherland.
This sentiment has been very much appreciated by the people of this country,
Sir. T submit that where a country’s people like u thing it is in law no crime.
After all what is law and what is justice? There is no such thing as ahstract
justice or abstract right. Justice is what the people demand, what the people
say. We us representatives of the people come in this House, produce Bills,
get them enacted into law. The administration of justice is .in accordance
with that law. That law is framed by the people themselves. So, when a
people stand up and say that in the eve of the people it is no crime, then justice
demands that that act should not he regaurded as crime and & man punished
for that act'is punished wrongly in the eve of law and it is against
justice. Taking that view of the case these people are unjustly behind prison
bars, The people don’t want them to remain there any longer. And it is
agninst law and principle that they should be there. But anyhow there was
a competent court. That competent court tried these young 1uen and as
has been <aid by the Honourable the Leader of the House they have not been
puuished for waging war against the King but for gqrtain acts of l?rutalxty
certain acts which war against the conduct of a civilised man, against the
conduct of civilised people. Now, 8ir. it is very difficult to detach a fact
from the context of a serics of acts and circumstances in which a man is
placed. A man acts under certain circumstances. It is said by the greatesf
psvchologist of the age that the poor man has only two parts to play out of ten.
Eight parts of his conduct are determined by the circumstances in which he is
placed.  Very little of independence, of liberty is left to the poor individual.
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Now, ' these young men having been placed in a situation in which they
were fighting for their motherland, for the liberty of their people.
it was Dot possible for them to be very nice in doing things and
as such it would not be right to judge of their conduct divorced from
the atmosphere and circumstances in which it took place. The trial took
place at & time when passions were roused and it was difficult—though the
judges may be honest and they were honest of course—to judge things in that
detuched and dispassionate way in which the trained judges would judge the
fucts of o case and in this case the judges were not the trained judges in the
sense that they were not lawyer judges. They were judges from different
departments and they look more of an administrative or departmental view
ruther then & judge’s view. 8o, Sir, this trinl was held at a not very favour-
able time and not under very favourable circumstances and the judgment was
delivered by the judges according to their own light. Many things might have
heen taken into consideration which to a trained judicial officer might have
been irrelevant and should not have been taken into consideration.  So, . th:
case would have been differently dealt with if it had been heard by judges of
long standing. I as a lawyer fully believe that the learned judges of the Federal
Court will take a view which would certainly acecelerate the release of these
young men. I fully believe in the justice of their case and T have no doubt
whatsoever that if the cases were reopened and re-examined they would get
justice and be released. Suppose they are not released and the judges find
that they were properly dealt with. Then it is upto us agaih to raise the
question and say that we are the final people to say what is justice and what
is not justice and we as the representative of our people say that the law under
which these people have been convicted is unjust and it is not our law and
that the punishment given is unfair and we demand that the sooner
the punishment is done away with the bhetter. That would force the
"hands of the Government, It is far fromn me to suggest that I do not want
their immediate release. T do want their release but T want that their cases
should be heard afresh. KEverv man who likes justice and wants things to be
done in accordance with justice and in accordance with law would like a pro-
cedure by which the judges trained in legal procedure, would give us their
independent and unbiased judgment. There are two separate things—one
is waging war and the other is acts of violence which is against the conduct of
civilised society and which is inhuman. If waging war against the King
was no crime and was not punirhed, then certainly an act of brutality here
and there in unavoidable circumstances and done in an atmosphere of passion
should not be punished. You have to take the case in its broader aspect and
taking a broader view I have no doubt that the trained judges of the Federal
Court will come to a decision which will be hoth just and fair and which will
vesult in the release of these prisoners. With these words, T resume my seat.
Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor,
Non-Muhammadan Rural): I have very great regard for my friend Mr. Siddiq
Ali Khan. He is an honest man but T am afraid he is confused in his mind as
to what he wants. (Interruption). Does he really want to mnake this a motion
of no confidence against Pandit Jawaharlal Nehru or the Government or is he
interested in getting the I. N. A. men r‘eleased?. I do pot atf}nbute any
motives. He is so good, I know it. The difficulty is hg himself is not sure
about the remedy. What the Government and !’an@xt g_Tawaharlal Ne_hm
cnid is a compromise has to be arrived at. Otherwise it will come to this—
the Government may go and others may take his place. I would like to ]cnow
if this ir not a step taken by the Government or was there a difference of
TS T friend the Finance Member laughing..
opinion? T find v in . . 1 lauel
The Honourable Mr. Liaquat All Xhan (Finance Member): T always lauch.
| M. Ansnthasavanm Aw‘n”‘:l:d: am verv glad.  You are alwavs cheer
' ike a case of Nero fiddling......... ) )
f""'l'h]et g:):oﬂu;lble Mr. Liaquat Ali Khan: Not fiddling but laughing.
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~ Br M. Ananthasayanam Ayyangar: Why that laughter? If you werfe not
in agreement, you could certainly have expressed vour disagreement in your
own way. We take it from the Leader’s statement here that it is the unani-
rous opinion of the Government. Now, let us try to look at it dispassionately
and see what it comes to. I have here the speech of the Honourable Mr, J innah
which he delivered on this motion last time in this House.  He supported
Nawab Siddique Ali Khan's amendment to the original resolution but there was
a further amendment by Mr. Mason, who wus the Secretary of the Defence
Department at that time. He said: “Txcept in the case of those persons who
have been guilty of brutalitv’’. ~ Mr. Jinnah sud:

“‘Release them all. I have gone through the record and T am uot satistied
that Mr. Rashid is guilty of brutality.”
Therefore, he accepts the contention that if Mr. Rashid should be guilty of
brutality, he would certainly not support the Resolution wholly and he would
be prepared to accept the amendment of Mr. Mason. Whatever may be the
position of the man and however much he might have sacrificed—I have also
sacrificed for the cause of my country—, if he becomes a brute, then T would
say that 1 am not in his favour and let hiin not be released. Tn such a case
there should be on question of patriotism, If a person has been guilty of
brutality and the Court Martial has alrendy inquired into the matter, then
pormnally the newly appointed authority would say that the judgment must
stand. But now, we have got the very eminent Judges of the Federal Court
of India who will go into this question as to whether thev are really guilty of
brutality or not. These Judges are our Judges and let us abide by their deci-
sion. 1 would, therefore, say that it is not a matter on which we should divide.

There is one other misconception. 1t is said that if the leaders of our parties
are not able to do, then who else is going to do it? T can eusily see that if
some white gentleman was on the Government Benches, we will all level our
abuse against him because it is not against his country. But that we are not
able to do now. Whatever may be the merits of my Honourable friend Nawab
Siddig Ali Khan to bring about a Revolution immediately. 1 do not feel quite
competent to do so. 1 am not attributing any motives to my Honourable
friend, but he was attributing incapacity. On the other hand, they were quite

alert............

Mr. 8iddiq Ali Khan: Did the Honourable Member really understand wy
speech .

Sri M. Ananthasayanam Ayyangar: The Honourable Member spoke in 4
language with which T am not familiur and apparently he did not want me to
understand it. It is not so much my fault ax it is his. But in whatever
language my Honourable friend may speak, I have known him for the last 12
years und 1 have always attributed goodress nnd honesty to him. He is more
enthusisstic today and 1 was equally enthusiastic, if not more, last time.

Sir, 1 would like to say one or two words to correct a mistaken impression.
Nobody wanted to deceive the country. 1 won't attribute such an idea to any
member, be on this side or that side. All of us are interested in these hon-
ournble men and the sooner they are released and come back to our midst the
better. As a matter of fact, some of our friends in their enthusiasm to get
themn relessed attributed laudable motives to them when they defended them.
Really speaking, these persons underwent lot of sacrifices for the cause of the
country. The Honourable the Leader of ‘the Congress Party, the late revered
Mr. Bhulabhai Desai, threw his heart and soul to get these prisoners released
and it was that strain which hastened his end. It was mainly on account of
hix efforts that most of these persons were released. Tt is only these 7 prison-
ers wha were not released. May I ask against whom are we fighting now? The
Commander-in-Chief is not here. In fact, T do not see a single white man on

the Government Benches.............. .
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~ Maulans Zafar Ali Khan (East Central Punjab: Mubununadan): May 1
interrupt the Honourable Member and ask him one question? He was speak-
ing of the Commeander-in-Chief. But is not the Comwander-in-Chief along

with other officers going to leave India by June 1948? So, what do they lose
when they are going to leave?

Sri M. Ananthasayanam Ayyangar: Thev have nothing to lose and I would
even appeal to them not to worry. But what have we to lose if they get away
by June 1948. I would then be able to say that these 7 men should get their
freedom. We have also been in jail. 1 was in the jail for five years. Lot it
be suid to the credit of this gentlemman that he did not fight on the battle-tield
of Burma. TLet him for our sake be in juil for another one yeaur. We feel that
we huve been unable to release them now, but the moment we get freedom,
we will go to the Member in charge and see that they are released at once.
But if you are absolutely pessimistic about it, nothing is going to come out of
it. let us, therefore, join hands. We are sorry thut these gentlemen are in
the jail and have particularly suffered. But I feel that Mr. Siddiq Ali Khan
was also in jail for some years. 1 was there for five vears leaving behind my
wife and children. 1 know what the difficulties of jail life are. 1t is very hard to
be in jail. We may be fed and clothed, but our nerves get shattered.

| Th; Honourable Mr. Liaguat Ali Xhan: But your brain and intellect are
all right.

Sri M. Ananthasayanam Ayyangar: I, therefore, see no harmn in
the course suggested by the Leader of the House.
the Federal Court will go into this matter. Let us not therefore make this
occasion for mutual recrimination. Our own people are now in the Govern-
ment and they have arrived at the comnpromise to refer this matter to the Federal
Court. Let us abide by their decision. 8o, let-this Resolution be withdrawn
or leave be given for withdrawing it. Let us not divide on this small issue.

Sjt. N. V. Gadgil (Bombay Central Divigion: Non-Mubamunadan Rural).
Mr. Deputy President, Sir, T have great respect for my old friend Mr. Siddiq
Ali Khan, and, in fact, his speech roved we a good desal. At the same time
1 cannot forget und be unmindful of the fact that the Government of the day
is unanimous in making the propossl for a reference for the determination of
facts to the Federal Court. Therefore, let us not muke capital out of thiy
verv dclicate situation. If those who are today in the Government say some
thing which is different fromm what they said when they sat on the Opposition
Boneies, they certainly do so with a sense of responsibility. There must he
soue very overwhelruing reason to justify the eourse they have proposed. 1t
is our duty und responsibility also not to emburrass them any further. I
would, therofore, request the Honourable Mover of this Resolution to ark
leave of the House to withdraw his Resolution.

Pandit Govind Malaviya (Allahabad and Jhansi Divisions: Non-Muhum-
madaa Rural): Sir, nearly two years ago, when the results of thelast elections
to the Cenira' Legislative Assembly were being announced, I went to the

. office of the Returning officer of my constituency and on being

3 P.M. declared - elected from that constituency, the first thing I did was
to sead to ibe Secretary of the Legislative Assembly a notice of a Resolution
to be moved in this House for the release of I.N.A. prisoners. 1 say this to
indicnte that that was a reflex of the intense feeling which prevailed in_this
country on that point. The first thing which struck a man who wag declared
elect~d to the Central Assembly, the first impulse which he had was to scnd
a notice of a Resolution for the release of these wmen. 1 did so. Later ‘on,
on the first non-official Resolution day of this House, T had the privilege of
moviny that Resolution. It was discussed for many days and eventually on
the last occasion when it was to he taken up again, as I happened to ‘l)e
absent from the House on account of the serious illness of my Jlate revered
father at Benares, the consideration of that Resolution was posiponed. At

following
After all, our Judges of
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thus tune I rent a telegram from Benares to the Honourable the President
saying. —1 would bave read it out now if the Secretary could give me a copy
of 1i;—l said in that telegram that in view of the changed situation in the
country; 1n view of the tact that the very men who had galvanised this
. counuy into action on the issue of I.N.A. men and their trial, then sat nere
on the Treasury Benches forming the Government and holding in their hands
the reite of adminisiration every day and were going to decide as to what
should be done in that mater; in other words, in view of the fact that the
peopl: irom whom we had taken the lead in asking for the release of these
men were themselves in charge of affairs and could therefore be trusted to
look after the whole matter from the point of view of the feeling in the country
through my telegram I begged for leave to withdraw my Kesolution.

That was the position then. Since then we now have thig fresh Resolution,
th.: same Resolution in a fresh form before this House. Today the question -
is being debuted as 10 whether, after the viewpoint of the country on that
issue hus once again been expressed before this House, whether that Reso-
lutiny should now ,be withdrawn and we should give an opportunity to the
Goverument which sits on the Treasury Benches today to pursue the matter
and to deal with it in the most satisfactory manner which may be possible
or whether we should press this Resolution and so to say express our lack
of confidence in or lack of agreement with those who are now in charge of
this affair. Sir, when I moved my Resolution my Honourable friend Nuwab
Siddiq Ali Khan moved an amendment to it. 1 shall be grateful if my
Henourable friend will kindly give me his atteiftion, vecause it is he who has
raised this goint today. Sir,\last year to my similar resolution, his amend-
ment wag: ’

“In view of the special circumstances under which most of the personnel of 1. N, A.
joined it and in view of the policy laid down by the Government and action tauken by the
(‘ommander-in-Chief in dealing with the sentences passed by the court martial, this
Assembly recommends to the Governor General in Council to release all officers and men
of the I. N. A. whether under detention or under trial.”

M. Resolution was a plain and simple one asking for the dropping of
pending trials and for the release of those men. My Honourable friend sub-
mitt:«l an smendment, a substitute Resolution as the Honourable Memler
for Bombay, Mr. Jinnah called it. By that substitute Resolution he wanted
to express thc view that he was in favour of the release of all men only becaus=
of all these other things which had already happened and because of the
attitude which the Commander-in-Chief had taken. I know Sir, the time ~ach
one of us can have today ig limited and I cannot therefore work up the points
and show as to what the attitude of my Honourable friend and his »ther
colleagues on that dayv and subsequent days during the debate on that Reso-
lution was. But I will read what Mr. Jinnah said about it:.

“Having pat them on trial and having got a judgment after davs and days of trial.
vou funk and reduce it to a farce ... .. the first blunder was to start the trial, the
second blunder was to make the farce of a judicial judgment and sentence passed.’’
and the very next moment, he pleaded that since that had been done, -ince
a few men had heen released, he went on to wmention the name of Shah Nawaz
since he had Leen released. ““vou cannot funk at it. T cannot understand voor
stopping there, vou must release others also’’.

T am saving all this to indicate that the Resolution that was then movedw
on tha floor of the House had not the unstinted and wholehearted support o
mv Honourabl¢ friends over there. They know it, we know it. The records
will show it. The fact that that Resolution went on for three davs shows it.
Today my Honourable friends have found new love and new enthusiasm for
these wond men; these good men whom we then supported and support now:
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whom we then canonised. But the cat is out of the bag, when my Honour-

able friend says that the Congress ministry has not done this and has nob
done that. -

1 would very dispassionately and in the friendliest spirit ask them to con-
sider this.. We have June 1948 staring us in the face. It is due to the atui-
tude which some people in this country have adopted that we have still to
carry this reck load of the British in this country till June 1948. If the atti-
tude of all of us if the attitude of every -part of this House if the
attitude of my Honourable friends opposite, had been clear and emphatic;
had been one of co-operation and mutual goodwill and. united action;
then all this would have ended long long ago.  Unfortunate as it is,
we cannot deny the fact 1 am not trying to apportion the blame either
there or here or anywhere, 1 am simply mentioning the fact, that it is the
attitude of some of my Honourable friends and those who stand
with them thut we have still to wait and adjust ourselves for June 1948.
It ic pot an ordinary matter. If June 1948 is to be negotiated successfully
and iy amity and good-will and with mutual settlement and adjustment, then
8 number of things will have to be done which we would not have otherwise
liked to do. We will have to yield, we will have to concede, we will have to
negotiate, we will have to compromise, we will have to swallow many :hiugs
which w= might not otherwise have liked. Therefore the responsibility for
that situation, the responsibility for this unhappy present situation rests on
the heads of those amongst us who have not taken that united attitude in the
past. This Government today is faced with peculigr difficulties. I would
like that we ebould have a cut and dried, unqualified and unreserved Reso-
luticn on thie point asking for the complete release of I.N.A. men here and
now, at this moment. But let us unot forget that we have now golL men
dealing with the matter who are fired with us great a zeal and who are as
deeply interested in this matter as emy one of us can be. Indeed it is they
W%he first ruised this question, it is they who blazed it throughout the length
and breadth of this country—and it not that anything else can be nearer to
their heart than the release of these men. But in national affairs, in
the affairs of a country and people, very often comparatively gmall things
have got to be given small places than bigger things must have. As I said
June 1948 has to be arranged for, the transference of power from the hands
of the British to the handg of the Indians has to be arranged for—mind you,
I say to the hands of the Indiams, not to the hands of the Coxfgress alone,
not t, the hands of the Hindus alone, but to all Indians belonging to every
section and cvery party. Therefore T say that the situation hae changed.
And another evidence of that fact is 1hat when last year om _the 4th of
February 1 had the privilege and the honour of moving ny similar Resolu-
tion, there was not an inch of unoccupied space anvwhere in @hxs I,{m;se—
the public galleries, the press gallery, the official gallery, the Viceroy s Box,
all of them were packed to suffocution. Whut. is the case tpday'tf Dor} t 3"’“
see the change? Don’t you see the difference? ~Why is this so0?
Because, people know that now on these Treasury Benches sit men
who will not allow anything to be done which 1is .aga-mstv the _honour
of India, which is against the interest of an Indian whether in the
il or whether outside. ~There is my Honourable friend the Finance
Ly Sttin he Treasurv Bench. T wonld gladly leave ‘it to him to
Member, sitting on the Trea . D, .
find out what to do. I will not make things more difficult for him and other

anbers of cur government, by saving anything more. I will not let them
me heréford submit, T. who had the honour of moving that Resolution,
down. 1 tdefd v1 orousiv for it. T stand here to say today that the situation

i[]' who p},‘iﬁ ;k\tesl(:v cﬁanged: that while we want our Government to take the
f::t s{,’,tﬁ ﬂc?:ount'. that the whole country will be happv to see the release of

all these persons as early as possible, yet in view of what the Honourable the

Leader of the House has stated, namely that he is going to get the whole
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matter reviewed by Judges 6f the Federal Court und to tuke action accord-
inglv, we feel that we should give them our full support and we should not.
" presg this Resolution. Ends of justice and our duty will not in any way be
jeopardized by that act und, in the net result, 1 am certain, we shall achieve
the same object which we can have in passing this Resolution, namely, the
release of the men of the Indian National Army.

Shri Satya Narayan Sinha (Darbhunga cum Saran: Non-Muhammadan):
The question be now put.

Mr. Deputy President: The question is:
‘“That the question be now put
The motion was adopted.

Khan Abdul Ghani Khan (North-West Frontier Province: General): I am.
the most unhappy Member of this House since I have heard the statement of
the Honourable the Leader of the House on my Resolution of which I am a.
step-fathar as my Hdnourable friend, Mr. Malaviya, told you. several times
in his speech that he is the original father. The Leader of the House during
his speech talked about the mental conflict in human beings. I have been
suffering from that mental conflict from the very moment he mentioned i,
because as you must have all seen from sthe speeches on various sides of the
Houss, all India is united in the demand for the release of the I.N.A. people;_
whether they are brutes,“whether they are inhuman, whatever they are, India
has decided to take them into ity heart. You will not find.in any community’
even today and it is almost impossible to find every section of society ogree
on one thing, but this is one of the few things on which the whole of Indi:
agr:es that these people should be released. They are not very many. Up
to now we have been given several kinds of arguments. I will not go again *
into that question of brutality, although I disagree with the Honourable the-
Leader of the House and my Honourable friend, Mr. Sharma, that there is a
line of demarcation between one kind of brutality and another. I think we
have voted in this House 188 crores of rupeeg for ammunition ang bullets and
gun powder, and every member of this House is as responsible for the brutality
of the soldier as the soldier himself. There can be no demarcation unless you
want to create a comfortable one to console yourself and have a good dinner
when the war is going on. We are told that if these I.N.A. people were released.
it will spoil the morale of the Army, while, as my Honourable friend put it,
the Member who are now adorning the Treasury Benches™ are old jail birds.
Up to last year we used to see their names in Nc. 10 Section of the Govern-
ment in which they keep all the bad characters and if the Honourable Mem-
bers would turn a few pages they will find there the names of thieves, wife-
killers, murderers, and so on. All those are still in the books—I am still in
No. 10 Section in the North-West Frontier Province!—and those people who
broke the law were revolutionaries, and the best revolutionaries sre on the
Treasury Benches today. If the installation of Pundit Jawaharlal Nehru as
Prirne Minister is not bad for the morale of the Army, I do not see how the
freedom of a few important army officers will spoil their morale. All these
arguments come to ones mind. From the speech of the Leader of the House
and from the speeches of other Members of the House, we have more or less
got the impression that it is the Army authorities who—I believe, for reasons
of their own, for reasons of discipline, or for reasons of persona] prestige, or
bectruse this will be a sort of vote of nu confidence in their judgment and im-
partiality—have advised the Government that they should not press this poinf
just now. There is a good proverb in your language— Urdu; Asman se gire,
klajoor men latke. 1f the Army authorities could finq their way to forgiving
thousands of T.N.A. people who had committed a much more serious offence
according to their point of view, namely, waging war against the King, if
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they could forgive them, why could they not forgive, ome wonders, these ordi-
nary crimes even if they did commit them. There is a proverb in my language
which means un ‘elsphant hay passed through but its tail got stuck’. I can-
not understand, 8ir, why the Army authorities should go out of their way to
turn down the release of 4, or 5 or 7, ordinary wrmy officers. It is a point of
honour on which they are going to precipitute u nationsl crisis and are putting
a momber like myself in & most miserable state of mind. I found ag I
listened to the statement of the Honourable the Leader of the House, 1.
realized not from what he said but from a lot of what he did not say, that the
Government in spite of his wishes, in spite of the fact that the Government
realiscs that if we do not pass this Resolution to-day, and that it will have a
rather bad effect upon the average Indian and give the Government rather a
poor name among the Indian people, because the people like strong and revo-
lutionary action. But I realized that the situation was such, he was so
plac:d, that he was himself suffering from that wmental conflict and he had to
sort of waive aside all the work he had done last year before he became
Minister, because so many people mentioned in this House that it wae
Jawaharla] Nehru who started the Indian National Army in India. But the
situation in the country is such, as my friend Mr. Apanthasayanam Ayysangar
pus it very ably that it is impossible for us to force & crisis on the Government
in a period when there are too many crisis already. Therefore these are the
two sides of the conflict which have inade ine miserable since this morning.
I feel extremely sorry that we could not behave in an irresponsible way and
make vigorous and combatemt speeches like Mr. Siddiq Ali Khan. We have
a depressing feeling of responsibility and have to talk like a seasoned Con-
servatives while we feel like red-hot revolutionaries. Therefore in view of
the greater iscue involved and with great sorrow and reluctance, I would beg
leave of the House to allow me to withdraw thig Resolution.

Mr. Deputy President: Has the Honourable Member the leave of the
House t) withdraw this Resolution? '

The Resolution was by leave of the Assembly withdrawn.

rey————

RESOLUTION RE APPOINTMENT OF A RETRENCHMENT
COMMITTEE

Sri R. Venkatasubba Reddlar (South Arcot cum Chingleput: Non-Muham-
madan Rural). Sir, I move:

“This Assembly recommends to the Governor-General-in-Council to appoint immediately
a Retrenchment Committee consisting of officials and non-officials or examining the
increase in cost of administration in each of the Central Government's Departments and
in particular of the personnel, and to suggest ways and means for reducing expenditure
end for the absorption of such additional personnel as may be possible in essential Post-
war Schemes arising out of Post-war planning as approved by the Assembly.’

Sir, in commending this Resolution for the acceptance of this House 1
cannct do belter than quote from the Administrative Directory of the Gov-
ernnient of India which has been prepared under the direction of the Govern-
ment of India, page 122. Tt is said that:

“Before the war there were nine Departments in the Government of India and some 50
odd officers. Today, there are 19 Departments and over 200 officers. In addition there
huve been cstablished a number of new exccutive officers of varying strength and there has
been a great increase in the number of committees and advisory bodies. It is no longer

possible for any officer. however long be may have been in a Department to judge with anv
degree of certuinty the scope and ramifications of the Department.”

This iz what is stated in the Adn}inistrmixfe Directory of the Government
of Indiu, the latest which was placed in the Library of this House on the 23rd
October, 1946.
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I shall also refer to an article in the Eastern Economist, dated March, 14,
on page 494 by one V. K. R. V. Rao. Referring to the Budget he says:

“The major reason for this deficit, however, is the large volume of expenditure which
the Central Government proposes, to incur. The magnitude of this factor becomes evidems
when one compares the pre-war expenditure of Rs. 85-15 crores with the total of
Rs. 327.88 crores for 1947-48. Civil expenditure in 1947-48 is 333 per cent. of that in 1938
39 while the expenditure un defence is 408 per cent. of that in 1938-39.

Later on be says:

“It cannot be maintained that the governmental establishments are rendering even twioe -
‘the service they rendered in 1938-39, and yet their expenditure is nearly 400 per cent.
of that of the pre-war years. .. ... I would like to state emphatically that it is not
the Government of India’s expenditure on unproductive civil and defence establishments
that is going to prevent depression. On the contrary it is adding to inflation, preventing
the productive re-employment of human talent and making certain the onset of depression.
It is high time that the public and the Legislature asserted themselves and demanded &
speedy policy of economy and retrenchment in Government expenditure, such as will bring
down at least to the level of not more than 200 per cent. or 300 per cent. of the pre-war
period. . . . .. It is clear therefore that . . ... .. and could have been dealt with if
«n Economy Committee had been appointed six months ago. . . . . ”

When 1 spoke on the Finance Bill I referred to this. I drew attention of
the Honourable the ¥inance Member to his budget speech. I told him tha$
be need not have been so very apologetic in that speech. He was proposing
to appoint & Committee to find out means of retrenchment. But he
wanted the House and public to kuow that he did not necessarily mean re-
trenchment. I am certain what he meant. If he did not want retrenchment
sand economy in expenditure, I do not know what the purpose of appointing
a Committee like this is. But I want to impress on him, Sir, that just as it
is stated in the Eastern Economist this sort of expenditure, which is not
necessary, is not adding to the wealth of the country. You are spending on
unproductive works and you won't be creating wealth or preventing depression.
On the other hand, you will be creating inflation by keeping so many people
in services that are not necessary and keeping them on a scale which is nof
commensurate with the income of this country. I pointed this out on the
last occasion. Again when I had the fortune to draw this Resolution, I
thought I might teke this opportunity of again commending this to the Honour-

"able the Finance Member to the need for appointment of this Commission
and to retrench the expenditure of the Central Government.

In moving this Resolution I have not only said that ways and ineans
should be found by retrenching the expenditure of the Central Government,
but the last portion is worthy of note. I have said:

““To suggest ways and means for reducing the expenditure and for .al')aorbing of such
additional personnel as may be possible in essential Post-war Schemes arising out of Post-
war Planning as approved by the Assembly.”

There were ten departments before the war commenced and there are 19 de-
partments at the end of the war. It is nearly two years since the war was
over and whet is the situation today. I do not find that any department has
vetrenched its staff or the expenditure curtailed in any of the departments.
On the other hand, the other day I put a question to the Home Member
asking him to give me particulars of the Additional, Joint emd Deputy Secre-
taries appointed to poste created in 1946-47. In reply to that a statemer®
was placed on the table of the House from which T find the following rarti-
enlars. Two new posts of Additional Secretaries. each post carrying o salary
of Rs. 8,5(* per month have been created. 9 Joint Becretaries on a pay of
Res 3,000 p.m. have been created. Another 24 posts of Deputy Secretarics
tave ala> been created, of which 19 have been filled and five remain yet to
be filled. The total cost of these 35 posts comes to very nearly Rs. 65,000 a
month. Now that the war is over the work of the departments are also
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gttiug reduced and I do nos see any need for the creation of shese new posts,
ur information is that same of these departments are over-staffed.

The other day, the Secretary for Works, Mines and Power in moving the
Bill for rent control in Delhi and Ajmer-Merwara stated that the strength of
the Central Government establishment has increased four timeg and even
more and therefore it was very difficult to find accommodation -for all the
offices and for the staff. Where is the need for all these departments and
staff? If @ competent body is appointed to find out what is the real situation
in each department, retrenchment could be effected without prejudice to the
efficiency of the work and they could also suggest ways and means as io how
these retrenched personnel could be absorbed in other departments. If that
committee ig appointed at the earliest possible moment, it could do a useful
peic: of work pot only for the Government but also for the public at large.
There are brilliant men who are now rotting in the departments of the Secre-
tariat wasting their talents on files. They should be made creators of articles
whi:h this country is in need and they could produce them with efficiency
and very easily so as to compete with the products of other countries.

"'be other day I said that more opportunities should be given to the public
%o open new industries. 1 also suggested that the Government themselves
should take up many more industries, they could nationalise some of the_
industries and ubsorb all these men who would be thrown out of employment.
This would create new openings for these people who might be out of employ-
ment. I do not suggest that all these people should be thrown back on
society without employment. When this fact wag wentioned outside the
House the Leader of the House and the Honourable Member for Industries
and Supplies eaid that it would be wrong to throw out many of these young
men without any employment. But T ask, is it fair to keep all these people
in employment, go on collecting taxes, levying fresh taxes and maintaining
$hese men at the cost of the public without their doing any useful work, or
adding to the wealth of the country.

Some of us have been agitating for an increase in the price of foodgrains.
The answer was that if the price was increased by eight annas or one rupee,
it would at once create inflation in the country. But what is it thap the Gov-
ernment ig doing themselves? The Government is doing exactly the very thing
which they do not want to do with regard to the masses who are the toilers
and on whose toil all of us have to live. I shall give you the figures with
respecy to some of the departments. Take for instance the Finance Depart-
ment. Before the war, there was one Secretary, one Joint Secretary, two
Deputy Secretories and 5 Under-Secretaries. In 1947 there is ome Principal
Secretary. one Secretary, one Additional Secretary, Four Joint Secretaries,
9 Deputy Secretaries, 5 Under Secretaries and 9 Assistant Secretaries. Be-
gides thes: there are ten Financiai Advisers of whom there were none before
the war. It is similarly the case with other Departments also. I can under-
stand Department growing. I do want that some Departments should grow.
For instance, the Department for Works, Mines and Power, Labour, Com-
merce and Industries Departments should grow. T have no quarrel with those
departmentg increasing. They are expected to do useful work and to devise
ways and means of increasing the weslth of the country. I would not grudge
ép(Qnding money on these departments but to create departments and 8o on
spending money on them without anv productive value of increase in tha
wealth of the country is a thing which T do protest against.

The other day we were told by the Defence Department that it was not
pessible to make any retrenchment or economies in the department. The
strength of the army has been reduced by more than 1,800,000 men after the
close of the war. But what is the reduction in expenditure. Tt is very little
gompared to the number of men that have been retrenched. The difference
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between last year's expenditure and this year’s is about 50 crores. In the
R.LAF. it wus stated that they hauve come to a point beyond which they,
-gould not go. The sume is the case with the R.I.N. There is no departmeng
in which rewrenchment could be made. Does the Government mean to say
seriously that it is not possible to lay their hands on any department and
curtail its eXpenditure? The net effect of the increase in the number of offi-
cers and staff in the departments hag been that very often if a paper is sen#
to a particular department, it is not easily traced. It goes from one table to
-another until it takes several years to be waced at all and most often the
papers are lost completely. When you send a reminder you are asked whether
JYou really sent a communication of that sort. Rather than fight with them
we are inclined to send a fresh request or a fresh communication. We have
actual experience in obtaining ration cards in our parts. If you apply for the
isgue of ration cards it tukes several months, if not years. One must coasider
himself very fortunate if he gets a ration card within six months. I ask you,
Sir, and through you the Government to imagine how people could ges on
withouy ration cards for such a long number of months. This is the «tute
of affuirs in spite of the fact that the establishments have been increased und
some of them are overstaffed. Nobody is prepared to work. Efficiency is
undermined because there are a number of people in the Department. Nobody
wants to take the responsibility for quick disposal. Each man tries to shove
the responsibility on the other. When you have more men you don’t know
the work for which each man is placed there. As I said the other day, I
went t¢ the Deputy Controller of Iron and Steel in Madras and asked him
tfor pipes. He wanted me to produce & certificate from the Agricultural De-
partment. There were so many engineers and 1 did not know to whom I
was to apply. I asked that Superintendent or Assistant Secretary—I did rob
know what he really was—and be said ‘It is not my business to teach you
tor whom to go and get a certificate’. Sir, I myself did not know and thab
is why T asked him. Supposing it was not inyself and a man from the rural
parts had come and asked to purchase a pipe I do not think he would have
given the reply in the very same tone in which he gave it to. me. Does the
Government think that these people are there to oblige people who do not
know, to put them in the way, to tell themn how to get these things, or to
behave like bureaucrats? It is very difficult to see any of them. The imore
the number of officers the more the difficulty in getting at them to make your
representation.  If you get into one Department you are asked to go to the
.Directorate, when you go there you are asked to go to the procurer, and the
procurer says ‘you go to the Supplies Department’, when you go there you
are told ‘go to my assistent’ and again to another assistant and so on-—there
are any number of assistants. In the end you find yourself in a wilderness
and you come away without knowing what to do. Sir, a person who leaves
his village cannot be expected to stay for long for a particular purpose in the
‘Citics o¥ headquarters of provinces or districts. This is my experience. In
spite of the increase in the staff this is the nature of the work that is done..
I suggest, Sir, that there is something wrong somewhere. Unless staff is
maintained ut the minimum requirements the efficiency of the staff is bound
to suffer. Nobody will take the responsibility. It is already too late thal
a Committee of the nature which is contemplated in this Resolution should
have been appointed. I request the Honourable the Finance Member to
appoint a Committee forthwith, accept its recommendations and act upon it.

The latter part of the Resolution as I have already said suggests ways cnd
means for providing the men who would be thrown out of these employments
with employments in the post-war schemes of which we are having so many.
Already the Advisory Planning Committee has made its Report. There are
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80 many Reports before the Government. They can | very easily find oub
sources of employment for those people who are likely to be thrown out of
employment. Sir, with these words I commend my Resolution for she accept-
ance of this House and the Government.

Mr. Deputy President: Lesolution moved:

“I'his Awsembly reccommends to the Governor-General-in-Council . appeint immediately
& Retrenchment Committee consisting of officiuls and non-officials for examining the
incrense in cost of administration in each of the Central (fovernment’s Departments and
in particular of the personnel, and to suggest ways and means for reducing expenditure
and for the absorption of such additional personnel as may be possible in essential Post-
war Schemes arising out cf Post-war planning as approved by the Assembly.”

Mr. O. P. Lawson: (Bengal: luropean): Mr. Deputy President, Sir, I
imagined When I saw this Resolution that the Finance Member would have no
difficulty whatever in accepting it, more especially in view of the opening stages
of Part ‘B’ of his Budget Speech. If I might just quote a few sentences of the
Finance Member's speech on that occasion it will lead up to the few remarks
that I have to make. He said in his speech: .

“1 therefore propose that a Committee, consisting of officials and non-officials. including
Members of the Legislature, should be appointed for this purpose. I should. however,
make it clear that my object in proposing an Economy Committee of this nature is not
to conduct a retrenchment campaign in the sense in which that .expression is ordinarily
understood.  Although inflationary conditions still persist. a thorough going retvenchment
drive would not he appropriate with the possibilitv of a post-war deflation hanging over
us, which might necessitate an expansion of public expenditure foy counteracting an
incipient deflation. What 1 am really anxious to secufe is that the resources of the (‘entral
‘Government are utilised to the fullest advantage of the community and are not frittered
away on objects whieh are neither essential for the day to day administration nor conducive
to the development of the country.”

Now, Sir, 1 am going to suggest to the Honourable the ¥Finance Member that
there is no need for him to revise the point of yiew that he has put forward. We
won, this side yeild to none in our stand for economy. From these Benches we
bave moved over the past years motion dfter motion stressing the need for
economy in Government Departments. Indeed, Sir, it has been one of our
chief planks and one of our chief contentions that Government Departments are
wasteful in normal times and in & war more wasteful than usual. Therefore i$
-does seem to us that something of this sort is urgently necessary. It has been
mentioned in the various speeches that we have made on the Budget that an
enquiry of this type should be held. But in all the Retrenchment Committees
that have been appointed over the past vears 1 think it must be admitted that
for'a certain amount of justitied retrenchment that thev have carried out and a
certain amount of very important saving of waste that they have brought into
being, these Retrenchment Cominittees have also cut down things which should
have been allowed to grow. It is for this reason that I cominend to the House
that portion of the Finance Member's speech that 1 have just quoted. 1t is
extremely neccssary, particularly now, that while the need for economy is borne
in mind we should not make the error of grazing down our growing crops. Tt is
particularly necessary now that things should be permitted to grow. So I
imugine that the difficulty that the Finance Member may feel over this Resolu-
tion will not be so much that he does not feel inclined to accept the movement
towards the economy as that he would like this House to give him some ideas
s to how this Resolution is to be applied. It is with this in my mind that I am
intervened in this debate and I think that is possibly the mos! useful line that
the House could take to attempt to interpret the intentior ui the Resolution as
we would understand it.

Now, Sir, in the examination that the Finance Member has adumbrated and
which the Mover of this Resolution clearly requires there will be two divisions.
Tt will be necessary for this committee to decide on what depfxrtments they will
attempt to save money, and on what departments thev will be. pt:epared to
spend money and roughly T would suggest to the House that the division should

be division between non-productive and productive expenditure.
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[At this stage Mr. Deputy President vacated the Chair which was then
occupied by Syed Ghulam Bhik Nairang one of the Panel of Chairmen).]

In other words my suggestion would be that this Committee should not
attempt to be unduly parsimonious or to cut down expenditure which will
produce money. The ides that I have is that if by spending a crore of rupees
there is & good return and there is a general turning over of money, then spend
that crore of rupees. Where 1 would like to see expenditure cut down is when
that expenditure is barren and produces no real results. Now, let us examine
for a moment the methods by which expenditure should be cut down.. Let us
think of the expenditure which is barren and non-productive expenditure. The.
first two items that come to my mind are of course connected with the after-
math of the most barren and the most unproductive expenditure that you can
imagine and that is the expenditure upon war. There is no more unproductive,
more stupid and more wrong expenditure but unfortunately that is an expendi-
ture in which she world has become involved. That hus left us with two items
which are present in niy mind, the question of ‘‘Disposals’’ and the question
of "Lands and Hirings.”” Every bit of expenditure that the Government 1a
having to lay out on those departments is largely non-productive expenditure.
They are departments which are closing und not expanding and so every little
bit of money that is saved on those departments will be money well saved.
I lay stress particularly upon disposals because I am convinced that a large
quantity of the old war stores which are now lying in this country are really not
worth the rent of the land on which they lie. As the Finance Member will
reualise from his brief, if effective, association with the Finance Department, iy
‘does not matter what the value of a thing is or what losses are made provided it
is properly dealt with and properly accounted and duly stamped receipts come
into his possession. 1 wish that the Finance Member by reason of his more
general association with sensible things could devise a means whereby financial
procedure in Goverument departinents could be cut down a bit. Jn other
words, that he should adopt a principle which we in business know only too
well, the principle of cutting our losses. He could then remove the stuff that
it does not pay to sell and thus a lot of money might be saved. There is a lot
of this stuff lying waiting for Government disposal which clearly is not worth
selling and we are ewploying an enormous staff, a large number of- buildings and
& large number of lands to accommodate this stuff. The same to some extent
applies to ‘‘Lands and Hirings.” Just because some claims huve got to be
settled, because there is a dispute qQver a thousand rupees, staff costing several
thousands of rupecs per month will be kept on and all the paraphernalia of the
Finance Department’s systems has to be applied to thir declining departmeng
which is only necessary to clear up the mess.

Now, 8Sir, I am going to touch brietly on one or two other subjects which this
‘Committee might possibly examine and here I would ask the Finance Member,
whether he has not sometimes wondered how it is that air travel in this country
seems to be so predominantly in the hands of officials of every description. I
wonder whether he has noticed, on every air travel that he has taken, as he
gets out of the aeroplane, that the majority of the passengers in the aeroplane
are officials whose passages have been booked and financed by Government, as
compared with those who pav for their own passages. T have alwavs thought
it rather a strange situation that Government should still find it necessarv ¥o
retain for their use 800 priority passages by air every month, while civilians
have no method of priority, albeit industrial expansion and all the needs of peace-
time must he in the hands of the business people and industrialists and no#
necessarily in the hands of officials. T am sure everybody in this House will
have noticed that in every aeroplane in which they are travelling. particularly
overseas, the majority of the people travelling are officials and it seems to me
quite certain for most of these people travelling. Government ‘eould spend
£70 on a sea passage hetween U. K. and India and wice versa iustend of the
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£150 which they have to pay for the Air passage or rather they do not pay
but we have to pay. Those are instances of waste and that of course s one:
of the things which the Finance Member's Committee will have to jump on.
with both feet, The waste that still goes on in this country is almost as bad
8s it ever was. | was surprised and rather shocked to hear the Secretary for
Food in this House the other day acknowledge quite calmly that a very large
stock of gram had been lying somewhcre in the Punjab, presuinably owing to
a misunderstanding for a year or 18 months. I asked him then what he consi-
dered to be the maximum period for the safe storage of gram. He was rather
indefinite in his reply but in the copies of the debates which were sent out I
found the figure of 18 months mentioned. I only hope that the Food Secre-
tary made the necessary alteration. T think Sir Pheroze Kharegat will back
me when I say that I do not think there are any conditions in which it would
be safe to store gram for 18 months. That, Sir, 18 only an instance of what we
know is going on. We know for instance, and Government themselves have
made this accounting, thut 8} million tons of foodgrains every vear are lost in
storage. A good deal of it could be saved and we still do not hear that Gov-
ernment have made aify effective attempt to cut down this waste. I have
asked on occasions whether the Government can indicate what steps they have
tuken and what savings these steps have resulted in. I have still to get &
very conclusive reply to that question. I again mention the question of this
waste of food that 1x going on in this country. I think I mentioned it first:
two vears ago and it certainly is time that we began to hear what Government
hgs done to stop this waste. As T lLave said before in this House, there are
- modern methods, insecticidal methods for reducing the loss of our
"7 foodgraing. The loss can easily be reduced by 50 per cent. and if
this courtry could suddenly find itself the better off by a million and a half’
tons of foodgrains, it would, T think, make the Finance Member very much
more happy about the enornious sums that he is now having to pay out for
grains shipped to this country from overseas. And while I am on this point,
perhaps I might mention the question of food subsidies . . . . .

Mr, Chairman: The Honourable Member had better keep to the subject-
matter of the Resolution. He is reallv strayving away from it. ’

Mr. O. P. Lawson: With the greatest respect to the Chair, may 1 say that
the Resolution invites suggestions as to the methods which this Committee
should recommend to introduce economies and these are the economies that
have suggested this (‘ommittee should recommend.

Mr. Ohairman: The Resolution refers to the cost of administration and
especially the reduction of personnel.

Mr. O. P. Lawson: In that casc, I would not go into that question.

Mr. Ohairman: Besides, the Honourable Member has got only two minutes
more and he had. better sum up his points.

Mr, 0. P. Lawson: I thought there was no time-limit on this debate. How-
ever, [ will conclude with a brief word on the last portion of this Resolution.
It suggests that presumably the retrenched personnel should be used for post-
war schemes arising out of post-war planning as approved by the Assembly.

Now, Sir, 1 am going to make the suggestion that it will be necessary now
to consider the report of the Planning Advisory Committee as produced by
Mr. Neogy and his Cominittee and to examine whether in view of that repor§
Government will not have to divide their schemes into near schemes and
schemes for a further future. I suggest that the ‘‘Resources Budget’’ included
at the end of that Planning Report makes it perfectly clear that the rather
grandiose although admittedly uecessary post-war plans ~which have been
suggeated will need to be pushed forward.- There is literally not the necessary
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raw material, not the necessary capital goods and not the necessary foreign
exchange to make those fur distant plaus any more than far distant. So, in
recruiting these people for the necessities of planning, I think it will be neces-
-sary for them to be recruited in the near position to deal with immediate and
productive schemes in order to produce consumer goods. 1 do not mind very
much what those goods are provided they are consumer goods. I take &
very serious view of the position, as 1 see it, in the next year or so in the face
-of the increasing inflation which the Finance Member has mentioned and
which presumably this Resolution also bears in mind. The expenditure which
I recommend and which should on no account be cut down is expenditure which
will result in the early production of consumer goods, because as things are
turning out, with the restrictions which the Honourable the Commerce Member
is going to place on imports, and with the lack of coal, cement and steel to
_produce stuff in this country, 1 think the country will be on"the high road to
inflation in the next vear or so. 1. therefore, suggest most strongly that if
there is any cutting down to be done. it should not be done in anv sense oy in
anyv scheme which mayv limit the production of consumer goods.

My time is up and 1 am afraid 1 shall be unable to touch on some other
‘rather important points that T wanted to raise. But if the last point at least
is taken by my friend the Honourable the Finance Member, 1y intervention in
this debate will be of some value. I support the Resolution.

Mr. Muhammad Nauman (Putna and Chota Nagpur oum Orissa: Mubwn-
.madan): Sir, 1 think we all have {full sympathy with the spirit of the Resolu-
tion. The Honourable the Finance Member himséli suggested in his Budge
speech that he proposes to have an Economy Comunittee which would Jook
into the entire structure of the administration. Although he said that it would
not necessarily mean a Retrenchment Comnmittee, but it we find that we bave
a staff which is not required, for that purpose it will advise retrenchmeut and
that will have to be accepted. What is really required is au Economy Com-
mittee. 1 have always held that no organisation can emmploy a staff which does
not justify the volume of work. It is true that the present stuff i a legacy of
the war. The departments are shriunking every day aud the work is being
reduced and eventually it would meuan that the surplus staff will have to go out.
The Honourable the Mover of the Resolution was mostly trying to impress upon
the House that there is more staff at the top than at the end. That is to say,
there are more Secretaries, Additional Secretaries, Deputy Secretaries,
Directors-General, Deputy Directors-General and so on. 1 think all these
-officers have their paruphernalia ond the Honourable the Mover of the Resolu-
sion did not mention that. By giving one datn of facts, namely, the housing
problem with which the Government is faced today, he has given sufficient
impression of how the volume of (GGovernment emplovees has increased. The
normal requirements of the (jovernment were about 8,000 houses for officials
.and employees of all categories; they have now gone up to nearly 46,000 houses.
At the same time, we cannot take a verv drastic step nor would we like to take a
step which would bring about the collapse of the emplovment system in the
administrative machinery hecause that would reflect on the general economy
of the country. As the Government alpims to look to all sides of the people
and has to look to the emplovment question also Government has to be very
cautions. 1t was probably with that idea that the Finance Member did say
in his speech that it will not necessarily he a Retrenchment committee. What
is required is economy and for that economy if retrenchment would he neces-
sary, it will have to be done. Before the committee is appointed, there is one
concrete suggestion which can be immediately taken up and that is the sending
sway of all employees of superannuated age. Tspeciallt in railways therc are
#& number of superannuated people. Probably the Railwayvs have got the
{argest number of persons of superannuated age. T see my Honourable friend
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Dr. John Mathai is shuking his head. Probably the story of the P%ilwuy;
Bourd is different now. But if he examines the personuel on the different.

Railway lines, he will find that the canker is_still there probably in the highest
but not to that extent.

degree. It may also be in some other departments, | . Th

1f that is tackled immediately, thay will give some relnef to ex!)endltu?e. Ne

superannusated people should be asked to quit aud enjoy their peusm?lid b;’
co

doubt during war time, on account of exigencies of gervice, few men
spared. That is how a large number of superannuated men still find them-
gelves in the depurtments. This is a suggestion which can be carried oub
even before the Economy committee comes into existence. This committee has
also to fix a certain percentage of employees in certain departiments and with
the publication of the report of the Pay Commission, it will perhaps be easier
for ‘each department to fix the percentage of staff for each branch. That can
also be attended to only by an expert committee and it would look to all sides
of things. Though 1 quite appreciate the spirit of the Resolutjion vet I do not
like the latter part of it, ‘suggest ways and means for absorption of such addi-
tional personnel as may be possible for essential post war schemes’. Probably
by additional persons, the Honoursble Mover ruecans surplus staff. I submit
Sir, that the Economy committee cannot go into that by any chance. The
economy or retrenchment commniittee has only got to look into what particular
staff is required for each department of the Government of India. 1f they also
take upon themselves the absorption of surplus staff. probably it will be
impossible for that committee to propound any scheme within less than five
or even ten vears. We all know that the Government’s cupacity to absorb men
is limited and is shrinking every dav. Unless we take up the scheme of
nationalisation of all industries—which is still in the mind of people, it has not
assumed shape yet—there will be no possibility of absorption of additional or
surplus staff. B8o. T suggest this Flconomy committec should not be given that
responsibility as the Honourable Member proposes to give under thir Resolu-
tion. 4As T said in the earlier part. 1 sympathise with the spirit of the Resolu-
tion, but T am not able to appreciate what is said in the Resolution. While I
say I support the Resolution T reallv support the scheme which the Honourable
the Finance Member had in his mind that he will establish a committee of
Economy rather this committete of retrenchment. That name also will be more
appreciated in the country than if it is said that it is a retrenchment committee
which will he resented bv manv sections of peonle in the countrv. Tn that way,
although T appreciate the spirit of the Resolution. T am not one with it Sir.

Sardar Sampuran Singh (West Punjub: Sikh): Sir, I congratulate Mr.
Reddiar for bringing this Resolution before this House. We needed it especially
for the reason that our whole Government had been planned and styled in a
way which was more suitable to the English way of spending money. 1 think
when we change the Government we will have to apply Indian standard of
economy of running the government. T think Englishmen pay more to Tndians
as well in order to justify their own high salaries. Therefore, it is high time
that we should start thinking of planning to reduce our expenditure in such a
way so that it may be according to the standard of the poor and the financial
conditions of our land. Moreover we have just finished the war. As we know
we spent recklessly both during the war and at our elections. We had no time

. to stop and revise our estimates. We thought if we lose time, we might lose

'

the war or election whatever the case be. Therefore our expenses went up.

"We never stopped to revise our estimates. T think we are confusing issues when
‘we discuss departments which are actually goine to disappear. for example the
special departments which were constituted only for the purpose of the war.
We have expanded in other departments also and we have added anv number
of new posts which we mayv not require hercafter. Therefore instead of now
sitting quietlv and waiting for the timé when we eventually realise on some
date whv we have heen keeping snch a large staff when we had not enough



'

2968 - LEGISLATIVE ASSEMBLY [8rp ArL. 1047
[Sardar Sampuran Singh].

work, it is time that we revise our estimates just now and decide whom we
hereafter require and whom we dout. '

) Another point for consideration is that prices had risen very high of all
kinds of commodities. There was 2 hue and cry everywhere that salaries should
be rt}ised‘ During these six or seven years of war, we have been revising
salaries and we have been doing it quite recently, But now the scales have turned.
Depression may set in at any time. Prices have to come down and the money
which had been circulating ou account of the war is bound to shrink. It is-
therefore absolutely necessary that we must immediately take all these things
in view and start a committee to consider all these problems. A distinction was
sought to be made by my Honourable friend Mr. Muhammad Nauman between
Economy committee as proposed by the Honourable the Finance Member and
the Retrenchment committee as proposed by the Mover of the Resolution. I
do not want to quarrel over the name of the committee. We want economy, we-
want retrenchment. In certain respects we require retrenchment, in other
wayvs, we want economy, call it anvthing vou like, call it both retrenchment and
economy committee, or call it only economy committee, give it any name but
it is pecessary that we shounld start thinking on the lines of economy and

- retrenchment.

. Shri Mohan Lal SakSena (Iucknow Division: Non-Muhammadan Rural):
Mr. Chairman, 1 rise to support the Resolution moved bv my Honourable
friend, Mr. Reddiar. I think I am not revealing any secret when I say that
the notice of this Resolution was sent before the Budget speech and if in the
wording of the Resolution the word ‘retrenchment’ appears I think it should
not scare away members. "As has just now been pointed out by
Bardar Sampuran Singh we have no quarrel with words. So long as
the object aimed at is achieved we shall be satisfied.. During the budget dis-
cussion almost from all sections of the House this point was raised that before
imposing fresh taxation exploration should be made as to how much expendi-
ture could be cut down. As a matter of fact a suggestion was made that in all
departments a general cut of 7 to 10 per cent. should be made and the depart-
ments mav be asked to submit proposals for making the reduction, and if later
on it is found that reductions could not be made to that extent then supplemen-
tary demands may be brought before the House. If this proposal is aecepted
by the Finance Member that will exercise a sort of wholesome pressure upon the
various departments in effecting retrenchment. 8ir, we know the conditions
when the Budget proposals were framed were quite different from the conditions
which existed last year. T suppose the Members in charge of the various
Department, including the Honourable the Finance Member. had not sufficiend
opportunity to go through those proposals. and we know the practice in-the
departments has been always to frame budgets with the knowledge that some
reduction will be made. and therefore there is alwavs a margin of 10 per cent.
in the Budget proposals. We know from our experience of previous vears thad
in every department almost invariahlv there is a saving of at least 2 per cent.
8o personallv 1 still think, though he has not accepted this proposal and even
before this committee is appointed, that the Finance Member could issue
instructions to the various departments asking for suggestions to make redue- .
tions in their departments. :

As for retrenchment, T am not one of those who believe that there will be
80 much hue and erv in the country if persons are thrawn out of employment;
that is what even some of the Hononrable Members had told us outside this
House. T am  one of those who believe that economv and efficiency are no#
inimical. "As a matter of fact if there 18 even one clerk or one officer surplus in
8 department, his presence has a had effcet unon others and it acts  unfavour-
ablv upon the efficiencv of the Department. Sir. if we look to the telephone
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directory now and compare it with the telephone directory of 1940 or
even earlier, what do we find? We find that the departments ‘have
bloated; there are Secretaries, Additional Secretaries, De_puty Secre-
taries, Joint Becretaries, Under Secretaries, Assistant Secreturies, ‘and in
some departments even DPrincipal Secretaries. On the one hand we find that
the telephones of private persons have been reduced, and on the other hand
telephones are supplied in such large numbers in every department. My
‘Honourable friend, Mr. Lawson, referred to the air passages. 1 would refer to
telephones. 1 am sure if the number of telephones were reduced, it will not only
mean- saving to the Govermment, but it will also mean additional income by way
of revenue from private parties who are in great need of telephones. My
submission is that I am not one of those persons who believe that if there is no
work we should make people dig holes and fill them. 1 say there is plenty of
work elsewhere. What is required is co-ordination. There is so much of
iiliteracy, disease, ignorance and poverty all over the country; we require men for
putting that right. 1t is always said that in the War Department we cannot
effect any retrenchment because we do not know who sre our enemies. So far
as 1 know India has no enemy as far as outside world is concerned; we have our
internal enemies—poverty, illiteracy, dispase, and all that is there. So what
we want is this: if all this machinery which was improvised for fighting the war
against Fascism, a war in which India did not join voluntarily, could be utilized
for fighting these internal enernies, I will be satistied. 1 will be satisfied even
if more money is spent and more taxation is raised, provided the war is waged
against poverty, hunger and disease. So my suggestion is that the Honourable
the Finance Member should proceed iminediately in the matter; we cannot wait.
Times are critical; their attention is devoted to other more important items,
but still this thing should not be allowed to wait. On the one hand he should
write to the various departments to suggest reductions in their departments, and
on the other hand a committee should be appointed. My Honourable friend,
Mr. Nauman, has said that he does not agree with the last part of the Resolu-
tion, but he has himself said that it is the function of the Government to find
employment for those who become unemployed. 8o I do not think there should
-be any objection. Even the Hqnourable the Finance Member has said that
he would like to have an economy committee and he would not like to have
unnecessary staff, but he would all the same like to find employment for those
‘who are retrenched. So if any section of the House, has any objection to the
wording of the Resolution, we are not very particular.about the form of the
Resolution so long as we attain the object, namely not only should the Resolution
be accepted but it should be given effect to as soon as possible.

We know, Bir, so far as the War Department is concerned, there are a
number of departments which were created for supplying the requirements of
the army. Foyp_instance, there is Army Clothing Directorate, Dairy Braneb,
Vegetable Societies and so on. Personally 1 would like that they need not be
tlishanded, but they must at once be diverted to supplying the requirements
of the Civil population. The Army clothing factories are there and we know
that in the rural areas there is so much dearth and scarcity of clothing, and now
that army requirements have also reduced, it is necessarv that they should be
diverted to meeting the requirements of villagers. Thev do not get enough-
cloth, and whatever little thevy get is verv costly. If the Government could
produce in these factories standard clothing—kurtas, pyjamas, and so on—it
will go a long way to meeting the requirements of the rural population. Again
there are large number of dairies and T understand that they were. working at a
foss. They might have been working at a loss but now steps should be taken
to examine whether they can be made to work at a profit. If they can be, thev
ahould be retained and devoted to supplving the requirements of the civilian
vopulation. If, on the other hand. thev cannot be worked at a profit. thev
<hould be closed as soon as possible.
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As regards stores, Mr. Lawson suid that large quantities are lying idle. Not
only a large number of buildings which can be utilised for residential and other
purposes of the civil population are being occupied by these stores but a large
number Qf staff is being inaintained for looking ufter themn. My submission is
that so fur as the War Department is concerned. it needs looking into and

there are possibilities of considerable reduction.
An Honourable Member: Retrenchment.

Shri l?h&n Lal Saksena: Yes, retrenchment. Then there is the departinent
of Industries and Supplies. This is one of those departments which has
considerably swollen during the war and us was pointed out by my Honourable
friend Mr. Manu Subedar every war post should be suspect. There must be
absolute justification for retaining it before it is allowed to remain there. If
it is in that spirit that the Committee or the Finance Member approsches the
task, 1 am sure that this Economy Committee will be able to fulfil its purpose.
But if we only depend on the departments nothing will be done. Oune of the
Members said that officials have no vested interests. But so far as the newly
created departments are concerned there are no old employecs. There ure many
new employees who come from factories and business undertakings as experts.
They have got their staff. My friend only referred to Joint Secretaries and
Deputy Secretaries. He did not refer to stenographers. clerks and peons that
iiioW]th them. T think the Industries and Supplies Department needs looking
Besides these new employees there are a number of persons who came from
different departments and their salaries are three and four times what they were
before the war. This also needs looking into. What justification is there for
paying them such high salaries.

As regards the employment of superannuated persons, I know there are
I know of one who is employed in the Agricultural Depart-

hundreds of cases. t
ment. His services were dispensed with by the U. P. Government and he is
employed here. I am told that he is going to get an extension and he happens

to be a foreigner.
With these words I support the Resolution. I hope the Finance Member
I hope we will see

ill t it and will give effect wo it as soon as possible.
the rosult, gI do not want it to take a long time: it should not be

the results of it soon. . )
a long process. Let it finish its work in six months time or at least a vear.
The next year’s budget should show the retrenchment or economies made as a
result of the decisions or recommendations of this Committee.

Mr. N. M. Joshi (Nominated: Non-Official): Sir, every vear either during the
discussion of the Budget or immediately after we have tepetitxor'x of a discussion
on the appointment of a Retrenchment Committee. on the subject of economy
and subjects pertaining to both. surplus personnel and unnecessary prendlturg.
T am not one of those who hold that any Government has a right to waste public
money. Money placed at the disposal of n Government nust be spent wiselv
and well. But before we ask the Government to reduce its expendityre or to
cut down its personnel, we must ask ourselves what is the course which we
place hefore ourselves, what is the policy which we recommend to the Govern-
ment to adopt? If it is our pelicy that the national activities which are carried
on through Government should be contracted or restricted. then certainly we
should insist upon the Government reducing the expenditure and if necessary
also reducing the personnel. But if the policy which we want our Government to
pursue is that of development, planned development, and more development,
then, Sir, it is not within our rights to ask that Government should reduce its
expenditure or cut down its personnel. Therefore before we ask Governmens
either to reduce its evmenditure or to reduce its personnel, let us decide what
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policy we should recominend to the Government to follow. I am one of those
-who will not, either now or ever, recommend to any Government to make a con-
traction of its activities. I will not ask them to restrict their activities but I
shall-ask Them to go on planning and developing the country in all aspects of life.
That is what the country needs and what the country is asking for. If therefore
that is what the country desires, certainly it would be wrong of us to ask thas
Government should reduce expenditure or cut down personnel. We want this-
Governiment to develop the country and we want that development to be brought
about verv quickly. We will not be satisfied by the Government going at a
gnail’s pace. So let us ask Governmént to make schemes and carry them out,
let us ask them to give effect to the plans which we have made or which may
have been made by Government or which we mayv suggest to Government to-
carry out.

(At this stage the Deputy President resumed the Chair.)

Unfortunately, while some members of the legislature ask Government tor
reduce the expenditure or to cut down its personnel, the Governnient themselves
are sleeping. T have not seen any Government in any part of the world which is
€0 inactive as the Government of India. You may have heard about planning..
I have been hearing about it for a long time. I have seen some books, some-
pamphlets, indicating that the Government prapose to do this or do that. The-
Government propose to construct thousands und thousands miles of roads. They
propose to construct thousands of milex of railways lines.  Thev propose to
devyop this and that industry. Thev propose to promote education. There is
the Sargent Scheme, there is the Bhore Committee Report for the development
of a public health service. T have seen some of these books, though frankly I
have not read all of them. T have tried to get them when they are published.
At least I glance through them though T do not read them, because many times
a feeling of depression comes on me and I feel that if these books are to remain
mere hooks and if these schemes are not to be carried into effect, what is the use-
of wasting my time by reading the books. The Government of India is sleeping.-
it is supine and innctive. They must give effect promptly to the plans of develop--
ment which the country needs and asks them to do. 1 would therefore like to:
ask the Government of India not to think of reducing their expenditure or their-
personnel but be active. They have thrown into some cupboard or vault all the
planning reports which they have made at some expenditure. Take them out of:
the pigeonholes, out of those dungeons and cupboards and try to give effect to:
them quickly ‘and promptly and vigorously. That is the policy which we want
our Government to follow. This Resolution is not the right kind of Resolution
which we should adopt. We should move a Resolution asking the Government
to tell us what they have done about giving effect to the various plans which
they have made, asking them whether there is enough personnel with them to
earry out those plans, and asking them if they have not got the personnel how
they propose to recruit this persovnel and train that personnel. We should ask
them whether they have got the money necessary for all these things, and if
they have not got the money ask them what they propose to do to bring that
money forward in order that all these plans may be carried out. I feel this is
what we should ask the Government of Tndia to do. This is the kind of Resolu-
tion which I would like the Legislature to bring forward and get it passed in
order that this supine and inactive Government should receive some inspiration
for action. Although I am in favour of the Government undertaking all these
plans, spending more and not less money. having larger and not smaller personnel,
I would certainly like them not to waste money as 1 said in the beginning of my
speech. The Legislature should see that the money is properly spent, that there
is work done for the money spent by the Government. This is s legitimate thing
which any Legislature should ask. But that does not mean that you should
secure economy by reducing the personnel. The cry of various Departments
today is that they do not get thie personnel they need, and at such a time we
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~want to send away people who have got four years or five years experience or ab
least three years experience in the Government of India within the next month -
ask some other Department to recruit more people. Sir, this is a waste. The
Government of Indis have not got sufficient personnel when they begin to give
effect to the plans which they have to carry out. Therefore, if they have not got
‘the personnel and if they find that in one Department there are more men they
-should transfer them to some other Department, because it is bad economy to
.dismiss people who have served Government for three or four years, who at the
.cost” of the Government, at the cost of the public have received some training
and then to take new people who are untrained and inexperienced. It is waste
.of money. Everyone who spends some time in the Government receives some
training and some experience. We ourselves receive training when we continue
to do our work. Therefore, it is wrong for & Department to dismiss or retrench
men, as people call it, and then allow other Departments to recruit new men.
What is necessary is proper planning even in the matter of personnel. The Gov-
«ernment of India should make a plan and find out how many people they want
and then distribute that personnel. If they find in ome Department there is
more personne] then let them transfer that personnel to some other Department.
‘Otherwise it will be a waste unless the Government of India themselves want to
restrict their activity. The main thing to remember is whether the Government
of India want to restrict or contract its activity or develop it. If your aim is
development, then you certainly need more men and not less number of men.
Sir, T have been asking—you might have heard the short speech I made diing
.one of my cut motions—I have been asking the Labour Repartment to develop
iteelf and make itself quite competent to deal with thHe important problems which
that Department has to face. When I discussed this question with some people
who are connected with the Department and 1 asked them to appeint & man who
will make a plan for unemployment relief, a plan for giving full employment,
they asked me ‘Where is the man?’. They can advertise or get from some other
Department. But this reply is given to me as regards almost all questions.
When you want a particular Department to develop its activity it is short of men.
We ask one Department to dismiss men and ask another Department to be short
of men. That will not do. What is needed is that the Government of India
should make a plan and carry out that plan as regards the personnel also. You
have to recruit personnel when you are developing and you might have to train
your personnel too.' If you have not got a trained personnel, if you are giving
your work to untrained men, there will be waste. Government should therefore
have a big plan, a great plan which will be worth of this country, which will
develop this country in a short time and bring it to the level of advancement of
the other countries in the world. We want to be equal with the othei people of
the world and therefore we want our Government to move promptly gnd vigo-
rously to that end. We should ask them not to reduce their expenditure, not
to reduce personnel but we should ask them how much money they want, how
much personnel they want and ask them to take immediate steps to raise that
5evenue and to secure that personnel, whatever may be the cost. Sir, I have
one.

Sri M. Ananthasayanam Ayyangar (Madars Ceded Districts and Chittoor:
Non-Muhammadan Rural): S8ir, it is not without some amazement that I have
heard the speech of my honourable friend Mr. Joshi T am afraid there is some
confusion in his statement. Tt is not as if the mover of the Resolution wanted
that planning and industrialisation of this country ought not to go on. As he
gaid during the course of his speech what is intended by this Resolution is that
waste should be avoided. Where do vou get money from for planning? The
object of the Resolution is, to put it shortly, do not rob Peter and pay Paul.
Peter is the man, the 400 dumb millions of this country. Do underfake all
‘business for improving their standard of life. For that there must be pim:ming
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I do admit. But having all sorts of inefficient men either at the top or ab the
bottom will not serve the purpose. I will give one instance. There was a
Planning Department in the Government of India which has since been abolished.
The Planning Department started with not one man who was conpetent to advise
anything on planning. No industrialist was put on it. The man nt the top, ‘th‘e
Secretary, was practically a superannuated man who was called back—an I'(/'bi‘
gentleman. Then there was the Joint Becretary, the Deputy Secrotary—
forget the names. You had all kinds of permutations and combinations possible
in the English language and found in the dictionary. Ultimately there was one
gentleman who knew anything about that. That gentleman was dismissed or he
went away soon after e was appointed. That was Mr. Vakil. He is known to
be one of the best economists in this country. After he left he said ‘I wanted &
permanent Board, a planning Board not only to plan, which is accepted by the
Government, but also from time to time to give directions to carry out that
plan’.
Mr, N. M. Joshi: Tell that to Government.

Sri M. Ananthagayanam Ayyangar: I am really surprised that Mr. Valkil
comes from the same part of the country from which my Honourable friend Mr.
Joshi hails. He wants me to tell this to Government. He could have done it
much better. You join hands with me, let us find some crores of rupees, let us
help the Finance Member to find aorne more erores of rupees by economising the
expenditure and then utilise it for industrialisation of the country or plan_mng,
go that the poor man may have one more morsel of food or if he is wearing 2
langotta he may have a loin cloth. That is the object of this Resolution. My
friend has entirely misunderstood it. I think Mr. Joshi, though apparently not
supporting the Resolution, does in fact support it. We do not disagree.

Sir, the one difficulty I find is that the Honourable the Finance Member ought
not to be so rich as he is. Though he has given up that prefix to his name my
friend is still a Nawabzada. A poorer man must be in charge of this Depart-
ment. A rich man always thinks in terms of luxurious living. = What is the
need for so many Secretaries and Under Becretaries in every department,
They are overcrowded. I am only reminded of the story of the beggar who was
begging for bread and he was told—why not eat cake if you cannot get bread.
That is what I read to be the psychology of the Honourable the Finance Member.
He has no doubt come forward with a challenge in his Budget speech. He has
appointed a committee to economise expenditure. Naturally anybody would do
s0 soon after the war. It is war that has put out 60 per cent of the money into
the field and also money has rolled on over and over again. The war is over but
the persons who were appointed have still a tendency to stick on. They have
got gums attached to them. Take the War Department. Instead of beating
the air, I would suggest the following kinds of economy. Some departments
may be abolished altogether. (An Honourable Member: TIncluding Finance.)
No, Finance is the soul of the Centre and it cannot be abolished. I am now
reading from the administrative directory of the (Jovernment of India on page 89.
The department, I believe still continues. I belive the subjects dealt with
must have been dealt with by some other departments during peace time. There
are 60 odd officers. The subjects dealt with are acquisition, custody and
reélinquishment of land vested in the Crown for purposes of defeuce, marine
service, navigation, ecclesiastical affairs, special police, Vizagapatarmn Harbour,
Estates of deceased officers, medal distributions, Indian army list and so on.
'I"hese are among the list of subjects which this War Department is dealing with.
Cunnot  all this be pushed info some other departments?  That is.
No. 1. No. 2 is the Food Department and the Agricultural Department. We
have got over the food crisis. T do not say that the Food Department should
be abolished immediately, Wwithin the next six months or a year. By the time
this Committee concludes its sittings and makes a report the Food Department
would becorie practically unnecessary in this country. Agriculture and other

’
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things are Provincial subjects. During the war and immediately after the war,
as an aftermath, the Food Department has done excellent work but T would say
that it may not be necessary to continue that departinent.

Then there is the Industries and Supplies Department. I would like to give
a small story about the Industries and Supplies. When I was getting into the
truin some time ago, some friend who just took the M.A. degree camc along und
said that he wanted & job in the Central Government. Our Honoursble friends
were not in the Treasury Benches. There were all white faces over there. [
said ‘I am in the opposition. How can I get you a job?'. He said ‘I do not
want a salary’. I was wondering in which Department of the Government he
proposed to work without salary. He said ‘Supplies Department’. During the
war period, the Supply Department has grown. It is time that the Supplies
Department is put an end to. I do not say that we do not wunt the Industries
Department. All I have got to say about that is that the department is not
working as satisfactorily as it ought to. The Supply Department may be cut off.
Some Departments may be abolished. Some may be amalgamated. Some
departments will shrink. Others may expand later on. If you throw a ball on
the ground, it rebounds with greater effort. I want my friend and future Finance
Members to satisfy the Azsembly that they have done all they could to economise,
before coming forward with fresh proposals for taxation.

The Honourable Mr. Liaquat Ali Khan (Finance Member): May I ask my
Honourable friend one question. I just want to know what is the difference
between my proposal which I made in the Budget speech and this Resolution.
I um just asking this question so that I may be in a_position to know what is it
that the Members of the House have got at the back of their minds, which is not
contained in my Budget speech.

Sri M. Ananthasayanam Ayyangar: I may immediately tell iy friend that
there are some more words in the Resolution than in his Budget speech. This
Resolution was drafted before we came to know the contents of the Budget
speech. Now, we are explaining how this thing can be done.

The Honourable Mr, Liaquat All Xhan: I welcome that statement. 1 was
only wanting to know whether there was anything more that you wanted.

Sri M. Ananthasayanam Ayyangar: Other matters we do want to discuss.
We have obtained a day for discussing them, even without your alloting it. That
is all that is intended by this motion.

The Honourable Mr. Liaquat Ali Khan: Then it is all right.

Sri M. Ananthasayanam Ayyangar: The officials have got into the habit of
thinking that unless their post continues, the whole department will collapse.
We want you to take courage. We shall stand by you in spite of all the officers
going out. We know how the officials delude themselves. They think that un-
less there is an 1.C.8. officer in a particular post, the Sun will not rise in the East
or will not set in the West. That is the unfortunate way in which we have been
going on. .

| want to remind our Memnbers of the Government that hitherto the Govern-
ment had to purchase loyalty by giving to their officers 8,500, 4,000 and 5,000
Hereafter I want you and the present Government to appeal to the higher sense
of patriotism, the sense of service and sacrifice as many others have done in this
country. They must be prepared. likewise to reduce their salary from 4,000 to
2,000 immediately. Now, immediately the cry will come that if you reduce the
salary there will be corruption and he will take more bribes. If a man is prone
to take bribes, he will take it even though the salary is Rs. 20,000. The only
thing that will happen is the larger the salary the larger the bribe. The man with
a smaller salary may be prepared to take a seer of brinjals. The man with a
higher salary wants a motor car or diamond necklace or something of high value.
The tendency to take hribes is always there, whatever, -the salary. I want a
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vevolution ‘in the minds of people. When you give salaries of 4,000 or 5,000, it
disturbs the social economy of the country. It makes it very difficult for me
to get bridegrooms. It makes expenditure on marriages and other things very
hard.  You are unuecessarily putting so much unwanted money into their
pockets. That is by the way.

"1 was saying that you must abolish certain departments, amalgamate certain
others. You must get rid of certain offices. Bo far as officers are concerned,
push them down from the top a little below. I do not want that any of the
clerks should go out. Those people at the top, if they are ready for retirement,
let them go. I do admit that in & planned economy we do want personnel.
Sufficient personnel is now wanting. The previous Government unfortunately
has not truined proper personnel in this country. They have only so far pro-
duced graduates and M.As. for the purpose of clerical jobs. If something goes
wrong, they cannot drive a nail or handle a screw. That is how we have been
brought up. We have been trained to talk in courts. Nothing more. I do
want an overhauling in every department. 1 must see this economy being carried
out.

Mr. Deputy President: The Honourable Member has got two minutes more.

8ri M. Ananthasayanam Ayyangar: Anyhow, this Resolution is not finishing
today and my Honourable friend the Finance Member is not going away.

The Honourable Mr. Liaquat Ali Khan: By that time the Economy Commit-
5 p.M. tee will be functioning,

Sri M. Ananthasayanam Ayyangar: In that case, I will not press the
Resolution.

The Assewnbly then adjourned Till Eleven of the Clock on Monday, the Tth
April, 1947.
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